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INTRODUCTION 

I the Chairman of the Public Accounts Committee as authorised~ ' . by. the Committee, do present on their behalf this Hundred and· 
Forty-First Report of the Public Accounts Committee on Planning. 
Process and Mcnitoring Mechanism in relation to Irrigation Pro-
jects relating to Ministry of Planning (Planning Commission). 

. 2. Irrigation is vital for agriculture and agr:culture forms the 
backbone of the country's e:onomy. This Report highlights the 
deficiencies in the Planning process and monitoring mechanism. in 
relation to irrigation projects undertaken since Independence. Since 
the first Plan, we have been able to add about 4() million hectares 
of irrigation potential. There has been a heavy shortfall of nearly 
20 million hectares in the achievement o~ targets s:nce the First 
Plan. A colossal sum of Rs. 14,000 crores (at 1970-71 prices) would! 
be needed to bridge this gap. Th:s is bound to escalate with furthec 
delays. 

3. In order to achieve the target of 113 million hectares by the 
turn of the century, tht growth rate v.:ill have to be stepped up to 2.5 
to 3 million hectares per year. A large number of irrigation pro-
jt-.cts have revealed huge cost escalation and heavy time overrun. 8 
of the major projects have been lingering on for the last 15 to 20 
years. As many ns 42 projects have shov.rn cost overrun of 500 per 
cent and more. In fact, not a single project has been completed 
'~.,rithin the anticipated cost and time schedule. 

4. The Committee consider it to be a negation of planning fo~ 
the Planning Comm~ssion to sanctio'1 a large number of major 
schemes without making sure the availability of funds, the techni-
cal personnel and essential inputs like cement, steel, ~al etc. to 
enable completion of projects within the time schedu1e laid down 
and withjn the approved estimates. 

5. The Committee examined Planning Process and Monitorin~ 
Mechanism in their sittings held on 31st March, 1982. 23 to 27 Augus· 
31 August, 24-25 September, 3, 5 and 10 November 1982. The Com-· 
mittee considered and finalised this report at their sitting held on: 

[v] 
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7 April, 1983. Minutes of the sittings forming Part II• of the 
Report highlight some of the basic deficienciesjweaknesses noticed 
in the formulation, implementation, and monitoring of irrigation 
projects. 

' ·· 6. F"or reference facility and convenience the observat)ons and 
·:recommendations of the Committee have been printed in thick type 
· i·n the body of the Report and have been reproduced in a consoli-
dated form in Appendix III of the Report. 

7. The Committee place on record their appreciation of the 
assistance rendered to them in the matter by the Office of the Comp-
troller and Auditor General of India. 

B. The Committee would also like to express their thanks to the 
Officers of the Planning Commission, M:nistry of Irriga ~ion, Minis-
try of Agriculture, Department of Statistics and to the representa-
tives of State Government of Bihar and West Bengal and the coope-
ration extended by them in ·giving information to tendering evi-
dence before the Committee. 

NEW DELHI; SATISH AGARWAL 

April 8, 1983. Chairman. 
ChaitTa 18, 1905 (S) PubZ:c Accounts Committee 

'- --· -----
"'Not printed (one cyclostyled copy laid, on th-e Table of the 

House and five cop~es placed in the Parliament Library). 



CHAPTER I 

INTRODUCTORY 

1.1 Irrigation and power are the two principal sectors on which 
·the entire economic development of the country depends. Durir~g the 
course of their examination of Salal Hydro-electric Project and the 
Badarpur Therrnal Power Project, the Public Accounts Committee 
had found that huge time and cost overruns were a common feature 
·of the power projects taken in hand since Independence. In fact, 
not a s:ngle power project-hydel or thermal-has been completed 
since Independence within tha approved estimates and the stipu-
"lated target dates. According to calculations of the Department of 
Power, one year's delay in commissioning lMW of power results in 
a loss of Rs. 1.78 ~rores to the economy. The colossal loss to the 
country as a result of these slippages .can be well imagined. 

1.2 It was in this context that the Committee at their sitting 
held on 6 January 1982 considered the question of examining the 
plann1ng process and monitoring mechanism in relation to some of 
the developmentaJ projects on a sectoral basis. In this connection, 
attention of the Committee (1981-82) was drawn to the Supple-
mentary Report of the Comptroller & Auditor General of India for 
the year 1.975-76, Union Government (Civil) which contains the 
findings of studies undertaken in Audit of 20 irrigation projects in 
different parts of the country of which 12 are large projects, each 
·with an irrigation potential of not less than 50 thousand hectares. 
The Committee decided to examine the planning process and 
monitoring mechanism with reference to the major irrigation pro-
iects taking the Report of the C&AG referred to above as the basis 
·of their examination. The Committee recorded evidence on the sub-
ject on 31st March but it re~ained inconclusive. 

1.3 The present Committee decided to continue examination of 
the subject. In all. 8 further sittings were held to examine the 
official witnesses. Besides, two sittings were devoted by the Com-
mittee to examine non-official witnesse·s viz., Sarvashri N. G. 
Abhyankar, lAS (Retd:) and Ramachandra Singh Deo, ex-Irrigation 
Minister, Government of Madhya Pradesh. The Committee also 
-called for Memoranda from the Governments of Rajasthan, Bihar, 
West Bengal, Madhya Pradesh and Andhra Pradesh with regard to· 
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major irrigation projects in these States. The Committee took the. 
evidence of the representatives of the Government of Bihar in one 
of the sittings in which other officials of the Planning Commiss10n, 
:Ministry of Irdgation, Ministry of Agriculture. Central Water Com-
mission etc. were also present. 

1.4 It transpired during evidence that the C&AG's Report as 
well as the other reports submitted to the Governors of the States 
concerned with regard to matters pertaining to utilization of irriga-
tion potential in the selected projects, had not been given the atten-
tion they deserved, based as they were on studies undertaken in 
Audit in the context of specific conditions obtaining in the selected 
projects and detailed data collected from the initial records of the 
different departments of the State Government concerned. Secre-
tary, Planning Commission assured the Committee that suitable 
institutional arrangements would be made to ensure that the Re-
ports of the G&AG were concurrently studied and implemented to 
the extent possible. 

1.5 The Committee ar·e aware that irrigation is a State subje~t. 

However, in the context of the planned development of the country 
for which the Planning Commission is the initiator, guide as well 
as monitor, the Committee have proceeded to examine the subject 
with the sole objective of focussing the attention of Parli3ment and · 
the public to the imperative need to streamline the planning pro-
cess and the monitoring mechanism in this vital sector. Tb:::: Com-
mittee trust that the findings and conclusions of the Committ~e 

contained in this Report will engage serious attention of the 
p1anners. 



· 'CHATT:Blt-11 

CREATION OF IRRIGATION POTENTIAL 

A. Irrigation Sector 

2.1 The Committee pointed out that irrigation· had not been 
shown as a separate item' in the sectoral classification of input-out-
put table included in the Technical note of the Sixth Plan and that. 
it was covered by item 79-'Construction' which inc~uded new 
construction, repair of residential buildings, factory, establishments, 
roads, bridges, multi-purpose power projects, reclamation of land, 
digging of wells and development of other irrigation sources etc. 
Asked whether it would not be desirable to treat irrigation as a sepa-
rate sector of activity considering the importance attached to it 
under the 20-Point Programme, the representative of the Pbnning 
Commission stated: 

"This pa~ticular classification is on the basis of input/output 
table given by the C.S.O. There is no separate item of 
irrigation there. But in the Planning Commission, we 
have separated it in the working group report." 

2.2 In reply to a further question whether the C.S.O. had been 
asked to revise the classification so as to include irrigation a3 a 
separate item, the witness stated: 

"They are now doing it." 

B. Plans and Projects jonnulation 

2.3 At the instance of the Committee, the Planning Commission 
have furnished the following note regarding the planning process 
for formulation of major and medium irrigation projects, the stages 
through whkh such proposals have to pass from the time these are 
initiated till they are sanctioned and the role of the Planning Com-
mission in their formulation: 

"The Planning process for formulation of major and medium 
Irrigation projects comprises basically two stages. The 

irst staie is ~ he formulation of the States, five year phn 
and the size of the irrigation sector. The second is the 
approval or acceptance of individual major and medium 

3 
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projects after their scrutiny and consideration. The plan 
lor maJ.or aDd medium irrigation projects in each .State is 
formulated as follows: -

'"Just before the formulation of each Five Year Plan a work-
' lng aroup on irrigation is set up by the Planning Commis-

sion to formulate proposals for inclusion in the five year 
plan. This working group takes into account th~ pro-
jects already on hand in· the various States, the capacity 
and capability of the concerned organisations, require-
JDent of essential construction materials and the need for 
completing the on-going lingering projects as early as 
possible. With a view to sustaining and accelerating the 
irrigation development from plant to plan, it is also neces-
sary to make a start on a few new projects taking into 
~consideration the need to give priority for projects bene-
fiting drought prone areas, tribal -areas, etc. based on the re-
commendation of this working group and the detailed plan 
proposals received from the State Governments subse-
quently, the Planning Commission carried out further 
discns~ions with the States at the time of the plan formu-
lation. by another Working Group. This Working Group on 
Irr~gation comprises the officers of the Planning Com-
mission, representatives of Ministries of Finance, Irriga-
tion, Environment and others and also the State represen-
tatives. After discussing the State's proposals, they make 
recommendations about the projects that may be included 
in the plan and the outlays for them during the five years. 
In respect of new projects either individual outlays or 
lump sum provisions or a combination of both are indicated. 
The recommendation of the Working Group are reviewed 
bp the State Plan Advisers in the Planning Commission 
taking into account the State's resources and the require-
ments of other sectors. Their report is discussed by the 
Deputy Chairman, Plannin·g Commission with the State 
Chief Ministers and the size of the plan is finalised. Cer-
tain adjustments are made on the outlays suggested and 
sometimes specific schemes are also mentioned in these 
discussions. The plan thus finalised is then communicated 
to the State Government. 

Thereafter every year, there are Annual Plan discussions 
where the progress of the projects is reviewed and taking 
into account the resources of the States and the Central 



~ssistance that they are likely- to get, the AniJ,ual Plans 
are formulated and the allocations for each sector deter· 
mined. Here also the process of Working Group comes 
into action. Report by the State Plan Adviser and dis-
cussions between Deputy Chairman and Chief Ministers 
are followed . 

.As regards inclusion or acceptance of individual major or 
medium irrigation projects, the first thing is their detail-
ed investigation which has to be carried out by the States. 
The Planning Commission and the Ministry of Irrigation 
h~wc been sending detailed guidelines periodically to the 
State Governments about the nature and content of these 
investigations. The Ministry of Irrigation had appointed 
in 1977 a Working Group to formulate detailed guidelines 
for the preparation of feasibility and detailed project re-
ports of irrigation and flood control proje~ts. The report 
of this Committee was sent to the S [ate Governments 
in January 1981. In the light of this report, Planning 
Commission has issued a revised circular indicating the 
technical, financial and other aspects of the projects 
whkh should be adequately dealt with in the project 
repurts. The State Governments have to prepare project 
reports on the basis of these guidelines and furnish 
cooies to the CWC, the Planning Commission, the De-
partment of Environment. In respect of multi-purpose 
projects, they have to send the reports to the Central 
Electricity Authority and the Department of Power also. 

The Central Water Commission carries out examination of 
the major and medium irrigation projects. _For medium 
projects, the States have to furnish only proforma infor-
mation. The examination is confined to hydrology, irriga-
tion benefits, inter-state aspects and benefit-cost ratio or 
the cost per hectare of providing irrigation. For major 
projects, detailed project reports are to be sent. The pro-
jects are examined to find out if they have been formu-
lated keeping in view the overall development of the 
rivPr basin; what are its inter-state and international 
aspects; whether detailed surveys have been carried out 
for the foundations, reservoirs, canal systems, power 
house etc., weather soil surveys have been carried out 
in the command systems; whether the geological surveys 
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~ave been carried out for the dams and other headworks 
major canal structures, tunnels etc. The CWC also 
scrutinise whether sufficient investigations have been 
carried out regarding materials of construction and 
whether adequate tests have been carried out to deter-
mine the suitability of these materials. Another major 
examination is regarding the hydrology .and dam de-,ign 
including spillway capacity for floods. The project report 
is also examined to find out. if enough surveys and investi-
gations have been carried out about the submersion of 
land under the reservoir, rehabilitation of oustees and the 
provisions for land acquisition. Special:sed Directo!·ates 
carry out studies to check whether the type of dum and 
headworks etc. proposed arc considered safe and 
economical. 

The project' report also has to indicate the surveys and investi-
gatiorls carried out for the irrigation systems and 
development of command a~ea. the crop patterns pro-
posed to be followed, the water requirements etc. Ti1ese. 
are checked in the Water l\ianagement Unit of the :fi.Iin-
istry of Irrigat;on. ·The State Agriculture Denartment 
has to certify thC~t the crop patterns proposed are in 
a~conbnce with the soil and climatic conditions of the 
region. The State Finance Department have to indicate 
their acceptance nbout the reasonableness of the estimated 
cost, lhe benefits anticipated and the schedule of ccn::truc-
tion envisaged therein and also the reYenue::; anticiPated 
from the project. In the CWC, there is R&C Dire:::hrate 
vv·hir:h examines the major proiects \Vi.th respect to the 
variot,~ cost elements. 

The Comments of the Central Water Commission are com-
munkated to the State Governments for clariflc::1tion, 
further studies etc. With a view to expedite the clear-
ance of the proiects, State Governments are often 
requested to depute their concerned officers alongv.tith the 
clarH1cations/studies so that these could be discussed and 
nro.iect report suitably modified and finalised for the 
purpose of further processing. 

After the project is examined bv the various tec'l.nie':'ll 
directorates il'l the ewe. a note is prepared and placed 
beforE" the Advisory Committee on Irrigation, Flood, 
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Control and Multi-purpose Projects. The Committee has 
been constituted by the Planning Commission to examine 
the projects proposed by the States to satisfy itself about 
the Techno-economi~ viability. In a few cases, the Ad-
visory· Committee desires some additional data or 
clarifications. In such cases, the State Governm·ents are 
again a.ddressed by the ewe and the additional informa-
tion obtained is placed before the Committee for con-
sideration. 

The Committee is headed by the Secretary (Irrigation) and 
has as members the Cha1rman, CWC; the Chairman, 
CEA; representatives of the Planning Commission, Min-
ister of Finance, Industry and the Department of En-
vironment. The Advisor:y Committee examines the 
project from broad aspects and takes note of the comments 
and remarks made by the CVlC and o.her members. 
A view is taken whether the project should be recom-
mencied for acceptance to the Planning Commission. 
Based on the recommendations of the Advisory Commit-
tee and keeping in view the plan provic;;ions for New 
Schemes~ the Irrigation Division obtains the approval of 
the Commission and commun~cates to the State Govern-
ments and others, the acceptance of the schemes for in-
ch<sion in the plnn and execution as per approved outlays. 

The Planning Commis .. :ion thus comes into the pi~ture in the 
formulation of major and medium irrigation projects 
right from the time of investigations and formulation of 
the project report till its sanction. 

The Department of Environment have recently constituted an 
Environmental Appraisal Committee which has also to 
clear the project before the Planning Commission issues 
their acceptance." 

2.4 'The Committee enquired whether adequate attention has 
been paid to important ancillary aspects such as maintenance of 
ecckgical baJaoce, soil conservation, provision of drainage facili-
ties etc. in the Irrigation Projects and if not, how it was proposed 
to t~et over these deficiencies. The Planning Commission ha.ve 
replied: 

"The proposals relating to all major irrigation projects in-
volving storage are sent to the Department of Environ-
ment for examination from the point of view of 
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environmental requirements. While according approvaL 
to the projects, the States are requested to comply with. 
the safeguards suggested by the. Department of Environ-
ment. The provisions made for drainage in the project 
reports are examined in the Technical Directorates of 
Central Water Commission. It has been found in recent 
projects that adequate provision for drainage is being. 
made. However, in case of projects where it is felt that 
adequate dramage arrangements are not made, the States 
are requested to do so whi1e communicating approval to 
the prcjects. Soil conservation is an independent prog-
ramme for the specific catchments of the project. \\"here 
problems · of soil conservation are serious, adequate 
measures should be taken to reduce the silt load into the 
reservoir." 

2.5 In reply to a question on the subject, a representative of the· 
Planning Commission stated in evidence:-

"Our course, environmental impact studies hav·e not been 
carried out in any of the projeets so far. We are now 
beginning to carry out these studies. There is the Depart-
ment cf Science and Technology and the Department of 
Environment. They go into this aspect of enviro~1mental 
impact." 

?.6 Asked if it was not desirable to have an inter-disciplinary 
approach at the start associating economists, financial experts, socio-· 
logists, agriculture experts etc. besides engineers, the Planning Com-
mission have replied: 

"At the detailed project report stage of an irrigation scheme, 
agricultural experts and scientists and environmentalists 
are associated with the project formulation as required. 
Involvement of sociologists, would be useful especially in 
assessing the likely impact of the project in the s?-bmer-
gence area as well as for irrigation in Tribal Area, or areas 
which are backward in agriculture. Appropriate involve-· 
ment of agricultural economists would also be beneficial" . 

• 2.7 The Naegamvala Committee had recommended in its report in· 
1979 that very big projects costing over Rs. 30 crores require a more· 
strict treatment. In the~r case, the first stage should invariably be-
the sanction of an Investigation Estimate on the basis of the preli-
minary project report or reconnaisance report. The outlay on sucb 
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an estimate could be as much as 5 per cent of the anticipated total 
cost of the scheme and should be sufficient to enable a well manned. 
organisation to be set up at the project site for carrying out thorough 
inve·stigations and preparing detailed estimates in terms of accurate· 
data on quantities etc. The Committee desired to know if the 
recommendation had been accepted and implemented. The Planning 

·Commission have replied as under: 

"Since the Naegamvala CommJttee submitted its report, most 
of the major States like U.P., Karnataka, Bihar etc. have 
set up separate organisations for investigation and formu-
lation of new projects. However, these organisations are· 
not broad based and do not include agronomists etc. as 
part of the organisation. However, much closer coordina-
tion is required between the concerned Departments and' 
there should be full consultation between these Depart-
ments before formulating and submitting project reports. 

Irrigation being a State subject, funds for investigation have 
to be provided by the State Governments and the Central 
Government do not give any special assistance in this 
regard. However, whatever technical assistanr.::e is sought 
by the State Governments from the C.W.C., the \Vater 
Management Division. the Minor Irrigation Div.ision and 
the C€ntral Ground Water Board is provided to them. 

The first conference of State Ministers for Irrigation held in 
July, 1975 adopted a resolution recommend:ng to the State· 
Governments that they consider the association of the 
Central Water Commission in major projects costing more 
tha'1 Rs. 30 crores right from the stage of preliminary 
investigation, site selection and preparation of feasibility 
report in the first instance. These recommendation:; have 
been circulated to the States. The State Governments 
have however not responded favourably so far." 

2.8 The strategies of development in the irrigation sector during 
Sixth Five Year Pl'an include inter aHa initiating investigation for a· 
National Plan for inter-basin transfer of water from the water surplus 
areas to. water short areas, preparation of state-wise Master Plans 
etc. Asked about the steps taken in pursuance of this objective, the· 
Planning Commis~ion have stated: 

11The Fifth Conference of State Irrigation Ministers recom-
mended in a Resolution that a corporate agency should be· 
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set. up by the Government of India so that the work of 
surveys and investigation of the Paninsular component of 
the National Plan for inter-basin transfer of water is 
carried out· expeditiously according to a time bound sche-
dule. A proposal was accordingly prepared for setting up a 
National Water Development Agency as a Society to be 
registered under the Soc:eties Registration Act, 1860. A 
Resolution announcing the decision of the Goverhment of 
India to set up a National Water Development Agency 
(NWDA) was issued on 26-8-81. The Society has the Union 
IV.Iinister for Irrigation as its President and the Union 
Mini5ter of State for Irrigation as its Vice-President. Chief 
MinistersjMinlsters-in-charge of Irrigation of the concern-
ed State Governments are inter alia Members of the 
Agency. The Agency has also a Governing Body under 
the Chairmanship of Secretary, Ministry of Irrigation. 
The Society has been registered an 8th July, 1982. The 
Director General, who is the Chief Executive of NWDA 
has started functioning from 15th July, 1982." 

2.9 As for the progress made so far in preparation of the Master 
Plf!ns. the Pl~,nning Commission have stated:-

··So far ::11) State has prepared any Master Plan. Some of the 
States have, however, prepared outline master plans as 
investigations and data collection are still in progress. 
Some of the investigations connected with the preparation 
of master plans have still to be completed. They are still 
in progress. During the Annual Plan discussions and 
also in regional meetings ,conducted by the Ministry of 
Jrrir,ation, the States are being requested to expedite the 
~nvestigation work and prepare the master plans as early 
as possible." • 

2.10 The Committee enquired· whether in view of serious short-
falls in the creation of irrigation potential compared to Plan targe• 
and in the ut~lisation of potential created, it could be claimed that 
our ~ectoral plannin~ as well as implementation of the Plan were 
sound. The Committee further enquired about the pre-r~quisites 
for translating the Plan into reality that are lacking. The Planning 
Ccmrn:ssion have stated in reply:-

"Ever since planning bPgan in 1951, we have added nearly 
40 M.ha of potential. This achievement has been possible 
because of systematic, sustained and contiuous efforts 
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under the various plans. It cannot therefore be said that 
our · aectoral planning and implementation o.f the Plan ia 
not sound. There have been 'some difficulties, and efforts 
have been made to overcome them. 

For translating the Plan into reality, it is necessary that there 
should be a time bound programme for each project and 
the necessary technical, managerial, financial and material 
resources must be made available for the projeets. New 
projects should not be taken up without giving the con-
sideration to the requirements of on-going projects. Pro-
ject formulation should be based on detailed investigations 
to the maximum extent possible, leaving only the minute 
details 'be investigated later on in order that there is no 
over-run of costs for avoidable reasons. Systematic and 
periodical evaluation and monitoring of the programme is 
necessary." 

2.11 In a further note on the constraints felt by the Plannini 
Commission in translating the Plan into reality and their suggestions 
in the matter, the Planning Commission have stated inter alia as 
follows: 

. (i) The major constraint is the limitatiotl on the overall availa-
bility of resources. Therefore, the assumptions with re-
gard to creation and utilization Of capacities, operational 
efficiency, technological developments as also fixation of 
reasonable target of additional resource mobilization have 
to be practical and realistic. 

(ii) Another constraint is inadequate preparation of projects 
and inaccurate estimation of the cost and time schedules. 
It is therefore necessary to undertake action for prepara-
tion of projects particularly those having long gestation, 
well in advance of the commencement of a Plan period. 

(iii) There is general laclt of effective machinery for appraisal 
of investment proposals. 

(iv) There is need for adequate decentralization of the Planning 
process. It is necessary to have block level development 
plans fully integrated with the district and State plans. 

(v) The planning machinery in a number of States needs to 
be comiderably strengthened for efficient Plan formulation 
and monitorin·g, both at the State level and at the district 
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level. The recommendation of the Plaruiing Commission 
to appoint Planning Boards at the State level with an 
assurance of 2/3rd assistance has met with little response. 
The machinery at the district level is even less satisfactory .. 
In the absence of this, there is no timely and adequate 
feed-back to the Planning Commission. 

(vi) Indian fiscal system does not have adequate built-in elas-
ticity to generate additional resources automatically for 
financing higher project costs in the wake of inflation. The 
increase in resources in money terms lags behind the es-
calation in project costs and in-spite of high additional 
resources mobilisation, a shortfall in resources in real 
tenns for financing the Plan is experienced. 

(vii) Managerial deficiencies and lack of adequate implementa-
tion capacities in the case of certain projects leads to delay 
in execution and cost overruns. These deficiencies also 
effect the utilization of existing assets, production and 
productivity as well as the generation of resources for 
development. 

C. Classification of irrigation projects 

2.12 Asked about the basis of classification of irrigation projects 
as (i) major (ii) medium and (iii) minor projects. the Planning 
Commission have in a written reply stated:-

The concept of classification of irrigation projects has under-
gone changes from time to time. The basis of classification under the 
various categories is indicated below:-

(i) Major: 

From September 1958 to September 1975, Irrigation Schemes 
costing more than Rs. 5 crores were classified as major irrigation 
schemes. In September 1975, it was decided that all irrigation pro-
jects with culturable command area (C.C.A.) of more than 10,000 
hectares should be classified as major. 

This classification is now in force. 

(ii) Medium: 

Earlier, irrigation schemes costing between Rs. 5 crores and Rs. 10 
lakhs were classified as medium. From l-4--70, the lower limit was 
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raised to Rs. 25 lakhs in plain areas and Rs. 30 lakhs jn hill areu. 
From 25-9-75 schemes with C.C.A. of 10,000 hectares or less and those 
with the estimated cost more than Rs. 25 lakhs for plain areas and 
Rs. 30 lakhs for hill areas were classified as medium, with effect 
from Annual Plan 1978-79, medium irrigation schemes were classified 
as those with C.C.A. above 2000 ha. upto 10,000 ha. 

· This classification is now in force. 

(iii) Minor: 

Prior to April 1970, all irrigation scheme costing Rs. 15 lakhs and . 
less were classified as minor irrigation schemes. This limit was 
subsequently raised io Rs. 25 lakhs in case of schemes in plain areas 
and Rs. 30 lakhs in case of projects in hilly areas with effect from 
1-4-1970. 

Subsequently in January 1978, the Planning Commission has de-
cided that all irrigatiop projects having a C.C.A. upto 2000 hectares 
may be classified as m1nor irrigation schemes subject to the following 
conditions. 

(a) The revised classification for minor Irrigation Schemes 
will be applicable with effect from 1978-79 Annual Plan. 

(h) The irrigation schemes which have already been ;ncluded 
in the State Plans and approved by the Planning Commis-
sion as medium schemes should continue to form part of 
the major and medium irrigation programme of the con-
cerned States. 

Thus. as of date, all irrigation :;chemes having a C.C.A. of upto 
2,000 ha. are treated as minor irrigation schemes. 

Thus, briefly stated, the position in respect of the various cate-
gories of f.chemes as of date is as under:-

Major-Those with culturable Command Area more than 
10,000 hectares. 

Medium-Those with culturable Command Area (C.C.A.) 
above 2,000 hectares, upto 10,000 hectares. 

Minor-These with culturable Command Area (C.C.A.) upto 
2,000 hectares. 
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D. Involvement Of Central agencies 

2.13 The Working Group on Land and Water Development consti-
tuted by the Ministry of Agriculture in 1972 to review the progress 
of programmes under the Fourth Plan and to formulate the proposals 
for the Fifth Five Year Plan observed in their Report (March, 1973): 

"It is the Centre which, in the last resort, has to face the conse---
quence of low production levels in. agriculture, animal 
husbandry and forestry, and must therefore, interest itself 
in the proper arrangement of soil and water irrespective 
of the strict constitutional position. It is time that the 
Centre took cognisance of these hard a~d real facts of life 
and decide to assume not only a larger but a more direct 
responsibility in the field of soil and water." 

2.14 In this conte;xt, the Committee enquired about the steps that 
have been taken by the Planning Commission and Central Ministries 
concerned to assume greater responsibility in so far as the question 
of optimum utilisation of the water resources of the country is con-
cerned. In reply, the Commission has stated:-

"The Central Government realised that optimum utilisatiol'l 
of water and soil resources finally rests on the ability of 
the soil profile to function as a favourable production base 
as well as the storage and medium for water to replenish 
the channel flow and ground water much after prime 
supplier rain has stopped. It was also recognised that the 

· physical, chemical and biological health of soil, besides the 
management of land surface, determines, the complex 
ability of the soil profile. The Government, therefore, 
took steps to launch multi-directional soil and water con-
servation programmes since the First Five Year Plan in 
the field of problem identification, survey and investiga-
tion, development, training besides provirung direction 
for enacting l~gislation and to establish high level bodies 
to provide policy direction to the concerned departments. 

Prohlem Identification 

Land resource is physically damaged through soil erosion and 
land degradal:1on. This in turn creates instability in the 
prOduction system and lowers down total production capa-
bfHty. Presently available estimates show that an area of 
l&o million ha. is subject to. erosion by water and wind 
while '8n area of 25 million ha. is degraded through 
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alkalinity, salinity, water logging, shifting cultivation, etc. 
Thus, about 53 per cent of the country's geographical 
area is subject to various conservation hazards, besides· 40 
million ha. 'affected by flood and 260 million ha. subject to 
various degrees of water streSs condition .. The Centre has 
been providing consistent support to the States for tackl-
ing the problems which call for long term investment, 
inter-State coordination and, therefore, may not get ade-
quate priorities in the State Plan which are preoccupied 
with the concern to meet local and immediate needs. In 
such cases 100 per cent Central assistance has been pro-
vided to implement the schemes on scientific basis. 

For effective implementation of soil conservation programmes 
the Department of Agriculture and Cooperation circu-
lated a Model Bill on Soil Conservation. As a result 14: 
States and 2 Union Territories have enacted the Soil 
Conservation Acts. To arrest extensive denudation of 
forests, in 1980 Forest Conservation Act was passed to 
ensure that no forest land is denuded and diverted for 
non-forest uses without prior approval of Central Govern-
ment. Forest Law is also proposed to be strengthened by 
the Centre to provide better protection to the existing 
forest areas. 

This Department also urged the States to establish Apex 
Body, namely, State Land Use Boards, for providing 
policy directions in matters relating to health and care 
of soil and for achieving better coordination among the 
concerned Departments. As a result, 20 States and 6 
Union Territories have established State Land Use 
Boards. To oversee the functions of these State Land 
Use Boards and to provide expert advice to the Govern-
ment in matter' of natural resource of soil, setting up· of 
of a national agency is under consideration. 

The Centre has been providing guidelines for preparation of 
watershed management plans and organising orientation 
courses to train the inservice personnel in the field of 
watershed management, planning, eentinuous coll~on, 
processing and collection of hydrolog{e aftd sedimentation 
data from small watersheds and for carrying out con-
current appraisals in ·respeet of multi 'tMmeftis which 
aecrue from l'!nPlementation of :th1s prbgramme." 
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E. Ma:nagena.l Problems 

2.15 The Naegamwala Committee had in its report observed that 
the present day water resources projects, particularly the complex 
ones suffer from the same management problems as ones encounters 
in industrial undertakings. Unless these are tackled a scientific 
manner, delay and cost increases are bound to occur. The Commit-
tee strongly advocated the use of all the modern management tech-
niques based on "system" approach in the implementation of river 
valley projects. In this context, the Committee enquired if the 
managerial problems had been properly identified and necessary 
corrective action taken. The Planning Commission have in a note 
stated: 

"The managerial problems in relation to the irrigation pro-
jects have been identified in the report of the Expert 
Committee on rise in cost of irrigation and multipurpose 
projects, in April 1973 (Naegamwala Committee) as 
follows: 

1. For a major river valley project, a Chief Engineer must 
be posted exclusively for its execution. 

2. It is essential that the person incharge of execution of a 
project is vested with the authority both administrative 
and financial so that he may discharge his responsi· 
bility unhesitatingly. 

3. There should not be too frequent changes in the key 
personnel entrusted with the execution of the projects. 

4. Senior technical officers who show an aptitude for pro-
ject management should be earmarked for special 
training. 

5. A comprehensive institute should be let up in the centre 
preferably in ewe for training in the water resource9 
sector of all who are engaged in project worlts. 

6. The use of management techniques based on system 
approach. 

'1. Adequate arrangement should be made for training of 
project personnel at all the levels in modern manage-
ment techniques. 
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8. The detailed plan of work should be chalked out and 
Schedules drawn up in each activity. 

9. In case of major projects, the modern syst~ms and 
techniques of material management and inventory con-
trcl should be adopted. 

10. Cost Engineering cells should be established on all major 
projects. 

11. A managerial information system for decision making be 
devised for use by the project manager. 

12. Performance budgeting system should be adopted for 
efficient financial control during execution. 

13. Adequate funds to be allocated so that all projects 
approved by the Planning Commission are completed in 
optimal time and further escalations due to protracted 
construction period are avoided. 

14:. Advance programme for stockpiling of construction 
materials and spare parts should be rn.ade very care-
fully with engineers with foresight and some reasonable 
stockpiling should be permitted. 

15. Wherever possible a near-by cement factory could be 
linked to the project. 

The recommendations of the Naegamwala Committee have 
been brought to the notice of the State Governments. 
Chief Engineers are generally being appointed exclusive-
ly for large major projects or a group of projects. 

The streamlining of the procedures and adequate delegation 
of financial and administrative powers to the State Irriga-
tion Department and the project authorities have been 
commended to the State Governments in the conferences 
of the State Irrigation Ministers. 

Much remains to be done in the training of engineers In 
management. The proposal for a staff Training College 
for Ministry of Irrigation is under consideration of Gov-
ernment of India. 
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Proformae for management infoz:mation system have been 
drawn up and the State Governments have been request-
ed to adopt these. 

There is scope for improvement of management in irrigation 
projects.'' 

F. Projects since the First Plan 

2.16 As regards, Projects taken up till the end of 1968-69 and 
completed so far, the Committee enquired as to the projects de-
layed badly and expected to be completed by the end of the Sixth 
Plan. In a note, the Ministr) of Irrigation have stated: 

I. 
II. 
III. 

"The number of major projects taken up and completed 
during each plan is shown below: 

Mt"'dium Schc·mra 

~o. t ,krn 1'\n. ?\o. tak<"n 1'\o. 
up compktrd up C('t.lplt-trd 

Plan 2-:> 2 I I 208 

Plan 'J.J. 4 115 I 12 

Plan 28 74 64 

Annu:ll Plan (rg66-6g' II 37 23 

IV. Plan ·p 9 . ')4 41 

v. Plan 73 375 2f 

Annual Plan { 1978-Bo) I-·' 
To'fAL :205 29 

Thus, it is seen that the number of major projects taken up 
till 1968-69 was 86. Out of these 86 projects, 15 had been 
completed by 1968-69 and 13 more were completed by the 
~tinfng of the VI Plan in 1980. 

When the VI Pla~ started in 1980, the number of projects re-
maining out of these started before 1969, was 11 projects 
from th~ first plan, 13 from the II Plan, 24 from the m 
~~~.to P.roj~ts frt;>m the ~ual Pl~:D·~f t966-6S. 
to~g. 58. A list of t~ 58 proj~ts is, shown below. 
r'r<tirl 't1fis statement it will be seen that 41 of these are 
expected to be completed durfng tbe · Vr ·Plan. 
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!.S.No. State/Name ofProjeet Remarks 

1 Plan Schlm8s (Ilnos.) 

1. Kosi Barrage & Eastern Kosi Oanal Likely to spill into VII Plan. 
(Bihar) 

11. Kakrapar (Gt\iarat) . Likely to be completed in VI Plan. 

g. Mabi Stg. I (Gujarat) Do. 

4· Western Jam una Canal (Remodelling) Do. 
(Haryana) 

5· Tungabhadra RBC & LBO (Karnataka) Do. 

6. Bhadra (Karnataka) Likely to spill over into VII Plan. 

7· Ghambal (M.P.) I.ikely to he completed in VI Plan. 

H. Bhandar Canal (M.P.) IY>. 

') Mahanadi Delta 

ro. D.V.C. System (West Bengal) 

11. Mayurakshi {West Bengal) 

II Plan SduiTIIr (13 rm.) 

I . ~agaJjnnasagar (.\ndhra p, aucsb) 

Q, Mahi S•g. II-Kadana (Gujarat) 

3· Periyar Valley (K.erala) 

4-· Barna (M.P.) 

5· Tawa (1\.l.P.) 

6. Bagb (Maharashtra) 

7· Itiadoh {Maharashtra) 

B. Mula (Maharashtra) . 

9· K.hadakwasla (Mah.) . 

10. Salandl (Orissa) 

II. Rajaatban Canal St. I (Rajasthan) 

u~. R.amganga (U.P.) 

•3· K.aftpsabati (West Bengal) 

Ill Pia &hlmwl (cr~ Nos.) 
'' 

•• Sriramaapr (A.P.) 

... WeaterD Koli Oanal (Blhar) 

Do. 

Do. 

Do. 

I.ikely to spill over into VII Plan. 

Likely to be completed in VI plan. 

I.ikelv to spill over into VII Plan. 

Likely to spill m·er into VII Plan. 

Do. 

Likely to be completed in Vl Plan. 

Do. 

Likely to be completed in VI Plan. 

J,ilcely to spill over into Vll Plan. 

Likely to be completed in VI Plan. 

Do. 

Do. 

Do. 

14ely to be completed in VI""'' 

. Lllrely toaplllo'Htlefo vtrfla . 
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3· Rajpuo Canal (Bihar) 

•· Gandak (Bihar) 

5· Ukai (Gujarat) 

6. Gurgaon Canal (Haryana) 

7· Malaprabba (Karnataka) 

8. Pamba {Kerala) 

9· Muttiadi (Kerala) 

10. Cbittrupuzba (Kerala) 

II. Kanhirapuzha (Kerala) 

12. Pazhass..i (Kerala) 

13. Jayakwadi St. I (Ma.harasbtra) 

14· Bhima (Mabarashtra) 

15· Kat (Mabarashtra) 

t6. Tulshi {Maharashtra) 

'7· Krishna {Maharashtra) 

• s. Beat Unit I (PWljab) . 

19· &as Unit n {PWljab) 

llO. Extn. of non-perennial irrigation 
UBDC tract (Punjab) 

Ill. Jakbam (Rajasthan) . ,. Parambikulam Aliyar (Tamil Nadu) 

·3· Cbi ttarpattanamkal ... Sarda Saba yak (U. P.) 

I. Sone H.L.C. (Bihar) 

II. Tungabbadra HLC {Karft&taka) . 

3· Hem.avathi (K.arnataka} (N.P.) 

+· K.allada (Kerala) ,. Kubdi (Maharubtra) 

6. Upper Godavari (Mabar&lhtra) 

7· HlldM DC (M.P.) 
Mo~ -• ' .. , - o ~·--- ~ 

to 
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Remarks 
------

Likely to be completed in VI Plan. 

Likely to spillover into VII Plan. 

Likely to be completed in VI Plan. 

Do. 

Likely to spillover into VII Plan. 

Likely to be completed in VI Plan. 

Do. 

Do. 

Likely to spill over into VII Plan, 

Likely to be completed in VI Plan. 

Do. 

Likely to spillover into VII Plan. 

Likely to be cornpletedir. Vt' Pbn. 

Do. 

Likely to spiUover into VII Plan. 

Likely to be completed in VI Plan . 

Likely to be completed in VI Plan, 

Do. 

Do. 

Do . 

Do. 

Do . 

Likely to be completed in VI Plan. 

Do. 

IJkely to tpilla.er into VII Plan. 

Do. 

Do. 

LUaely to be completed iD vt Plaa. 

Do. 
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B. Utilisation of S~rplui Ravi B:!as Waters 
(Punjab) . 

9· M>d:-:rnisation of Vaigai channel (T.N.) 

10. K.osi (U.P.) 
··-· ·------------

N.P.-Non-Plan. 

3 

Likely to spillovn inlo VII Plan. 

Likely to be completed in VI Plan. 

Likely to be completed in VI Plan. 
--·-··-·-----------···-· ---~~--/ 

2.17 In a further note on the subject, the Planning Commission 
have stated: 

"The total number of major schemes taken up since the 
beginning of planning is 205. Of these 29 were com-
pleted before the Sixth Plan. 4 schemes which relate to 
the Cauvery Basin were taken up outside the plan. The 
other 172 are on-going schemes as at the beginning of the 
Sixth Plan. In addition to these, 115 new schemes have 
been proposed by the States for the Sixth Plan but out-
lays for all the 115 new schemes have not been provided 
in the Plan. Specific outlays have been provided for new 
schemes. As for the others, lump sum provisions have 
been made and the States have been advised to take up 
a limited number of schemes after detailed investigation 
and clearance by the Planning Commission in accordance 
with the usual procedure. 

Of the 172 on-going major schemes, 88 are likely to be com-
pleted during the Sixth Plan. The other 84 will over into 
the Seventh Plan in addition to the new schemes to be 
taken up during the Sixth Plan. 

About 400 medium schemes are likely to be completed during 
the Sixth Plan and the rest will spill over into the 
Seventh Plan." 

2.18 The Committee pointed out that until the end of Fourth 
Plan, i.e., till 1974, new projects were added at a stardy rate, 
averaging 4 tO 5 major projects and 15 to 20 medium projects per 
year. However, since 1974 there has been a spurt in the number of 
new projects, additions averaging 20 major projects and 100 medium 
projects. Asked about reasons for this phenomenon and whether 
the Planning Commission had assured themselves that investiga-
tions in all these cases had been thoroughly carried out before sane-
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tion was accorded to these projects, the Planning Commission have 
stated. 

"With the severe droughts in the late Sixties and early 
Seventies, there was immense and persistent demand for 
undertaking new projects. It alSo became a national 
policy to ·exploit our water resources and provide the 
basic infrastructure of irrigatlon as early as possible. The 
State Governments also stepped up their investigation 
activities and with earlier projects reaching an advanced 
stage, the new starts were planned to be made, so that 
the available personnel, equipment etc. specially those 
deployed on construction of dams and barrage are 
deployed on new projects without disbanding the infrast-
ructure build up with great effort. Further, owing to 
the increase in price level, many projects which would 
have originally come under the medium category in 
earlier days, also became major projects. However, now 
the classification of major projects is being done on the 
basis of the culturable command area. 

The Planning Commission, through the Advisory Committee, 
ensures that investigations are carried out thoroughly 
before a project is accepted for inclusion in the Plan. 
In some instances, ;f any further investigation are to be 
carried out for refining the designs of crop pattern or 
other features which may not affect the broad features of 
the project, these are indicated in the Communication 
sent to the State Governments. 

2.19 At the commencement of the Sixth Plan in April, 1980> 
there was 176 major and 453 medium projects (i.e. a total of 629 
projects which had spilled over from previous plans. Among these 
projects, about 20 major schemes were continuing from the Second 
Plan. The approach papers to the Sixth Plan had counted 82 
major projects started before 1st April 1976 to be still incomplete. 
Asked to explain the reasons for such large spill-over of projects 
and whether it did not indicated the failure of platlnfng, the Planning 
Commission have replied:-

"In urns, there were 96 on-going major projeets, and it has 
expeeted that 16 ·· of ·them would be completed. 'by·~ 
tM· dd n would spftl over tilto the Sbtth Plan. 'The . . 
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Sixth Plan provided for completiOt!- of 65 of these 82 pro-
jects. Out of ·these, 9 projects have been pending from 
the first plan and 11 from the second plan. 

Large major projects should take normally 10 to 12 years for 
completion. Due to constraint of resources and various 
other factors, some of them have taken more t_han two 
decades. However, partial benefits have been realised as 
soon as the dams are completed and the canals opened. 

The targets. of development of irrigation from major and 
medium irrigation projects in various plans and the 
achievements are given in the table below:-

POTENTIAL 

Targ~t Achievement 
(Million Hc:·ctarcs) 

Firat Pllln 3"4 2"5 

• second Plan 2" I 
I 
Trird Pla1: 5"2 2'3 1 . 
Armual Plan (1966-ug) 

fuurth plan (1~9-74) ,. 
Fifth Pla11 ( 1974-79) 
I 
1978·79 . 

•979-80 I" 13 1"02 

I 

From the above, it will be observed that the realisation in the 
Fifth Plan and thereafter has been satisfactory. 

At the time of independence, there were only two major 
storage namely Mettur and Krishnarajasagar. It is only 
thereafter that a number of major storage works were 
undertaken and the country embarked on a large num-
ber of irrigation projects. There were difficulties of 
rssource, foreign exchange, trained manpower etc. In spite 
of these difficulties, the country hns achieved substantial 
results. Nearly 40 m. ha of potential has been added 
during these 32 years. There ;s no doubt room for im-
provement in the implementation of plans particularly 
in limitin'g the number of projects to be executed at a 
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time. But · irrigation is a State subject . and the needs, 
resources and capabilities vary from State to State. 
Emphasis is always laid on the completion of on-going 
schemes. Even in the· &xth Plan, out of a total outlay of 
Rs. 8391 crores for major and medium irrigation projects, 
over Rs. 6000 erodes are provided for on-going schemes. 
The development of irrigation particularly during the last 
few years has been quite substantial in spite of various 
constraints. It cannot, therefore, be inferred that plan-
ning has been a failure." 

2.20 Asked about the. steps taken to ensure that the number of 
spillover pro.iects was kept to the minimum, the Planning Commis-
sion have stated: 

"The Planning Commission has requested the State Govern-
ments not to take up any new projects until the on-going 
project~ are substantially completed. The Commission 
had also requested the State Governments to hold in 
abeyance work on new projects which are still in initial 
stages. The States have also been told that only expendi-
ture on approved projects will be considered as Plan 
expenditure for purposes of Central assistance. Every 
effort is being made to reduce the rumber of new projects 
taken up by the States. 

It is onl:·· by greater discipline and observance of the instruc-
tions contaained in the letters and circulars issued fr0m 
the Planning Commission and the 1\~inistry of Irrigation 
that the situation can be expected to be remedied in the 
corning years." 

2.21 The Committee enquired if there was any major n-rigation 
project which had been completed within the stipulated period and 
approved outlay s'nce inception of planning. In reply, Adviser, 
Irrigation stated: 

''I am sorry. I do not think any project has been completed 
according to the schedule." 

2.22 Tn reply to a written question whether there was a single-
irrigation, power or flood control project in the whole of India 
which had been completed within the time schedule trom tru~ date 
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of approval and wit}?.in the estimates, the Planning Commission. 
have stated: 

"No project in the Irrigation, power or flood control sectors 
has been completed within the time schedule from the 
date of approval and within the estimates." 

G. Investments and irrigation potential created 

2.23 The Committee enquired about the investments made in the 
irrigation sector and the potential created during the various plan 
periods, for major and medium and minor projects separately. The 
information furnished by the Planning Commission is reproduced 
below:-

Plan 

Pre Plan 

First P! ·n ( 1951 -56) 

Sccond Plan (1956-61) 

Third Pbn (JgGr-66) 

Annual Pll1,s (IU'·l·-f>~) 

Founh Pla11 I,I~jG(J-74) 

Fifth Plan (1~174-78) 

Annu~d Plan!. 1 •9;-:i-Boi 

Sixth Plan ( 1g8o-fli) 

1981~B2 

----------·-------
In vestmt>n t (Rs. crorc•s) 

Major 
ar.d Me-

flium 

Minor 

Govern- Institu-
m<"nl tiona! 

Cumulative potential 

(million hectares) 

Major 
& Medium 

Miuor Total ·! ~ 

-----·------------·· 
9'7 12'9 22'6 

300 76 Ncgilgibk 12':.l 14' 1 :..?6'3 

380 142 19 14'3 14'8 29' r 

581 328 115 r6·6 17'0 :n· 6 

434 326 235 l B· I ·~·o 37' J 

1237* 5 1 3 6G1 20'7 23' 5 44'2 

2442*• 631 780 24"8 2/'3 ;)2. 1 

2072 51.) 490 2G·6 JO"O 5t.i·fi 

1225 284 27 . .'"1.:! 31'40 .:)11"95 

1425 2g() 28•(,8 32'90 6t· 58 
(Anticipated) ( :\n ticipa tt·d) 

•D:>t"S not include the outlay of Rs. 50' 54 crorcs on unapprovr-d Couvery Ba.siz1 
Projects. 

•• D~es not include th<" outlay of Rs. 52' 24 cron:s ou unapprovt·d Com-cry Basin 1'1 t-
jects. 

N::>te: B~sidf.•s the Gwernment outlays and Institutional investments, Sizable invest-
ment~ are m1.de by the farmers from their own resouirces. Data on such privat<" 
investments however are not available. 
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2.21 !A1k!d h:lw tbe "in.,.,stments made and irrigation potential ereated compared with the outlay pt1)p0sed in the variotu planl and-
the acbievementa antieipa~ during tbe various plan periods, the Planning Commission have furnished the following iblotmation : 

Major and Medium Irrigation Minor Irrigation 
-------------4---- -------- -- -. --· ---- - -- ---~ -----------
Plan Actual Potential Public Sector 
provision expenditure -- - - ~- -- --- -- - ~ ~ ---- ~-- --- ---·- -- ·--

Target Achievements Plan Actual 
provision expenditure 

(Rs. crores) (Million hectares) (Rs. crores) 

Pre Plan g.7 9·7 
First Plan 300 3·4 rz.s 76 
s~cond Plan 4ll6 380 .f..a r.z. I 66 I<j-2 
Third Plan 6oo 581 5-fZ !!t. 3 177 328 
Annual Plan 402 434 r.z.s 1.5 310 326 
(1966-69) 
Fourth Plan 951 1237{&) ... 8 2.6 516 513 
(1969·74) 
Filth Plan . 3095 2H2{h) 5·3 4· I 792 631 
(1974·78) 

1978-79 977 I .8 237 

•979-8o rog6 1095 I. 13 234 1278 

Ig8o-8I l!l40 1225 0.9-f. o.g4 r.z&l 284 

rg8r-82 1400 
" 

t4Qs• I. 13 1.13@ 299 szg6• 

TorAL 10096 38.8o a8. 68 3II 

(a) Excludes Plan outlay of Rs. so. 54 crores on unapproved Cauvery Basin Projects. 
(b) &xcludes non-Plan outlay of Rs. 52. 24 crores oh unapproved Cauvery Basin Projects. 

•Anticipated expenditute. 
@Anticipated achievement. 

Institutiona 1 
outlays 

--
Negligible 

19 
115 
35 

G6r 

780 

490 

265 

275 

1184o 

(million hcctarea)1 -------------
'·Targets Achievemet 

12.90 uz.go 
4·45 t. 16 
3·64 0.73 
5· 18 2.e& 
4-25 1·99 

3.fZO 4·50 

s.ao 3·8o 

1-30 

I .50 1.-fO 

t.SO 1.40 

1·55 I. 50 

43·37 32.90 

Minor irrigation outlays do not include investment made by private individuals for which figures are not available. 

• 
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2.25 During the last three decades of planning, the progres 
achieved in the matter of development of irrigation potential 
amounts to 50 per cent of the ultimate potential of 113 M. ha. The 

. target of extending irrigation facilities to an area of 11 M. ha. is 
proposed to be achieved by 2000 AD which calls for creation of 
3 M. ha. potential per year in the coming years. Asked to state 
what institutional arrangements have been made or porposed for 
facilitating the realisation of this target and whether any estimate 
has been made of the financial resources required for the purpose, 
the Planning Commission have stated:-

"Already over 2 M.ha. of additional irrigation potential is 
being cre.ated every year. This has to be raised to a level 
of 3 M.ha. per year. The Irrigation Departments in the 
State Govvernments and also the Departments handling 
minor irrigation development are being suitably 
strengthened for achieving this revised programme. In 
addition, the machinery and procedures for providing 
institutional .credit to private farmers for developing 
minor irrigation facilities are also being strengthened. 

A rough .assessment has been made of the financial resources 
required for this purpose. At 1979-80 prices, the cost of 
developing the balance potential may be of the order of 
Rs. 50,000 crores." 

Additional potential created through major and medium irrigati<m' 
schemes during the Fifth Plan (1975-76) to 1978-79) 

2.26 During evidence, the Committee enquired about the addi-
tional irrigation potential created during the Fifth Five Year Plan 
vis-a-vis the targets. The Secretary, Ministry of Irrigation 
replied:-

·"For the period 1974 .to 1979, the target fixed was eleven 
million hectares of potential to be created out of which 
5.8 million hectares was to come from major/medium pro-
jects ... achievement has been 5.158 million hectares." 

2.27 The Committee pointed out that under the first 20-Point 
programme announced in 1975, 5 million hectares were to be added 
during the four years 1975-76 to 1978-79. In reply to USQ No. 2419 
answered in the Lok Sabha on 8 March 1982, the Minister of Irriga-
tion had replied in the affirmative to the question whether the 
Prime Minister in her broadcast to the Nation on 14 January (1982) 
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had said that "the target of providing irrigation to five million 
hectares has been fulfilled,. The statement of additional potential 
created, ~tate-wise, during 1975-76 to 1978-79 for major and medium 
irrigation schemes appended to the reply showed that the achieve-
ment was 5.082 million hectares i.e. 4,780 ·m. hectares from continu-
ing schemes and .302 million hectares from new schemes. The 
Secretary, Ministry of Irrigation, replied:-

"I will check up if that has been stated in the Parliament. If 
achievement of 0.802 million bee. for 1974-75 is deducted 
from the achievement of 5.158 m.hec., the ,potential 
achieved in the four years will be 4.356 million hec. 
During 1975--,..79 it i·s 4.356 million hec. i.e. 5.158 minus 
0.802 which comes to 4.356 ... Obviously, it seems to be 
a mistake in reporting ... Probably the figure o£5.08 
m. hectare which is for a period of five years, that has 
been quoted against four years. I am sorry for the error." 

2.28 In a subsequent note on the subject, the Ministry of Irriga-
tion have stated:-

"The error in the reply to the above unstarred question 
answered in the Lok Sabha on 8th March, 1982 
came to notice during the oral evidence before the Public 
Accounts Committee. The verification it has been found 
that while giving the reply to the above question the 
figures of targets potential for the period 1975-76 to 1978-
79 had been furnished instead of the actual achievements. 
A ccrrection statement is also being sent to the Lok 
Sabha Secretariat in this regard. On the basis of infor-
mation available prima-facie it is an error through over-
sight by the Officers who dealt with the reply of the 
Parliament Question." 

Development of Irrigation potential in the Sixth Plan 

2.29 The Economic survey for· the year 1982-83 states:-

"Development of irrigation has commanded a high priority 
in the national plans, and is an important item in the 
revh:ed 20-Point Programme. The total irrigation poten .. 
tial of 22.6 million hectares in existence in 1950-51 had 
increase in 56.6 million hectares in 1979-80. Additional 
irrigation potential of 2.3 and 2.5 million hectares res-
pectively was created in 1980-81 and 1981-82. This may 



29 

be compared with an average of about one million ·hec-
tares during 1950-51 to 1970..:71. During 1950-51 major/ 
medium irrigation. sour.ces accounted for 43 per cent of 
the total irrigation potential. This share increase_d to 47 
per cent by 1979-80. In the additional potential of 34 
million hectares created during this period the contribu-
tion of majorJ'medium schemes was 16.9 million hectares 
and that of the minor schemes 17.1 million hectares." 

The survey further states: 

"Minor irrigation projects cost much less and promote rural 
capital formation because a part of the investment is 
funded through the farmers' own savings. Time-lag 
between investment decision and the flow of benefits is 
comparatively small. The problem of non-utilisation of 
the created minor irrigation potential often arises on 
account of factors like inadequate availability of power, 
diesel oil and poor maintenance of equipments etc. . . 
There is substantial scope for further raising tl1e irriga-
tion Potential through minor irrigation schemes particular-
ly in the regions outside the Punjab-Haryana belt in the 
north and Tamil Nodu in the South. Minor irrigation 
needs to be giv·en a high priority in the works undertaken 
under the Integrated Rural Development Programme, 
Drought-prone Areas Programme, Desert Development 
Programme, and the National Rural Employment 
Programme." 

In a note regarding the outlays proposed in the Sixth Plan in 
respect. of major, medium and minor irrigation schemes 
and the extent of benefits anticipated from these schemes, 
the Planning Commission have stated: 

The following provisions were made in the approved Sixth Five 
Year Plan: 

(i) 1\i.~.jor and l\I("dium Irrig:~tion Schrmo 

(ii) :Minir Irrigation Schemes• . Rs. 1811'30 cron·s. 

•In addition, institutional investment of R~. 1 jCO rrort ~is n,Yi~• f"C d. 

The brndits anticipated were a~ 1mdn: 

(i) Major and Medium Irrigation Schemt·s • 5 · i million hcct~ ro 

(ii) Minor Irrigation Schemes R·o miUion ht'ctarr~. 
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_The target for the Plan has since been raised to 14 million hec· 
tares. Taking into account the co·st escalation and increase in 
potential target, an additional outlay of Rs. 2600 crores would be 
required as per assessment made by the Ministry of Irrigation. 

The progress . made in the first two years of the Sixth Plan is as 
follows:-

Y-ear 

Million hectares 

M'l.jor and Minor Total 
Medium Irrigation 
Irrigation 

tg8o-th 0'94· 1'40 2'34 
1g81·82 (likely) I ' 13 I' 50 

TOTAL 4'97 

• 
"2.30 In reply to a question about the steps being taken to deve-

lop minor irrigation facilities on a much larger scale because minor 
irrigation affected a large number of farmers, the Secretary, Min-
istry of Irrigation stated: 

"We are aware that the Command Area Development 
approach that is being adopted for major and medium 
irrigation projects should also be adopted for Minor Irri-
gation projects. We have been urging the States. It may 
not be possible to create a command Area Development 
~uthority for each minor irrigation project ... But we 
have been urging the States to have a command area 
approach even for the development of minor irrigation 
projects. In some cases some States have grouped a small 
number of projects so that they could be brought into 
the Command Area Development Authority. So far it 
has not been possible for the Command Area Develop-
ment authorities to include minor irrigation projects:· 

2.31 Asked to indicate the provision made ·for new projects to be 
approved during the Sixth Plan for substantial implementation in 
the Seventh Plan, the Planning Commission have stated: 

"The lump sum provision in the Sixth Plan for new schemes 
• is as follows: 

New major schemes 
New medium schemes 

Rs. 159 crores. 
Rs. 118 crores.' 
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H. Delays in the Completion of projects 
. 

2.32 The Sixth Five Year Plan document has pointed out that 
some of ~the irrigation projects have been lingering on for more than 
15 to 20 years. These include Nagarjunasagar Project, (Andhra 
Pradesh), Gandak Project (Bihar), Kosi Project (Bihar), Mala-
prabha Project (Karnataka), Kallada Project (Kerala), Taw a Pro-
ject (Madhya Pradesh), Rajasthan Canal Project and Kangsbati 
Project (West Bengal). The Committee enquired about the reasons 
for delay in the completion of these projects. In reply, the Ministry 
of Irrigation have stated that: 

Since the start of planning era in 1950, there has been great 
emphasis on development of river valley projects. In 
the Second Five Year Plan and the beginning of Third 
Five Year Plan, a number of major irrigation projects 
were taken up. The 8 projects mentioned above were all 
started during this ~riod. The formulation, planning 
and implementation of these projects are of great com-
plex nature and the technical and managerial resources 
available at that time naturllay were limited. Even so, 
with a view to meet the needs of the country for increas-
ed fo0d and fibre producuon, work was started on these 
t1tojects. Although, investigations were carried out for 
fixing darn sites, and for dam or barrage foundations, 
detailed investigations on the canal systems were carried 
out later and in most of the cases, the estimates framed 
were ba'sed on preliminary investigations and cost studies 
of one or two small branches or distributaries. A per-
acre cost was adopted for working out the total cost of 
the canal system. Also provision for drainage etc. were 
made on ad-hoc basis. It was only in the course of 
construction of the main darn and barrages that further 
detailed investigations were carried out for the canal sys-
tems, railway crossings, cross drainage structures etc. All 
this naturally led to the revision of the estimates formu-
lated earlier. 

During the sixties, there was large escalation in the cost of 
products due to large scale rise in the cost of labour. 
equipment and construction m'Bterial. ·The provision for 
land was ·also found to be inadequate in most of the cases. 
The cost of rehabilitation of the people ousted from the 
rt!servoir area also went up. 
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There was also difficulty in proucurement of construction 
equipment particularly where foreign exchange was jn-
volvecl. Spares were also difficult to obtain and the unit 
cost of the construction through machinery underwent 
·changes. Shortage of explosives, steel and cement were 
also experie!lced resulting in further delay in the const-
ruction of the projects. 

Irrigation projects are financed by the States. Mast of the 
States had taken up a large number of projects to meet 
the dE:mand from different regions and also to meet the 
requirements of drought prone areas, bacl-::ward areas etc. 
Naturally. this 1cad to thin spreading of the financial, 
managerial and technical resources resulting in further 
delays in the execution of the projects. Some delay 
could nlso be 0ttr11..>:1ted to procedural difficulties, sanc-
tions etc. 

The rr.ounting costs. frequent revisions of project estimates 
and consequent delays in the completion of irrigation 
projects have been causing great concern to the Govern-
ment for a long time. In order to carry out scientific 
investigations into the causes. the Government of India 
as far back as in 1972 constituted a Commit~e of experts 
including the Central and State officers under the Chair-
manship of Shri Naegamwala. the then Member, Central 
Water Commission. The Committee subMitted a detailed 
report in ApriL 1973 after carrying out case studies of 
some important projects and detailed discussions with the 
state Governments. Copies of the Report of this Com-
mittee were forwarded to the State Governments for initia-
ting remedial action as recommended by the Committee 

The recommendations of this Expert Committee were con-
sidered in the first Conference of the State Irrigation 
Ministers held in July 1975. The Conference recom-
mended that "State Governments should set up broad-
based organisation for investigation and formulation of 
new projects and provide adequate funds for comprehen-
sive investigations of new projects and forml1htion 
thereof based on adquate data." 

Subsequently, the Working Group constituted by the Plann-
ing Commission in May 1980 for formulation of the 
proposals for the Sixth Five Year Plan 1980-85 under the 



33 

Chairmanship of the Secretary, Ministry of Irrigation 
also went into this aspect, namely, the delays and cost 
escalation in the various irrigati.'on projects. The causes 
identified by the N aegamwala Committee as well as the 
'Vv. or king Group referred to above can broadly be sum-
med up as below:-

(i) Proliferation of projects under construction by the 
States resulting in thin spreading of financial, mana-
gerial and technical resources. 

·(ii) Large escalations in costs of projects which were found 
to occur due to large scale rise in cost of labour, ma-
terials., equipment, spares, land etc. 

(iii) Lack of thorough investigations prior to taking up of 
the projects. 

(iv) Delay£ in taking important decisions on the projects. 

(v) Difficulties in land acquisition. 

(vi) Non-availability of scarce materials like cement, steel, 
explosives, machinery. spares, foreign exchange, etc. 

(\·ii) Changes in soope of projects during implementatio 
due to inadequate planning, including addition of 
d~ai.nage arrangements and flood protection to com-
mand area. 

(viii) Lack of construction planning and monitoring organi-
sations. 

(ix) Lack of detailed plans and estimates for the distribu-
tion systems and structures thereon. 

(x) Failure to up-date estimates in time and keep State 
Governments informed of the rise in costs of projects. 

2.33 As to the steps taken to exped~te the completion of these 
projects, the Ministry of Irrigation have stated: 

Proliferation of Projects 

At the time of the formulation of the Five Year and Annual 
Plans both the Ministry of Irrigation and Planning Com-
mission have been insisting on the State Governments not 
to take too manv projects in hand resulting in thin spread-
ing off various ;esources. However in actual practice, this 
position still continues, Even so, while recommending tne 
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outlays for the projects, emphasis is always given on pro-
vision of adequate outlays for completion of on-going 
projects within a time bo1:1nd pr<?gramme. In fact one of 
the main strategies adopted during the Sixth Plan is the 
completion of on-going projects, In pursuance, the Plan-
ning Commission, just before the formulation of the Sixth 
Five Year Plan indicated 1st April 1976 as a cut off' date 
and wanted that as many of the major Irrigation projects 
as were under execution at that time should be completed 
within the Sixth Plan period. Out of 82 such major irriga-
tion projects, 65 are proposed to be completed during the 
Sixth Plan. One of the important recommendations of the 
Working Group in this regard was "it is therefore neces-
sary to ensure that out of the available resources, mixi-
mum allocation will have to be made for on-going projects 
on priority and that no diversion of resources to other non 
priority projects takes place. While taktng up new pro-
jets, accent has to be given for providing maximum re-
sources to the short gestation medium projects and for 
modernisation of old canal systems and other projects 
which will enable mor efficient water use.'' 

Large escalation in costs 

Since the sixtiees, there has been a continuous large scale es-
calation in coststprice5 of materials, labour, equipment, 
land etc, while the precise rate of escalation cannot be 
estimated at the time of plan formulation, there is a need 
to provide for the anticipated escalation in the plan so that 
the physical targets and the construction programmes of 
the projects proposed in the Plan are achieved. However, 
so far, in the Plans, provision for such escalation is not 
made. Consequently, in real money terms, the resources 
available for each individual project get reduced resulting 
in further thin spreading of financial resources, which in 
turn amounts to further escalation in costs over the dealv-
ed time frame. 

Proliferation oj Projects 

Right from the First Conference of the State Irrigation Minis-
ters held in July, 1975, the State Goyernments have been 
advised to set up Cost Control Cells for all major projects 
to keep a continuous watch over construction costs. The 
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progress in this regard has also been reviewed in the sub-
sequent Conference. However, most of the State have yet 
to set up such Cells. In most cases investigations were 
carried out only for the main dam and other appurtenant 
structures but for the canal distribution system, only a 
fiat rate on the basis of area commanded was adopted for 
working out the total cost of the system. 

Delays in decision taking 

In major projects, one of the contributory factors is delay in 
taking decisions at various levels. Realising this aspect, 
the Third Irrigation Ministers' Conference held in 
November, 1977 "recommended that a review of delegation 
of financial powers may be taken with a view to increasing 
the delegation. to lower levels of engineering administra-
tion, and suit~ble machinery should be created in the States 
for taking expeditious decisions relating to implementation 
of projects." While some State Governments have imple-
mented this recommendation, this is yet to be implemented 
by majority of the States. This will also involve an over 
all change in the existing procedures for according finan-
cial sanctions etc. 

The Working Group constituted by the Planning Commission 
in May 1980 to formulate the Sixth Five Year Plan also 
emphasised that adequate powers should be delegated to 
the Chief Engineers and other officers in charge of the pro-
jects. Control Boards have also been set up on several 
major projects in order to expedite the major decisions on 
various aspects of the projects. 

Difficulties in land acquisition 

The necessity of meeting and streamlining the procedure for 
land acquisition which at present is time consuming has 
been felt for quite sometime. Accordingly, the Govern-
ment of India had appointed Land Acquisition Review 
Committee to examine the provisions of the Land Acquisi-
tion Act of 1894. This Committee made a number of 
recommendations. These were also endorsed by the Irriga-
tioi;l Commission as well as Naegamwala Committtee. 
Implementation of these recommendatio~ lies exclusively 
within the purview of the State Governments. Even now, 
there are quite a few projects where long delays. are 
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taking place on account of difficulties in Land Acquisition. 
A proposal to amend the existing Land Acquisition Act, 
1894 is also under the consideration of the Government of 
India. 

Changes in scope of projects during the implementation . 

As already pointed out earlier, on account of inadequate 
investigaions, some changes during actual implementation 
of the projects become necessary. In order to avoid major 
changes, first irrigation Ministers' Conference held in July, 
1975 recommended to the State Governments to associate 
the Central Water Commission right from the stage of in-
vestigations and preparation of feasibility reports in respect 
of projects costing more than Rs. 30 crores. The State 
Governments however, did not implement this recom-
mendation. The Ministry of Irrigation therefore set up a 
Committee to formulate detailed guidelines for the pre-
paration of detailed project reports. Report of this Com-
mittee was circulated to all the State Governments in 
January 1981. The Planning Commission has also issued 
revised circular indicating the technical and financial 
aspects as in the above report which should be dealt with 
by the State Governments in their projects reports. Simi-
larly. earlier projects did not include the component of 
drainage arrangements and flood protection to command 
areas. However. or late on the insistance of the CWC and 
the Planning Commission, provisions of ~ainage and 
flood protection in the command areas of irrigation pro-
jects are made as an integral part of the projects. 

Lack of construction, plann·ing and monitOring Organisations 

As far back as in 1975, the first Conference of State Irrigation 
Ministers identified lack of adequate monitoring and 
evaluation as one of the important factors hindering the 
implementation of the plans. The Conference recom-
mended setting up of an effective Monitoring Organisa-
tion at project, State and Central levels. In accordance 
with this recommendation, the Central Monitoring Cell 
was set up in CWC in August 1975 which was subsequent-
ly, strengthened and at present it monitors 66 selected 
major irrigation projects in the ~oun+ry. Although the 
progress of setting up Monitoring. Organisation at the 
Project and the State levels has been constantly reviewed 



37. 

at subsequent Conferences of Irrigation Ministers, adequate 
' and fullfiedged Organisations in all the States have not yet 
b~n set up. However, this is being vigorously followed 
by the Ministry of Irrigation. 

Lack of Detailed Plans and Estimates for DistributiOn system and 
Structures thereon 

It has been seen that in many cases, there were no detailed 
investigations done before taking up work on execution 
of canal system. Due to lack of detailed plans for distri-
bution system, the work of their execution lagged behind 
and the accrual of benefits was delayed. During the in-
vestigation stage, the tendency is to concentrate atten-
tion on investigation for major structures like dams or 
barrages and relatively very little attention is paid to 
investigations for canal systems. The need for detailed 
and thorough investigations has been repeatedly stressed 
on the State Governments, who have been :1sked to 
establish broad-based. multi-disciplinary organisations 
for investigation of neVv~ schemes. 

Updating of Estimates 

Realising the fact that there has been no serious effort to-
wards updating of cost estimates at regular intervals, the 
Ministry of Irrigation and the Irrigation Ministers' con-
ference have been stressing on the State Governments the 
needs to set up Cost ContrQ]. Cells on major projects who 
would keep continuous tracks of actual costs and suggest 
measures for effective sav"ings. It was also indicated that 
such Units can be assigned the task of updating of cost 
estimates at regular intervals. 

The Working Group constituted by the Planning Commission 
in its Report in Novembe..r 1980 went into this problem 
and suggested the following actions: 

(i) A detailed physical programme should be prepared 
spelling out year-wise targets, which should be scruti-
nised at the highest level for every major project, which 
would also include State Planning and Finance re-
presentatives. 

(ii) There should been effective system of reviewing and 
updating the cost of the project every year. It should 
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be made obligatory to review the cost of the project 
every year. Such review shoill.d be based on the trend of 
cost of work as available during the year. The State, 
Planning an Finance Departments must be effectively in-
volved in such a review. The actual Plan allocation to the 
scheme should invariably be based on such revised cost 
keeping the target date of completion unaltered. 

Various factors responsible for delay in costs of the projects 
and the various steps taken by the Planning Commission 
and the Ministry of Irrigation for various projects as 
outlined earlier are also applicable in the case of these 8 
projects. 

In the Sixth Plan emphasis has been laid on expeditious 
completion of as many on going major Schemes as techni-
cally and financially feasible. Out of the eight projects, 
full spillover expenditure has been provided in the Plan 
for six projects, namely, Nagarjunasagar, Gandak, Kosi, 
Tawa. Kangsabati and Rajasthan Canal, Stage-!." 

(a) Cost Overruns 

2.34 A statement showing the estimated and actual of all major 
on-going projects as well as new projects taken up during the Fifth 
and Sixth Five Year Plans (so far) is reproduced in Appendix I. It 
is seen therefrom that the latest cost estimate in respect of these 
projects is of the order of Rs. 10,022 crores as against the original 
sanctioned cost amounting to Rs. 3,074 crores, i.e. an increase of 232 
per cent. 32 of these projects have shown cost overruns of 500 per 
cent or more. These are:-

Andhra Pradesh 

1. N agarjunasagar 

2. Sriramsagar Stage I 

3. (Pochampad Stage I) 

Bihar 

4. Gandak 

5. Kosi Barrage & Eastern Canal 

6. Bagmati Irrigation 
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7. Western Kosi Canal 
8. S.one HLC 
9. Rajpur Canal 

Gujarat 
10. Mahi Kadana 
11. Sabarmati 
12. Panam 

Haryana 
13. Loharu Lift Irrigation 

Karnataka 

14. Malaprabha 
15. Upper Krishna (Stage I) 

Kerala 
16. Periyar Valley 
17. Pamba 
18. Kallada 
19. Kuttiadi 
20. Chittarpuzha 
21. Kanhirpuzha 
22. Pazhassi 

Maharashtra 
23. Wama 
24. Kukadi (:;;tage I) 
25. Khadakwasla (Stage I) 
26. Upper Tapi 

Rajasthan 
27. Rajasthan Canal Stage I 
28. Rajasthan Canal Stage II 
29. Jakham 

Uttar Pradesh 
30. Gandak 
31. Sarda Sahayak 
32. Tehri 

2.35. A statement showing the originally approved cost of major 
irrigation projects that have been lingering on for more than 15 to 
20 years. the latest cost estimate, the expenditure incurred till end 
of 1979-80, and the outlay approved for such projects during the 



Sixth Plan, as furnished by the Planning Commission, is reproduced below:-

1\l,\JOR IRRIGATION PROJECTS LINGERING FOR MORE THAN 15 to 2o YEARS 

Sl. 
No. 

~amc of Sch<"m•~ 

1. Nagarjuua Sagar 

Gandak 

3· Kosi 

4· Malaprabha 

5· Kallada 

E~timatcd cost Expenditure Spillovl·r 
tocndof costason 

A~ originalJy La• est cost 
appro\'l:d 

• 1!171)-Bo hf.-t9Ro 
(as per 6th 
plan dis-
cm~ion) 

Approvrd 
Sixth Plan 
Outlay 
(rg8o-H5) 

A~ now 
i ndicatt'fl) 

- ------ --~---- --- --------- --- ----

91. I 537. () :ll)o. o t73· 0 '73· 0 

'77·0 

1fi.6 4r 5 .1JI ~ .. qo. 3g !ll.f.. qg !85.0 

1B4. 92 

!.q .. 8 149· jO til . Bo 57·9° 57·9 - - . 

57·90 

rg. 19 '~12. 0 Hl4. 35 7R.6s so.o 

87.65 

'3· 3 176.o 34·3 141.7 120.0 
---

'4'·7 

{Rs. Crores) 

Expendi I urc during 

rg8o-8r rgRr-82 
(Actual) (Anticipatt:d) 

39·54 40.0 

26.55 3I.O 

7·38 7·3 

10.8g 10.0 

10.96 eo.o 

1982-83 
(Traget Plan 
Provision) 

42.0 

37·5 

g.o 

10.0 

l!() •• 

~ 
0 



6. Tawa . . ~0.2 g6.oB ~.24 10.78 10.78 5·45 +·75 3·50 
-- --

13.84 

7· Rajasthan Canal Project 

Stage I 66.00 20!}. !lO 191.40 9·5° 9·50 6.tZ.') 4·5° 6.10 
--- ----

J6.40 

Stage U Bg. 12 '286.oo 60.54 - - -~ - 150.00 1,5.21 27.00 Q:I .40 
225·46 

8. K.angsabat i ~5.26 84.00 65·93 18.07 10.0 g.a:6 5·0 s.o 
-- -. - - -- -- --- - -. - - - .. ~- -- ~- - .. ---------

T<rrAt g86.07 2144 71 1221.45 86g.oo 766. J8 125·49 149·55 154·5 -. -

g2g.oo 
----- ------------- ----------- -- ... ..... 
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(b) Time over-run3 

2.36. The Sixth Plan document refers to the following 8 irrigation 
projects which have been lingering on for 15 to 20 years. The Com-
mittee enquired about the exact dates of approval of each of these 
project and commencement of work thereon. The Planning Com-
mission have furnished tne following information:-

s .. No. N~m<' of Schem<' 

t N'\g:trjunasag"\r (Andhra Pradesh) . 

2 Raiasthan C<lnal Projf"ct (Rajasthan) 

Stag~" I 

3 G:mdak (Bihar) 

4 Kosi (Bihar) . 

5 ~Lkprabha (Kar;..nato::b; 

6 Kallacb (Krrz.b:-

i Tawa (:\!.r.) 

8 K<ngasab:l.ti (West Bengal. 

Stage II 

Date of approval Date ofcommen• 
by Planning Com- Cem'-'llt ofwork 
mission/Ministry 
o fir riga tion. 

17•5•72 

13·7-61 

2,"',··!·58 

1955 . 

1972 

tg6r 

1955 

Octo. tg6o 

tg6t 

2.37. The Committee pointed out during evidence that there had 
been a number of instances where work on the project had been 
started long before sanction was accorded by the Planning Commis-
sion. For example, the Nagarjunasagar project was approved by 
the Planning Commission !Ministry of Irrigation in 1960 whereas 
work on the project was commenced in 1955. Similarly, on the Kosi 
project the work had been commenced in 1955 whereas the project 
was approved in 1958. The Secretary. Planning Commission re-
plied:-

"Without disagreeing with the sentiments that have been ex-
pressed in this regard. I want to say, it is deplorable that 
it is so. I am not justifying. But the point is these are 
the continuous processes. It is not as if the State with-
out sending estimate or telling the Irrigation Ministry or 
the Planning Commission jumps off and starts projects, 
the projects are listed, investigated. The estimates are 
prepared by the technical authorities in the States, who 



I would not say are incompetent or anything like that. 
This is the first point that I would ra7se. 

More and more, over the years the irrigation plans have been 
financed by the State funds. Till the Cadgil formula came 
into being the assistance wa·s tied to specific sectors it was 
not tied on to the project, etc., it is a different thing. Total 
assistance related to Plan outlay. The States postulate 
schemes. They investigate the schemes. In investigating 
the schemes they do so in consultation with the Irrigation 
Ministry, with the Planning Commission .. They prepare 
estimates. They have their own engineering staff. These 
estimates are sent to the Central Water Commission it is 
not as if the work has been started without the parti-
cular project having been accepted as worthy of inclusion 
in the Plan or. without any kind of estimate. I do not 
defend that what ever has been done, it js right. Without 
the formal seal of approval the work has been started, it 
is wrong. Nevertheless the processes are going on. Dis-
cussions go on between the States and the Central autho-
rities. I entirely submit to the view of the Committee, 
which is the right view that there should be ·a certain 
discipline and proper procedure in regard to these things." 

2.38. 0! 74 major projects started between 1976 and 1980 full de-
tails such as detailed project reports have been received for 64 pro-
jects and only 49 have been approved by the Planning Commission. 
While broad details have been made available for the balance of 10, 
detailed project reports are still awaited from the State Govern-
ments. The Committee enquired how so many projects could be 
started without the approval of the Planning Comm~ssion!Central 
Water Commission. The Planning Commission have replied:-

"Irrigation is State subject and Central assistance is in the 
form of block loansjgrants not necessarily tied to any in-
dividual project or sector. Therefore, th•e States are able 
to spend on unapproved projects. When the \Vorking 
Group of the Planning Commiss;on recommends alloca~ 

tion for any of such unapproved projects in the Plan 
document, it is on the -stipulation that the project would 
be got cleared from Planning Commission."' 

2.39 Asked to furnish details of projects in respect of which even 
the PR, has not been received by the Centre so far the progress made 



in their execution and up to date expenditure on these projects, the 
Planning Commission have stated:-

"The progress of expenditure and the position of PR 1n res-
pect of the 10 project are given below:-

(Rs. in crore~) 
·-- -------------------------------------------------------

l. No. Statt•/Name of project Latest Exprlt' .. 
estinntes till g/82 
cost (anted.) 

Remarks 

----------------·------

1. Im:)r::lvemrnt of ::'ll'izam-.agar 

Bihar 
:2. Konar Diversion 

3· Hip!)a':gi Bu-ragC" 

Haray4114 
4· Part •hare cost of storage on Kotla, Bhir. d-

W.l~, Ottu lake & ~{as."ai Barrage 

5· Sltltej Y.inuna Link~> 

Madhya Pradesh 
6. BJ.nder C~nal 

7. f,tapuri 

Punjab 

8. Extension of non-perr-nnial irrigati"n .to 
UBDC' 

Uttar Pradesh 
g. ~Increasing Capacity of Zamrni a Pump 

Canal 

to Bewar . Feeder 

1.')' 12 

75' 51 

13o·o 

w.Bg 

g.67 

13' 91 Report still notrc-
cdved. 

1 1 • 61 • Report under Ex-
aminatior. 

3' 57 Report not received. 

:4· 16 Report unckr ex-
amination. 

38· 54 JReport under ex-
11 min a ti<>n. 

r • 93 Report not received. 

I· oo Report under rx-
amination. 

5' 71 Report not recf·ived. 

J ~4.28 Replie1 to comm<"n ta 
of ewe not re-
ceived. 

2.g6 Replica to comm~n t 
of owe. not t"e• 

ceived. 
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2.40 It would be seen that most of the States have taken up a 
large number of projects to ·meet the demands from different regions 
and also to meet the requirements of drought prone areas, back-
ward areas etc. and that this has led to thin spreading of the finan-
cial, managerial ,and technical resources resulting in delays and cost 
escalation. The Committee enquired about the steps taken to dis-
courage States from taking up too many new projects. The Secre-
tary, M.inistry of Irrigation stated in evidence:-

,, .... \Ve try to restrict new projects, but the States do not 
always abide by the directive or guidelines of the Plan-
ing Commission or the Ministry concerned''. 

2.41 The Committee enquired whether the State Governments 
had been told of any stage that unless the required funds were pro-
vided for ongoing projects, new projects would not be approved by 
the Planning Commission. In reply, the Secretary, Ministry of Irri-
gation stated:-

'· .... we also believe that there should be certain stricter dis-
~ipline in the inclusion of new major projects. Today in 
the Annual Plans we are recommending that funds for 
certain ongoing projects must be provided. But the result 
is that they have taken up certain new projects and for 
new projects also they have to make some prov1s1on. 
That i~ why the position becomes so very tight. We feel 
that a certain system must be evolved to take care of all 
these things. The States must give complete programme 
regarding completion of projects ongoing projects, on 
hand. This is to be done before a new project is sanc-
tioned or accepted by the Planning Commission. Along 
with that, they should say whether they are able to 'fund' 
these pdojects. They should complete it within a reason-
able time. Such a certificate from them would somewhat 
improve the present arrangement. I don't t:hink this is a 
complete .solution, but this is the best we can think of, 
under the circumstances." 

2.42 Asked whether the Planning Commission had assured that 
only such projects for which a full detailed survey had been carried 
out, were sanctioned, the Secretary Planning Commission stated in 
evidence:-

"The process of approved by the Planning Commission is 
preceded not only by a survey and the preparation of a 



detailed investigation by the State Governments concern-
ed but also by a detailed investtgation by the Central 
Water Commission and the Ministry of Irrigation .... It 
is only on the basis of that that the final approval of the 
Planning Commisston is given." 

2.43 In reply to a pointed question whether the committee could 
take it that unless the approval of the Planniiig Commission was 
there, no worx on .any project has been or should be started, the 
Secretary, Planning Commission replied:-

"Unfortunately, that is not so .... It is .quite true that in a 
number of cases, the work has been started in anticipa-
tion of the approval of the Planing Commission .... These 
are projects which are discussed. which are there and 
which are listed out. When I said, "in anticipation", but 
before the formal sanction comes through, the work has 
started. It is so in some cases, not in all cases." 

2.44 Further asked whether the States had taken up any projects 
without discussion with the Irrigation Ministry ot1 the Central 
'Vater Commtssion, the Secretary, Ministry of Irrigation replied:-

" .... They have submitted the project reports to the Irriga-
tion Department and the Central Water Commission. But 
before the projects are processed, before they are examin-
ed to the satisfaction of the Central Water Commssion 
in consultation with the States and they are put up before 
the Technical Advisory Committee and the Planning 
Commission and before they have taken the approval. 
they have gone on with the projects on their own!' 

2.45 At the commencement of the Firs't Plan, the country had a 
total irrigation potential of 22.67 million hectares (9. 7 m. h. under 
major fmedium irri~ation and 12.9 m.h. under minor irrigation). 
Durin~ the penod 1951-82 Rs. 16,047 crores have been invested on 
development of major, medium and minor irrigation facilities·-
Rs. lfl.096 crores on major and medium irrigatiOn and Rs. 5,951 crorcs 
(including institutional outlays of Rs. 2840 crores) on minor irriga-
tion. The cumula'tive target for creation of irrigation potential 
durin~ this period was 59.57 m..h. (29.10 m.h. under major and me-
dium irriS!ation and 30.47 m.h. under minor irrie;ation) wherea.c; the 
potential created was only 38.98 m.h. U~.98 m.h: under major/medium 
irril!nfion and 20 m..h. under minor irrigation). This represents a 
shortfall of nearly 33 per cent. 
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2.46 In reply to Unstarred Question No. 2419 given to the Lok 
Sabha on 8 March, 1982 the Minis1er of lrrJgat10n nad contirmed · 
thut tlte target of providlllg irrigation to 5 million hectares during 
the period 1975-76 to 1978-79 had be_en fulfilled. From the statement 

·appended to the reply the Committee find that the additional poten-
tial created during this period from major and medium irrtgation. 
schemes wus 4.78 million hectares from continuing schemes and 
.302 million hectares, from new schemes, making a total of 5.082 
million hectaret.;. The Secretary, Ministry of Irrigation however in-
formed the Committee during evidence that the potential achieved 
in the 4 years 1975-76 to 1978-79 was 4.356. million hectares. -He 
admitted that "tbere might have been some error in the reply given 
to Lok Sabba". In a further note on the subject the Ministry of 
Irrigation hu\'c stated:-

"The error in ihc reply to the above uu~iarred question ans-
wered in the Lok Sabha on 8 March, 1982 came to no~ice 
during the Ol)ll evidence before th.e Public Accounts 
Committee. On verification it has been found that while, 
giving the reply to the above question the figures of 
targets potential for the period 1975-76 to 1978·79 bad 
been furnished instead of the actual a('hievements. A cor-
J·ection statement is also being sent to the Lok Sabha 
Secr<.'tariat in this regard. On the basis of information 
available prima-facie it is an error through oversight by 
the Offieers · ~ho dealt with the reph· of the Parliament 
Question." 

2.47 The Committee view with serious concern that wrong infor· 
mation was supplied to the Prime Minister and the same was given 
i» a written reply to a question in Lok Sabha by the Mbrlster of 
Irri~atio:a. The Committee would like the responsibility to be fixed 
for this ~erious mistake which would have gone unnoticed but for . 
tht' cross-examination of the officials by the ~mmittee. The Com-
mittee would like to he apprised of the action taken in the matter 
as early ns possible. 

VIR The Committee have been given to understand that the ulti-
mate potentinl is 113 million hectares. A rough assessment indicates 
that the cost at 1979-80 price level for developing the balance irriga-
tion }Jotentiat o£ 51.42 m.h. would be of the ordor.of Rs. 50,000 crores. 
This works out to nearly Rs. 7000 per hectare. As the total shortfall 
during the 31 years of planning was of the order of 20.59 m.h. the 
finaDcial resource!'l needed to bridge this gap alone would lte a 
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colossal sum of Rs. 14,000 crores. This is bound to escalate with 
fUl'ther delays. This is the price the poor tax-payer has to pay for 
the failure to realise the plan targets. In view of such heavy short-
falls entailing severe penalty in terms of cos,t escalation and denial 
(If timely benefit to the economy in a vital sector, our planning. 
process and implementation and monitoring mechanism cannot be 

· regab'ded as sound. The Conunittee have dealt with these aspects 
in the succeeding sections of this Report. 

2.D. The Committee observe that out of • total ef 2t5 major 
irriptieu projects takea up since Independence Glllly 21 had ~teen 
cempleted till the ead of 1179-80. In regard to medium irrigation. 
the number of projects taken up was Ill; of which oaly 4U could 
be completed during this period. Even after making allowance for 
the normal gestation period of 16-12 years for majer projects, the 
Committee find that at the commencement of the Sixth Five Year 
Plan, there were as many as 58 projects started before 1969 that 
remained to be completed. Of these, 11 projects were carried over 
from the First Plan (1.951--56), 13 from the Second Plan (1956--61), 
24 front the Third Plan (1961--86) and 10 projects from the Annual 
Plans (1966-69). The Committee have been informed that out of 
J 7! on-going major schemes, 88 arc likely to be completed during 
the Sixth Plan while the rest 84 will spill over into the Seventh 
Plan. ft. 

2.50. Adn1ittedly, not a single project in the irrigation, power 
or flood control sectors has been completed within the time schedule 
aud within the estimates. From the details of cost of on-going major 
irrigation schemes of the Sixth Plan (Appendix 1). the Committee 
find that the latest cost estimate is of the order of Rs. 111680 crores 
i.e. au increase of 290 per cent over the original estimate of Rs. 4025 
crores. 32 of the~e projects have ~.hown cost overruns of 500 per cent 
of' m()re. 

2.51 The Committee consider this situation to be highly unsatis-
fadory. The Committee urge that topmost priority should be given 
during the Sixth Plan for schemes undertaken during the first three 
plans and it ~hould be ensured that these are completed without 
delay and without further cost escalation. 

2.52. As many aS 8 major projects, viz. Negarjuna Sagar (Andhra 
Pradesh) Gandak (Bihar), Kosi (Bihar), Malaprabha (Karnataka), 
Kalunda (Kerala), Tawa (Madhya Pradesh), Rajasthan Canal Pro-
ject Sta~u-1, S tage-11 (Rajasthan) and Kanfltasabati (Wflst Ben~al). 
sanction~-- during the First and Secot1d Plan periods, have 'been 



lingering on for 15-20 years. As against the originally approved 
estimate of cost· ~~ these projects amounting to Rs. 386.07 crores, 
the latest cost anticipation is Rs. 2144.75 crores. Till the end of 
1979-80, the total expenditure on these projects amounted ·to 
Rs. 1221.45 crores a_,d the spill-over cost as per latest indications 
would be Rs. 923.30 crores. 

2.53. The Committee observe that while full spill-over expendi-
ture has been provided in the Sixth Plan for Nagarjuna Sagar, 
Gandak, Kosi, Tawa, Kangasabati and Rajasthan Canal, Stge-1, the 
odter projects viz Malaprabha, Kallada and Rajasthan Caftal 
S~~-11 will stiH have to be carried over to the Seventh Plan. 
Since work on these projects was eonmtenced in 19'88, 1061 and 
1•12 respectively an:d these have shown heavy cost over-runs, the 
Committee Ktrongly urge that neeesftry fbumci.al attd other resour-
ces must be found for their completion within 1the current Plan. 

2.54. Dwing the Sixth Five Year Plan a total provision of Rs. 
11.202.66 frorc& has been made-Rs. 8,391.00 crores for major and 
me.ium irrigation and Rs. 1,811.30 crores for minor irrigation 
schemes. In addition, institutional investment of Rs. 1,700 crores is 
envisaged for minor irrigation schemes. The physical target of 13.7 
million hectares ( 5. 7 m.h. for major and mediwn irrigation and 
~ m.h. for minor irrigation) is stated to have since been raised to 
14 million hectares. The Committee understand that taking into 
;H·<·ount the cost escalation and increase in the potential target an 
aflditioua) outlay of Rs. 2,600 crores would be required as per assess-
nwnt mudc by the Ministry of Irrigation. 

2.55. Since the on-going schemes have necessarily to he the first 
('hargc on the Plan provision, the Committee cannot too strongly 
t•mphasizc the need for exercising utmost restraint in startin~ work 
on new major and medium irrigation schemes unless it Is ensured 
that UN't~ssar~· funds therefor can be provided. 

2.56. It has been stated that there is substantial scope for raising 
the irri~ation uott"ntial through minor irrigation schemes in areas 
outside the Puniah-Haryana belt in the North and Tamil Nadu in 
tht> South. The Committee consider that both from the po!nt of 
Yiew of the low cost and the short time lag in the flow of henefiL"'-
it is extrcrnehr n~essary that high priority is ac<'orded to sud 
selwmes. The eommittee would also like to point out that minot 
irrhration not only offers ~reader employment opportunities to the-
rural population but also promotes 'the involvement of the farmers 
in t'-e cxecutio11, ooeration and maintenance of the schemes. Tht> 
Committee are constrained to note in this connection that the States 
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bave not so far agreed to the proposal to· group s~ll number of 
minor irrigation projects so that they could be brought under a 
Command Area Development Authority to facilitate integrated deve-
lopment. The Committee have no doubt that the Command Area Deve-
lopment approach adopted for major and medium irrigation projects 
it extended to minor irrigation projects, would be very beneficial. 
The Committee, therefore, suggest that the matter may be pursued 
l'\.rith the State Governments at high level. The Committee further 
recommend that a shelf of feasible projects of all types assigning 
priorities ha,,ing regard to their benefits, sheuld be drawn up on 
an . emergent basis unde'r the Centrally sponsored programmes such 
<lS the Integrated Rural. Development Programme, the Drought 
Prone Area Programme, the Desert Development Programme and 
the National Rural ·Employment Programme for providing the 
much neede<l thrust to minor irrigation schemes. The· Committee, 
£>xpect that ('Oustraint of resources would not be permitted to ham-
per th<" execution of these schemes and that the target of 8 million 
hectares laid down in the Sixth Plan would be fuUy achieved. 

2.57. The reasons for large scale delays and huge cost escalation 
in various irrigation projerts as identified by the Naegamwala Com-
mittee (1973) and more recently b~· the Working Group constitu-
ted by the Planning Commission in May, 1980 for formulation of 
the proposals for the Sixth Five Year Plan are stated to he as 
follows:-

( i) proliferation of projects resulting in thin Qreading of 
financial, managerial and technical resources; 

(ii) large scale rise in cost of labour, materials, equipment, 
spare5:, land etc. leading to escalation in costs; 

(iii) lack of thorough investigations before starting work on 
the project; 

(iv) delays in taking decisions; 
( v) difficulties fn land acquisition; 
(vi) non-availability of essential inputs like steel, cement, ex-

plosiv~ etc.; 
(vii) change in scope of projects during implementation due 

to inadequate· planning; 
(viii) lack of construction planning and monitoring organiza-

tions in the States;· 
(ix) lack of detailed plans and estimates for the distribution 

.system~ and structures thereon; and 
( x) failure to update the estimates and keep the State Gov· 

emments informed of the rise in cost of projects. 11,1 
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2.58. So far as the question of proliferatidn of projects is con-

cerned, the Committee find that until 1969 major projects were 
added at a steady rate, averaging 4·5 projects per year. However, 
since then there has been a spurt in the number of new projects. 
~\s many as 119 major projects and 479 medium projects have been 
taken up since the commencement of the Fourth Plan (1969-74) 
till the end of 1979-80. Of these, as many as, 73 major schemes and 
375 medium schemes were taken up in the Fifth Plan period. The 
Committee have been given to understand that "with the severe 
droughts in the late sixties and early seventies there were immense 
and persistent demands for undertaking 'new projects. It also be-
came a nationnl policy to exploit our water resources and provide 
the basic infra~tructure of irrigation as early as possible". The Com-
mittee need l~ardly point out that long gestation projects need very 
thorough and detailed i·nvestigations. in any ca~e. drought condi-
tions call for quirk result yielding schemes which is possible ouly 
through development· of minor irrigation facilities. The Committee~ 
therefore, considet· it to he a nt~~aHon of plann~ng for the Plannin.~ 
Commission 10 sanction a lar:~e number of major schemes with-
out making sure the availability of funds, t.he technical personnel- . 
anrl essential inputs like cement, steel, coal etc. to enable comple-
tion of the projects within the time schedule laid down and within 
the Bl>provcd estimates. 

2.59. The Committee find that in several cases the approval by 
Planning CommissioniMinistry of Irrigation was accorded 3-5 years 
after conunenccment of work. Irrigation being a State subject and 
Centrul assistance not being tied to any individual project or sector, 
the States are reported to commence work on some irrigation pro-
jects on their own. However, plan allocation of funds for any such 
unapproved proj~ts is on the stipulation that the project would 
bt" got cleared from the Planning Commission. The tendency to take 
up too many })rojects without getth1g prior clearance of the Plan:. 
ning Commission!Ministry of Irrigation amounts to pre-empting 
such clearance. It was conceded in evidence that "there should 
be a ('ertain discipline and . proper procedure in regard to 
these things". The Commiftee consider that any ad-hodsm in pro-
ject selection could be a self-defeating exercise. The Committee 
are, therefore, strongly of the view that the Planning Commission 
should be in a position to ensure that the Plan schemes and pro-
jects are so scleded, that returns, financial, economic and social 
on u'tilisation of our scarce resources, are maximised, consistent 
with the objectives of the plans. 
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2.60. The Committee are further of the view that no· ad hoc 
lump sum or token provision should be allowed in the approved 
Five Y car Plan. Specific provision should be made for each new 
project to be taken up during the Plan. However in the course 
of finalisation of Annual Plan such chan&es as may be necess&rJ 
~ould be made. While competing demands of dillerent regions within 
the Sates are a reaHty, it will be hecessary for the States to mcJi,cate 
the interse priorities of the projects so that it is possible to choOse 
the right ones within the constraints of resourc~. 

2.61. So far as the plannin& machinery at the State level is ecra-
cerned.. the Committ~e note witlh regret that tile recommendatiOD ef 
the Planning Commission to appoint Planning Boards with an. BSS.Ur-
aoce of 2!3rd •sistance has met with Jittle·respoDSe. At present there 
is no timely and adequate feed-back to the Planning Commissien. 'the 
Committee consider this to be a very serious lacuna in the planninc 
proeess. The Committee desire that this matter should be punued 
,·igoruusly with the State Governments at the highest level. 

2.62. So far as big projects are concerned, the Naegamwala Com-
mittee had recommended that detailed investigation and preparation 
of projects reports on projects costing over Rs. 30 crores should be 
given a more strict treantent and that the outlay thereon could be as 
much as 5 per cent of the anticipated total cost of the project to set 
up a well-manned organisation at the project site for carrying out 
thorough investigations and preparing detailed estimates. The Com-
mittee would like this suggestion to be ptlt"SUed V~gorously with the 
State Governments. In this connection, the Committee note with 
reg-ret that the State Governments have not responded favourably to 
the suggestion to associate the Central Water Commission in major 
projects costing more than Rs. 30 crores right from the state of pre-
liminary investigation, site selection and nreparation of feasibility re-
port. even though this was accented at the First Conference of State_ 
Ministers for Irril!ation held in July, 1975. The Committee would ur'le 
the Plannin~ Commission to take up t'his matter once again with the 
Stnte Governments at the hi~hest lev~l The Committe .. hAve no doubt 
that thi" wilt uo a lonl{ way in strengthening the investigation machi-
nery at the State level 

2.63. J){»lavs in land arq.ui~ition impede the ~needy execution of ini-
~~Ho'tl nroif>"t<:. /\ num'hel' of "~"nmm~n~!ltin"" h-.11 hf"e11 m11de hv fh«-
Land Acquisition Re\•iew Committee appointed by the Government of 
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India to examine the proviSions of the Land Acquisition Act, 1814. 
These recommendations obviously have not been taken seriously and 
delays on aecount of di.fticulties in land acquisition are a common fea-
tw-e. The Committee understand that a proposal to further amend 
the Land Acquisition Act is under consideration of the Government of 
India. The Committee U!l"ge that the matter should be reviewed in 
41epth in cotmlltation with the State Govern01ents with a view to 
obviating costly delays in finalising the land acquisition proceedina's. 

2.64 One of the strate,les/priorities of .the Sixth Five Year Plan 
in the irrigation sector is preparation of State-wise Master Plans and 
colnpletion of all investigations by ll&t-90. Not a sinrle State has, 
however, been able to prepare sueh a plan pending completion of 
investigations needed therefore. The Committee trust that the State 
Governments would realise the desirability and the urgency of pre-
paring such plans in the interest of orderly and phased development 
of the precious water resources. The expert assistance of the Central 
Water Commission should be made available to the States in this task 
in an increasing measures. 

2.65 The Committee understand that in pursuance of the recom-
mendation made at the Fifth Conference of State Irrigation Ministers, 
a National Water Development Agency has been ~t up as a registered 
society with the Union Minister for Irrigation as its president and the 
Chief Ministers/Ministers incharge of Irrigation of the concerned 
State Governments as members of the agency. The agency is ex-
vected to facilitate the work of surveys and investigations with re-
~ard to the national plan for inter-basin transfer of water according 
to a time-bound schedule. The Committee expect that this agency 
would be provided with the necessary powers and financial/techni-
cal back-up needed to facilitate the task of preparation of Master 
Plans for the States as welt as a national plan for the cotmtry as 
a whole. 

I. Strengthen~nq nJ i1Westigating machinery 

2.66 The Committee desired to kno\\' the time taken bv the 
Central Water Commission in clearing proposal for a major i~riga
tion project after its receipt by thf> Commission. The Planning Com-
mission have in a note stated: 

"During the last three years (1978-81), 36 irrigation uroierts 
were recommended bv the Central Water Commission for 
consideration of the Advisory Committee of the Planning 
Commission. A study of these 36 projects shows that the 



following is the average time taken in cleattn·g the · pro-
jects by tl:te Central Water Commission: 

1978·79 
I97g-to 
Tg8o-81 

42 months 
34 months 
28 months 

The m·ain reasons for delay in clearing major irrigation projects 
are:-

(i) Lack of adequate field investigations and data; 

{ii) Lack of detailed analysis of rates adopted for estimates; 

(iii) Lack of hydrological studies required for realistic esti-
mates of water yield and flood; 

(iv) .Ecological and Environmental aspects not having been 
adeq~ately dealt with; 

(\") Inadequate details regarding norms for rehabilitation. 

If the project reports are prepared in conformity with tht: 
guidelines jssued by the Central Water Commission from 
time to time, there should be no inordinate delays in 
clearing the projects. This would· avoid unnecessary cor-
respondence with State Governments resulting in con-
siderable delays. But this is not the case. States arc in a 
great hurry to submit the projects without proper investi-
gations, without adequate hydrological studies and with-
out realistic estimates and without settlement of inter-• State aspects where they exist. Other aspects requiring-
compliance can be played down but on certain basic 
issues, there can be no compromise. 

As the project reports a! received are not usually worthy of 
acceptance, voluminous comments are required to be 
sent. There is considerable delay in receiving replies to 
these comments and in most cases the replies are found 
to circumvent the main issues which result in further 
correspondence., 

2.67 The Committee enquired if the time taken in clearing the 
projects could be reduced. The Secretary, Mini~try of Irrigation 
stated in evidence: 

11Quite a lot of time is taken to clear the projects from the 
technical and techno-economic angle .. · .. We are trying 
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to see how it can be streamlined. If the States do the in-
vestigation in sufficient detail, we will be able to expe-
dite th~ir clearance. But somehow, for various reasons, it 
has not been possible for the States to do that. All the 
same, there is substantial improvement in the preparation 
of projects. We have published in the form of a booklet 
the steps by the ewe and the Ministry of Irrigation ·guide-
lines so that it may help the States that if the project 
costs more than Rs. 30 crores, during the stage of investi-
gation, the States may associate the ewe with the project 
so that the time required for complying with the com-
ments of the ewe is reduced. In this way, we are trying 
to make a positive impact on the States. Sometimes the 
reaction of the States to the association of the CWC with 
the investigation of the project has not been that adequate. 
We are pursuing this with the State Governments. The 
States say 'whenever we have any difficulty, we will asso-
ciate the ewe·. I feel there is some need to gear up the 
process; but the basic gearing up will have to come from 
the States in terms of a well-prepared project." 

The witness added: 

'' ...... I must say that the projects which are being received 
are not complete in as far as they do not strictly follow 
the ·guidelines which have been laid down. Their esti-
mates are not based on the actual costs which are obtained 
on other projects being implemented in the State; some-
times soil survey is not carried out, etc. Now, those are 
the aspects which are being discq.ssed in the ewe. Now, 
we have decided that Member, ewe will have discussions 
with the State Governments so that wherever necessary 
modifications are made. But this whole process of project 
preparation has got to be improved by the State Govern-
ments. They have, no doubt, strengthened the organisa-
tion but the quality requires to be improved. 

We have another syste.m evolved whereby the State Govern-
ment has to give priority. Many of the States have to day 
many projects going on and we have been feeling strongly 
that there is need for restraint on taking up new projects 
so that on-·going projects which have started yielding 
benefits are completed on time. This is how we try to ex-
pedite the clearance of the project so that .it does not 
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affect adversely the irrigation programme. Now, Sir, 
topographical surveys are required for three main pur-. 
poses. First is the dam-site vicinity survey and submer-
gence survey. Those surveys are being done. But topo-
graphical surveys are required to be done for fixing the 
command limit. I am sorry to say in several projects these 
surveys are not there.'' 

2.68 In this context, the Committee drew <ilttention to the criticism 
that investigation machinery in the States was not manned by com-
petent persons and enquired about the steps being taken in this re-
gard. The witness replied: 

eel do not deny that the survey staff which have been· posted 
are not the most competent staB. In fact, there is a com-
mon cadre for construction, designs, investigations and 
plannin·g and the people who are posted for investigations 
are not the best. I fully share this feeling. We havl! 
drawn the attention of the State Governments at various 
forums that these investigation staff should be given in-
centives in terms of sumptuous allowances. The place-
ment policy of the staff also should be such that a man 
who has rendered his services in surveying and investiga-
tion work must only be considered for promotion to the 
next higher post. So, the placement policy, personnel 
policy should be re-oriented so that ofticers who have been 
posted for survey and investigation works are given incen-
tives and they are given certain sumptuous allowan~ 
because they have to stay away from the families. All 
these matters have been discussed in various forums. 
I think the State Governments have also increased the 
incentive allowance to the survey staff. I the Central 
Government also, we have taklen ;up the matter. We 
have been constantly pursuing the matter with the Fin-
ance Ministry and we have l:>een able to get some better 
incentives. But still the incentives are not adequate. 
We continue to pursue the matter further." 

2.69 In a further note furnished to the Committee on the sub-
ject, the Planning Commission have stated as follows:-

"Generally, survey and investigation works are in far off, 
distant and difficult locations. The work is also of an 
arduous nature. Facilities by way of housing, medical 
attention, schooling, etc. are limited. In view of this, 
most of the staJf are reluctant to go for investigatioa 
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work, let alone competent men. Apart from this, the 
more competent men are often posted for the execution 
of works with a view to showing results and utilising 
budgetary outlays. 

A solution to this difficult problem is in providing incentives 
to investigation staff by way .of · housing,..; transport, 
medical facilities, education facilities for their children 
etc. It may also be necessary to provide separation. 
allowance in case of the families if they are to be kep~ 
at a distant place for the sake of education of children. 
Also the staff incharge of investigation should be rotated 
periodically so that every person has to spend some part 
of his career in investigation work. Those who do out-
standing work in investigation should also be suitably 
rewarded by promotion, commendation certificates etc.'~ 

2.70 The Committee enquired whether it would be desirable 
to have a Central agency to assist the States in preparing project 
reports on survey, investigation, designing and appraisal. The 
witness replied: 

"We in ewe work as a Consultancy organisation for all the 
States. Wherever such assistance is asked for. it is 
given. Sometimes if the workload is more, if some 
assistance is asked for detailed designs, if we find that 
there is shortage of staff, we get staff sanctioned at the 
cost of the States. We charge consultancy fee. It is 
more appropriate that the State organisation for investi-
gation is strengthened and manned by capable staff. 
This is one of the points we have been taking up with 
the State. In the investigation, by and lar~, the trend 
is changing recently. ThE:' inv-estigation of projects \vas 
not being giv~n that much attention. in so far as deploy-
ment of P'ersonnel is concerned .... ". 

He added: 

"We are trying to pursuade the States to keep us associated 
right from the formulation of projects, so that W'c will 
be able to tell them these are the additional details and 
these are the studies which you may have to do. In 
addition to this, these are the areas where they ha\·e 
to improve the capabilities because the technology is 
improving fast. So, we conduct regular refres~er courses. 
There are six courses conducted in the Central' Water 
Commission every year for the last more than 6 ye-ars.'' 



In reply to another query from the Committee, the witness 
.stated:. 

"We feel that a better sort of planning could be possible if 
an integrated view is taken. We are trying to persuade 
the States to go in for an integrated planning. We are 
also, t~king positive steps to develop the implementation 
capability of the States about which 1 have already indi-
cated. 

We have been trying to provide better personnel for the 
investigation job. There is ~ definite improvement in 
this regard. But I do not say that I am satisfied with 
this improvement. Something more should be done. In 
that direction I would feel that closer association with 
the Central Water Commissiq_n is required. If the pro-
jects are to be taken up by the Centre alone. this might 
create difficulties. For example. if we helVe to investi-
gate a project in Bihar, a person from Delhi cannot go 
there and investigate it properly. So, I think it is best 
done by the States. But I feel that' there should be 
greater involvement of the Centre." 

He further continued: 

"We in CWC act as a consultant. On design matters we also 
take up assignments on behalf of the States. We carry 
out certain designs when they request us. It is essen-
tially on their request. We do have some projects which 
were taken for investigation. It is relatively small part 
of our activity. One of the indications which I had 
given earli-er is whenever project report is prepared, the 
State Government should associate the Central Govern-
ment at investigation stage so that the project does not 
get delayed in CWC." 

2.72 The Irrigation Commission (1972) had recommended that 
early ~teps should be taken to set up an Indian Service of Engi-
neers. Asked about the present position in the matter, the Plan-
ning Commission have stated: 

''The matter has been under consideration since August 1961. 
It will take some more time for . a final decision to be 
taken and efforts are being made by the Department of 
Personnel and Administrative Reforms to obtain the 
view of some of the State Governments whose reactions 
are still awaited." 
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2.73 In reply to a further question, the Secretary Ministry of 
:Irrigation stated:-

"This question of inadequate investigation and surveys being 
taken up after the project is started, was a major problems 
in 50s and 60s. But from the experience that was gained, 
lot of effort had been put in on a number of fronts ..... 
The investigation units of various State Governments have 
been strengthened. Now I think, most of the States have 
got Chief Engineers-in-charge of investigation units. Every 
year, adequate funds are being alloC'ated by the Planning 
Commission for irrigation sector. In fact, that is the first 
charge. Whenever there are working group discussions in 
the Planning Commission they first ask about the shelves 
of projects. If there is no shelf, then they tell them, "You 
must prepare your projects." This aspect is now being 
much more emphasized not only by provision of funds but 
also there are ~taff training institutes which have been 
started in various States. Also at the Centre, we are con-
ducting courses as to what are the different techniques for 
mvestigation and what are the latest techniques, such as 
aerial photography, remote sensing geo-physical. ... studies 
from photo interpretation. All these things are now being 
advocated so that not only the time is saved but money 
also is sav&i. Certain weak spots which were not identi-
fied with the region are being identified. The methods of 
investigation are lmown right in the beginning so that all 
attention is focussed on studying certain weak spots for a 
particular project, may be dam or whatever it is, and ade-
quate or appropriate tre'atment is evolved. 

So. T think, this subject is now getting sufficient attention. But 
still I must say that so far as the association of the Central 
Water Commission is concerned, the State Government 
have been quite averse to associating the Central Water 
Commission. We have pursued it very much with the 
State Governments that we would like to assist them. But 
~till the State Governments are averse to associating the 
Central Water Commission. Perhaps, they have got the 
fear that there may be certain inter-state aspects which 
will become known to the Central Government and their, 
projects might be delayed. This might be one of the 
reasons. We have not been able to make good progress in 
associating the Central Water Commission with the In-
vestigation of projects." 
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2.74 The Committee desired to know as to what extent modift.· 

cationsjrevisions had been responsible for delays and cost escalations 
in the case of major projects. The witness stated: 

"That is not the only cause for cost escalation. The price 
escalation is a phenomenon which is the result of many 
factors such as inadequate investigations, delays in imple-
mentation, rise in cost of labour materials, equipment as 
also inadequate provisions. After all, some items are not 
provided for in the original estimates. It so happens. For 
instance, drainage is not provided for in many projects. 
Besides, our design criteria have also changed over the 
years. Formerly, our canal systems used to extend upto 
150 to 250 hectares blocks and the farmers were supposed 
to provide the field channels within the block. Then, the 
idea changed. We saw to it that for those farmers who 
will not be able to provide that, we did it upto 40 hectares 
The latest thinking of the Planning Commission is that we 
must go upto eight hectares. Once we extend the canal. 
the technical provisions and the project cost, also increases. 
The Neagamwala Committees report has gone into to see 
what is the percentage of contribution involved in each 
case with reference to certain specific projects. That will 
mean gnrmg particular guidelines so that we go into 
details of each project to see what are the reasons for the 
cost escalation of each project. The cost escalation for 
each project may be different from the reasons given for 
some other projects.'' 

2.75 A study of 36 projects cleared by the Central \Vater 
Commission during 1978-81 shows that the average time taken h)· 
the Central \Vater Com.miss'on was 42 months in 1978-79, 34 mouths 
in 1979-80 and 28 months in 1980-81. Lack of adequate field 
investigations and data, lack of detailed analysis of rate.s adop-
ted for estimates, lack of hydrological studie!', reqPtr"d for 
realistic estimates of water yield and flood, ecological and 
environmental aspects not having been adequate)~ rfealt 
with and inadequate details regarding norms for rehabilita-
tion are stated to be the main reasons for dday in clearing 
the projects by the Centra! Water Commission. Although tht" 
guidelines are stated to have been issued by the Ministry of Irriga. 
tion so as to help the States in this regard, the position does not 
appear to have improved in any measure. On the other hand with 
the increasing volume of work consequent upon the starting of 
large number of projects by the States and the complexity of the 
task, the in-vestigating machinery at the State level does not appear 
to have been strengthened to the extent the situation demands. The 
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Committee desire that steps should be taken to improve the positioa 
so that the projects could be cleared withiin a period of one year 
by the Central Water Commission in future. 

2.76 There has been general criticism that persons entrusted 
with responsibility for planning, investigating and designing of 
projects are not most competent. The Committee would stress that 
career prospects and other material incentives should be such as 
would attract talent in this area. They desire that the Ministry 
of Irrigation "hould evolve a model personne\ policy in this regard 
in consultation 'vith the Department of Personnel and Administra-
tive Reforms and commend to the States f01: adoption so that this 
significant lacuna In the planning process could be removed. 

J. Allocation of Resources 

2.77 The Committee desired to know the percentage share of 
l\nancial resources for irrigation and multipurpose proj-ects vis-a-vis 
the total outlay in each of the five year plans and asked whether this 
·Could be related to the relevant· sectoral rate of growth during each 
plan period as expected and as actually achieved. In reply, the 
Planning Commission have stated:-

"Table (below) provides the percentage share of financial 
resources allocated for irrigJtion in all the successive plans, 
vis-a-t'is the total public sector plan outlays. As is 
evident, the percentage share on irrigation has almost 
remained stationary over the first five plans. Further 
more, the actual expenditure in most cases is higher than 
what has been allocated during plan formulation ...• 
Baring the Third and Fourth Plan. in almo~t alJ cases, the 
actual realisation was higher or almost the same as stipu-
lated in the Plan. It is not possible to relate the ro.tes of 
growth of foodgrain production and the sha!"'e of public 
sector outlay going for irrigation firstly because the food-
grain production comes largely from areas not under irri-
gation (nearly 70 per cent of the areas producing food-
grains are rainfed) and secondly because it will be a speci-
fication erro~ to try to relate p-ercentage shares of expendi-
ture with the growth rates in the volume of physica• ~ro

duction". 



Perceat.,. ah&re of Irricattoo Outlay;&xpencliture (Major, Medit1n1 &: Mlnor) is the total Publlc Sector outlay 
and rate of growth of foodgrains produ.ction 

(Rs, crorea) 
------------· ~---- --~----------- -------------------

I • 

•• 
!· 

+· 

5· 

Plans Actual Expenditure :1-lan Outlays Rate of growth in 
(at current price,) (at con~ta.nt prices) Foodgrain Production 

--- - -· .. --- -- - -- - - -- -- --. -· 
Inigation Total %Irrigation Total % Target Actual 

Public Public 
• Sector Sector 

------- --~----~- -----~-~ - ---- ----- - ---- ------------------- --

• 3 . 4 5 6 7 8 9 10 
--

first Plan 376 1960 19.a 
{•9s•·56) 

•356 .. 3·5~ 5·30 

Second Plan 5 .. +678 11. a 492 4Boo 10.25 8.113 3-35 
( t9,56-6t) 

Third Plan 909 8576 [0.6 
(tgGr-66) 

777 ijflf) 10.36 4· 78 (~) 0.46 

Fourth Plan 1750 15779 I I . I 1467 1590'1 9·'~3 6.o..(. o.8g 
{•969·74) 

Fifth Plan 4887 39 ... 6 10.9 g887 39322 g.8g +·46 4·07 
{•9H·79) ---- ~-- ----------·--
•Three '~ar m"~''ing av('rage bav(' ~n ~d for the base ~ar in the case of targets and both base and terminal year in case of 

achievementa. 

Q 
t-..:1 
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2.78 From 1969-70 the Central assistance has been ill the form of 
the block loans and grants covering, among other thin:gs, irrigation 
projects also, but without being related to individual projects. Asked 
about the total Central assistance given since 1967-70 for irrigati'on 
projects as a whole, the Planning Commission have furnished the fol-
lowing note: 

"It is true that since the beginning of Fourth Five Year Plan 
1969-70, the States have been given Central assistance in 
the shape of block loans and block grants for the State 
Plan as a whole. The total Central assistance for each State 
was determined according to the Gadgil formula during 
the Fourth Plan and Fifth Plan. One of the components 
of this formula was major continuing irrigation and power 
projects for which 10 per cent of the total available assis--
tance was made available to the States. This assi:>tauce 
was worked out for the plan per1od as a whole and was 
not later related to either specific irrigation and power 
projects for the five-year period or for any particular year. 
The total outlay in the five-year period for such projects 
was worked out and the amount available under this 
criterion was distributed among States on pro-rata basis. 
It is, therefore, not possible to give the figures of Central 
assistance for irrigation projects made available under 
the Gadgil formula, though a part of the Central assistance 
notionally did flow to the Shtes for this purpose. It may, 
however, be mentioned in this connection that there has 
been a system of earmarking of plan outlays for specified 
sectors, programmes, projects and schemes including cer-
tain irrigatibn projects and a shortfall in approved Plan 
outlays attracts a proportionate cut in the entitlement of 
Central assistance. 

The Gadgil formula was modified at the time of the finalisa-
tion of the Sixth Plan and 10 per cent of Central assistance 
for continuing irrigation and power projects was eliminat-
ed and instead further 10 per cent assistance was made 
available for backward States whose per capita income 
was below the national average. 

In addition to the Central assistance to the States under 
the Gadgil formula, certain States were provided assistance 
for certain irrigation projects during the Fourth Plan 
period and subsequent years in view of the constraints of 
resources experienced by them and the need to maintain 
the tempo of progress in respect of these proj~ts. During 
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the Foarth Plan perioq, non-plan assistance of Rs. 82.98 
ctores was made available for selected irrigation projecta 
as under: 

(R.s. crorea) 

ll ·117 

5 • II 

6.32 

37·32 

23.02 

T 11141 FQUI'III Pla1t 82.g6 

During 1973-74, certain Sta12s were also provided assistance 

Jg7;r76 · 

tgif.-7'7 . 

· under Advance Action for Fifth Plan for certain irrigation 
projects amounting to Rs. 50.62 crores. During 1975-78, 
and 1976-77, certain States w~re also provided advance 
Plan assistance for selected irrigation projects: 

(R.I. crorcs) 

55.Bo 

39·90 
----------~- -- ----

This assistance was adjusted against the State's normal Central 
assistance for the Fifth Plan. 

The advance assistance provided to States for Irrigation Pro-
jects in 1977-78 and for minor irrigation in 1977-78 and 
1978-79 is indicated below: 

Irrig1:ion proj{'cts (1917-78) 

.!ia<>r lrri~ation (rg78-79) · 

fR~. Cr·orcs) 

-----------·------

Since 1975-76, some of the States have, apart from the noi'IllaJ. 
Central assistance for the Plan, been given additional 
Central Assistance for externally, aided projects in the 
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Irrigation and C.A.D. Sectors. The year-wise details are 
indicated below: 

-------------------
1975·76 

1976-71 

1977·78 , 

1978·79 ' 

1979-Bo 

Jg8o-8l 

1981-82 

(Rs. Crores) 

4· 71 

2·75 

6.27 

.115·97 
65.81 

177.79 

-----· ·--- ------- ----------------
2.79. The Committee during evidence enquired if any instance had 

come to the notice of the Planning Commission where funds allocated 
for specific projects had been diverted to other projects. The repre-
sentative of Pl:-~nning Commission stated: 

'"For most of the on-going important projects, the funds are 
not only allocated for each proje~t but are also earmarked 
and communicated to the States. But it has come to our 
notiC€ that, in a few cases. the States do divert the funds 
to other projects. I will mention one such instance. This 
year we have earmarked funds for the Nagarjunasagar 
Project. This is. one of our priority projects which we 
want to be completed in the Sixth Plan period because it 
has already been delayed. Even so, a part of the funds 
earmarked nearly Rs. 4! to 5 crores. has been diverted to 
other irrigation projects within the State. We have writ· 
ten to the Strite thnt such diversion should not take place. 
but the St~te has been explaining that they had certain 
niffiru1tie~ in spending :1ll the money and, t~refore, they 
were diverting ... " 

2.80. The Cor,lmittee enquired if action has been taken against any 
·sbte Government for diV'ersion of funds, the witness replied: 

"Not in the irrigation sector." 
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2.81. Asked if the Planning Commission have any punitive· 
authority to exercise in such cases, Adviser, Monitoring Planning. 
Commission replies: 

" .... the only authority it has is to make a pro-rata cut tn 
C-entral assistance if there is a shortfall in earmarked out-
lays." 

2.82 The Committee find that the actual expenditure on irrigaa 
tion in the First Plan amounted to 19.2 per cent of the total public 
sector outlay (at current prices). In the subsequent plan periods 
this has varied between 10.6 and 11.2 per cent. Central assistance 
is being given from 1969a 70 onward~' in the form of block loans and 

_grants covering, among others, itTigatiou projects also. However~ 

there has been a system of earmarking of Plan outlays for specifi(~d 
projects atld schemes inclnding certain irrigation projects, and a 
shortfall in approved Plan outlays attracts a proportionate cut in 
the entitlement of Central assistance. Further 10 per cent of total 
available ccntrnl assistance was made over to the State specifically 
for major continuing irrigation and pc.wer projects upto the Fifth 
Plan. Ap:ut from the nonnal CeutraJ assistance for the Plan, 
States haYe hePn given sin~e 1975-76 additional central assistance 
for extenmll;.' aided projects in the irrigation and Command Area 
Development (C.>\D) sect.ors amounHng to Rs. 319.53 crores, bulk of 
which (Rs. 214.09 crores) was given during 1980-81 and 1981-82. 

2.83 Having- regard to the J<eed to avoid thin spreading of -re-
sources and the s~rious delays in implementation of major projects 
the Committee recommend that a portion of <'entral Plan assistance 
should continue to be earmarked for continuing major irrigation and 
power projects. 

• 
K. Centrall11 sponsored Schemes 

Command Area Development 

2.8-4. One of the strategies of development of irrigation sector in 
the Sixth Plan is the strengthening of Command Area Development 
Organisation and authorities. In a note on the subject, the Planning 
Commission have stated: 

•'Command Area Development is a Centrally Sponsored 
scheme covering 76 major medium irrigation projects with 
15 m.ha. of cultivable Command Area (CCA) and spread 
in 16 States and the UT of Goa. 45 Command Area De-
velopment Authorities (CADA) covering 71 projects have 



67 
been set up by State Governments. The remammg ~· 
projects (3 in Tamilnadu, 1 in Assam and 1 in Manipur) 
are being implemented by the State Government Depart-
ment concerned. However, in all these 76 projects, Cen-
tral assistance in the shape of grants and loans are given 
as follows: 

A. Grants 

(i) Half of the cost of all establishment required for pro-
ject preparation, planning, implementation, supervision 
and monitoring of CADP in the StatesjUTs., including 
establishment of CAD authorities and Training Centres. 

{ii) Half of the cost of expenditure incurred for topogra-
phical, soil and other surveys required for preparation 
of CAD project reports, designing and planning work 
of iield channels, lining of field channels, land leveling 
and shaping, realignment of field drains. farm roads and 
warabandi etc. 

(iii) Half of the cost of design, pla'ming and enforcement 
of warabandi system in outlet commands including 
rostering of irrigation channels. 

(iv) Half of the crop compensation to be paid to farmers for 
2;3rd of the value of standing crops/Rabi cror~ to be 
foregone for doing land levelling in unavoidable cases. 

(v) Half of the ,cost incurred for Adaptive trails, Demonstra-
tion and Training on the schemes to be got pre-approved 
from Government of India. 

(vi) Half of the cost for giving subsidy to be adjusted agains~ 
loans to small and marginal farmers, cooperatives and 
community works on the IRDP pattern, in vogue on 
the following works: 

(a) Field channels including linin·g and laying of under·· 
ground type pipe conveyance system. 

(b) Ground water development for conjunctive use. 

(c) Field drains. 

"(d) Land levelling and shaping. 

(e) Sprinkler & drip irrigation. 
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(vii) 25 per cent of the cost of construction of new field 
chanenls to carry irr~ation water from Government 
outlet to individual farm holdings. The construction of 
:field channels would include necessary and required 
control and other structures and lining including laying 
of underground pipeline or overhead troughs on pillars 
or arches, in sandy soil reaches or heavy fillling reaches. 

(viii) Half of the cost of systematic evaluation studies of on-
going CAD projects to ascertain the merits and deficien-
cies of their implementation to be entrusted to inde .. 
pendent agencies like State Planning or Evaluation Di-
rectorates, Institutes, already existing in the States, if 
any, and towards either setting up a new Directorate 
or strengthening existing ones. 

B. Loans to the State Government matching basis i.e. 5Q: 50 

(i) Construction of field channels (25 per cent of cost). 

(ii) Purchase of equipment and machinery for· land and 
ground water development. 

(iii) Providing equity support to Land Develol?ment Corpo· 
rations, Farmers' Service Societies etc. 

(iv) Creation of the Special Loan Account for financing in-
eligible farmers for the execution of on-Farm Develo~J
ment. 

A decision to include new projects under CADA has also been 
taken during this year. This has been conveyed to the 
States asking for their detailed proposals in this regard." 

2.85. The Committee desired to know the quantum of grants and 
loans released to the State Governments for Centrally Sponaored 
Schemes of Development of Command Areas and Soil Conservation 
in the catchment areas of projects. The Planning Commission have 
stated that between 1961-62, when the scheme was launhced and 
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1981-0, tbe Cen~r~ Government haci rele~d a total amount of 
Bs. 97.96 crores as given below: 

(Rs. in crores) 

-···· ·-·· -----------------------
Grant Loan 

1. States(r8) 

~. Cbandigarh U.T 

3· D.V.C. 

0 .57 • 

Total 

8~.78 

0.57 

14-,61 
~---~ --·----- ---·--·----

57 ·47 97.96 

•50 per cent loan component of D. V. C. is being borne by the 
Corporation. 

E~nditure incurred on Headquarters Organisation comes to 
Rs. 0.01 crores, thus making a total of Rs. 97.97 crores. 

2.86. The Committee desired to know the deficiencies that bad 
come to light in the execution of Centrally Sponsored Schemes, 
particularly the Command Are'a Development Scheme. The Planning 
Commission have replied: 

"The strategy of identification of priority watersheds and 
treating such watersheds with integrated management 
plan has been found effective. However, certain deficiencies 
aave been experienced in implementation and these do 
come in the way of achieving the desired objective within 
a sl1ort time-frame. The main deficiencies are given be-
low:-

(i) Slow pace of programme implementation. )Only 6.89 
per cent of the total priority area has been treated and 
covered about 7 per cent of total catchment areas. 

(if) Lack of adequate financial and organisational support 
for maintenance of the works carried aut under this 
scheme. 

(iii) Motivational problems to overcome the resistance of 
people to participate in collective and cooperative pro-
grammes. 

(iv) Lack of extension support to translate the recommend-
ed follow-up and operational programmes into practice. 
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(v) Indiscriminate e'xercise of rights and concessions in the 

forests located in critical areas hinder effective treat-
ments of lands in time. 

(vi) Inadequate system for collecting the collateral data and. 
storing the same for carrying out representative concur-
rent appraisal and provision on programme corrections. 

(vii)· Inadequate multi-disciplinary capability of organisations 
for planning, implementing and monitoring, the integra-
ted plan. 

2.87. Asked about the precise steps taken to overcome these de-
ficiencies, the Planning Commission have stated: 

"The Central Government has a responsibility to see that 
these deficiencies are overcome. However, the scheme is 
operated through the joint efforts of the States and the 
Centre. For overcoming the difficulties too. such joint 
efforts are needed and are being made all these deficiencies 
are, by and large, due to the financial constraints. The 
Central Government, however, has attempted to enhance 
the provisions over the successive plan period. It will be 
seen that against an expenditure of Rs. 11.09 crores incur-
red during the 3rd Plan and a total amount 0f Hs. 9{).91 
crores spent till 1979-80, the 6t~ Plan pro ,·ision i'3 of 
Rs. 71.80 crores. This amounts to an increase in the annual 
expenditure to the tune of 186 per cent of the annual ex-
penditure rate of Rs. 5.05 crores for the pe~od upto 1979-
80. However, in view of the quantum of work t0 be 
executed and escalation of labour wages, salaries and cost 
of material much more allocation needs to be provided for 
expeditious treatment of the identified areas. 

Out of the total catchment of 77.67 million ha. as per available 
priority delineation survey and estimates, 23.7 million ha., 
representing approximately 31 per cent of the total catch-
ment area, needs to be covered by soil conservation pro-
grammes. Against this, an area of 1.64 million ha. spread 
over selected priority watersheds having a total area of 
l5.5 million ha. has been treated. This amounts to 23 per 
cent of the total priority watershed area of 23.73 million 
ha. Again, till 1979-80, an area of 1.43 mtll1on ha. was 
treated. Average annual progrfSS wu 0.80 million ha. 
spread over 0.25 million ha. During the 6th Plan, an area 
of 0.8 milUon ha. will be treated or priority watenhed 
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area of 1.8 million ha. will be covered. The annual pro-
gramme implementation, thus works. out to treating an 
area of 0.12 ·million ha. or covenng 0.36 million ha. of 
priority watershed area. The increase in annual imple-
mentation rate is, therefore, of the order of 44.0 per cent 
of the average rate for the period between 1961-62 and 
1979-80. 

Particiuation of the people and their .willingness to cooperate 
in taking up collective and cooperative progress and 
operating and maintaining the created assets are abso-
lutely necessary for the programme to the successful. 
Similarly, for providing a sufficient time for recuperation 
of the catchments following the implementation of the 
programme some restraint in the exercise of the social 
rights and privileges in respect of use of land are neces-
sary. For these, policy directions are needed besides 
creation of general conciousness. In order to achieve 
these objectives, the States have been urged to introduce 
some legislation in the light of the model bill circulated 
by Ministry of Agriculture during 1959 and recirculated 
in 1967 and 1974. As a result, 14 States and two Union 
Territories have so far enacted such legislation which 
provide for bringing together the prospective bene-
ficiaries at various forums and for initiating dialogues and 
developing a consensus in programme formulation and 
implementation. Similarly, the States have been urged 
to set up a high level body namely, the State Land Use 
Board under the Chairmanship of the Chief Minister for 
providing policy dire-::tions and helping in achieving 
coordination among the concerned departments in the 
matter of health and care of inelastic soil resource bases. 
So far, 20 States aJl4i...6 Union Territories have set up such 
boards. The Centre also is setting up an appropriate 
agency at the national level to provide expert advice to 
the Government in the matter of policies relating to care 
and health of soil and also to oversee the activities of the 
StAte Land Use Boards. 

Under the approved schemes, States. are being provided finan-
cial support to develop appropriate multi-discpilinary 
organ;sations and establish a system for data collection 
which will help proper monitoring of the programme. 
Withirt. the prevailing conditions, reasonable progress has 
been 111ade in these directions." 
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2.88 Among the several strategies of development of irrigation ia 
the Sixth Plan is the strengthening of Command Area Development 
Organization-a Centrally sponsored scheme covering at present 71 
major/medium irrigation projects with a total of 15 millon hectare& 
of cultivable Command Area spread over 16 States and the Union 
Territory of Goa. Central assistance in the shape of grants and 
loans is given for various P.ctivities undertaken · by the Command 
Area Development authorities. Between 1961-62 when the scheme 
was launched ann 1981-82 the Central Govevrnment released a total 
amount of Rs. 97.96 crores for development of Command Area~ and 
soil conservntion in the catchment area ... of project. Of this, an 
amount of R!'. 57.47 crores was by way of grant and the balance 
Rs. 40.49 crores as loans. The Committee observe that a number of 
deficiencies such as slow pace of programme implementation, lack 
of adequate financLll and organisational support for maintenance of 
the works, motivational problems, lack of extension support, inade-
quate system for collecting collateral data and storing the same and 
inadequate multi-disciplinary capability of organisations for plan-
ning, in1plementing and monitoring the integrated plan have come; 
to notice during the course of execution of these programmes. 

2.89 The Committee need hardly point out that the Command 
Area projects lmve to provide the lead in the matter of proper 
husbanding of thP laud and water resources and be a mo"el of 
development in this sector. It is, therefore, uecessary that a com-
prehensive re-appraisal/evaluation o£ working of the programme is 
carried out so as to ascertain to what extent the deficiencies refer-
red to A bon~ b :>.ve hampt"red realisation of the objectives behind 
this programm(• and what remedial steps need to be taken. Th,.. 
Commhtee sugg-~t that this task may be entrp ;ted to a prominent 
institute of management for an objective study. 

L. Sttpply of Inputs 

2.90 The Committte enquired as to what extent the availa-
bility of inputs to match the Plan target3 of odputs was ensured as 
part of the pJanning process for irrigation. In a note, the Planning 
Cnmmission have stated:-

"Mcdn difficulty in regRrd to inputs is ex1Jerienced w'th 
:respect to cement and availability of wagons for trans-
porting coal for preparing tiles for lining of canals. So far 
as cement is concerned, a method of earmarking quanti·· 
ties required f(,:' the irrigation sector has been evolved 
and with this, it h"'<> heen possible to ensure adequat~ 
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supply of cement with ,certain limitations attributable to 
the overall shortfalls in the production of cement. During 
period~ of dire necessity, import is also arranged. So far 
as availability of wagons is concerned, a continuous watch 
is kept on the demand and availability and whenever 
there is ar.~,· shortrall, the matter is immediately taken up 
with the H~il wny Ministry for remedial action." 

2.91 The Annual Report of the Ministry of Irrigation for the 
year 1981-8~ rtates that the M~nistry of Irrigation had been reviewing 
the :ssential materials like cement, coal and steel etc. and coordina~ 
ted !fforts for procurement of the allotment of central quotas ~vith 

con ~erned Ministries. Asked in this context whether the Ministry had 
been able to ensure the supply of proper inputs, the &cretary, 
Ministry of Irrigation stated as under: 

"Sir, the question of shortage of cement was taken up at the 
C'Clhinet level and Government decided to give priority 
to irrigation and power projects and, as such, this year 6 
million tonnes of cement was earmarked-this earmark-
ing procedure has been continuing-but I must point that 
v:e have not been ab]e to get more than 60 to 65 per cent 
of the quantity allocated. Coal requirement is from 
States which burn bricks, viz., Haryana, Punjab, Rajas-
than and Gujarat. About 60 to 70 per cent of their coal 
requirements are being met." 

2.92 In reply to a further question the \vitness stated:-

"Special ::1llocation has been made to irrigation and pow.P!" 
sedors and that has improved the situation. Of '-~o'Jrse, it 
ha: !Wl improvej to the extent it shouH h:we." 

2.93 In rep]~, to n question whose responsibilitv it w::-1s to ens:rre 
availability of in~mts like technical personnel, cement, steel, equip-
ment etc. [tnd al~·o the foreign exchange required for buying the 
machinery, the Secretary, Ministry of Irrigation, stated:-

. . In regard to scarce materials such as cement, coal ...:;..::. 
we try to help them by allocating them in adequate 
quantities and if foreign exchange ~s required, we scruti-
nisP the requirements and then we recommend the forei ~ 
e:xch~nge for irrlplementation of the projects." 
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2.94 In a subsequent note the Planning Commission have fur-
nished the following data with regard to allocations and despatches 
of Cement for Irrigation and Power Projects during 1979-1982:-

(In lakh tonnea) 

I 
Year St;~te Quota Central Quola Tot-.1 

Allo- Dc:s- ~~;, 1>{{" Allo- Des- %age .\llo- Dt.:s- %age: 
Cdti'lll I>atches cation p<•.tcht·s cations patchf's 

1'. 
1979 _j_ l q-o} 27. H fi6.G 3·78 1.5G 41 45.00 2g.oo 64 

tgl:!o 51.69 37·89 73 6.79 3 70 54 sB.4B 41.59 71 

l9fli !)fi.IO 47·71 7x t ;~.go 7.90 57 6g.84 48.G1 fig 

6 ..,.., 71 tg8!a 
{upto August) 

jB.~I 27·0~ ~~ ~I 3·7 1 ;,g 44·58 31.65 

.------
(Tne fig..I·cs of:iesp1tches indic.lted ab:>Ve do not include despatches of imported ct~ment 

al the departrn~nt-wise break-up is not available). 

2.95. The demand for and allocation of Steel to major and medium 
irrigation Projects for the period from 1980-81 to 1982-83 had been 
as under: 

\ ----·· -----···--
Demand 

1g8o--81 5.64 m. tOil 
(Apn18o to M~rch H 1) 

Jg8l..S!a 
(April8a to 
Marcb82) 

..Jg8!a..SS 
(April8:;;; tc· 
MareS 83) 

6 .• p lakh m. ron. 

3.fi5 hllh m. ton 

,Allo&ation 

1. 79 lakh m. tonn~s• 

4.24 lakh m. tonnes 
(Including jPC alloc' tion &. allucat ion 
armnged directly from producers and 
through i mporta) 

1. 04 J:>.kh m. tom;t·s 
(Including allocation from JPC and dirrct-
ly from produc<"nl). 

------------------- ----·----
•AccorJillg w th(~ decisiui1 (,[ th<· Stccl Privril). 

2.96 As regard the supply of coal the Ministry of Irrigation have 
~tn .a note stated as follows: 

~'Severa] Project, Authorities in the States of Gujarat, Har-
yana, Punjab, Rajasthan and Uttar Pradesh had reported 
shortages of coal which is required for manufacturing 
bricks for canal lining. The main djfficulty being experi-
enced was non-availability of rakes/wagons for move-
ment of coal. The difficulties being faced by the Irriga-
tion Profect Authorities due to shortage of coal were dis-
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cussed in the Conference of State Ministers of Irrigation 
held in November, 1980 ·at Bangalore and a Resolution 
was adopted by the Conference inter-alia urging the 
Government of India to assign the same priority for allo· 
cation of Railway wagons for Coal movement for irriga-
tion projects as is assigned to power projects which is 
next to defence and Food. . . . 

. The Ministry of Irrigation took up the matter with the 
Cab1n_et Committee on Infra-structures on 9th February, 
1981 and the Cabinet Committee in its meeting held on 
12-2-81 decided to allocate 1500 wagons per month for 
movement of coal to the following five needy states as 
per break up given below:-

• 250 wagons per month 

2. Harym.a 375 -do-

3· Punjal. 125 -do-

4· Rajasthan 500 -do-

(500 for RCP & 250 for CAD works 

5· U.P. • 257 -do- -do-

1500 Wagons -do-

It was decided to continue the above programme for a period 
of six months in the first instance. i.e. upto June, 1981 ... 

Committee .(JPC 1979) the quantity of M. S. Rounds and 
Bars to be allocated on main producers will be restricted 
to 25 per cent of the demand to be supplied by the main 
producers. The balance quantity was to be procured 
directly by the State;Project authorities from the Mini 
Steel Plants and He-rollers for which bilets were being 
made available to re-roller by JPC. This was appli-
cable to the year 1980-81. Presently the position of steel 
was eased. 

The allocation of wagons to the above States was again dis-
cussed in the meeting held in the room of Secretary 
(Coordination), Cabinet Secretariat on 29-7-81 and 
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allocation of 15 rakes per month was made for move-
ment of coal in the above States as per break-up ·givem 
below:-

J. Gujarat 

2. Haryana · , 

3· Punjab 

4· Rajasthan 

5·lU.P. • 

12 rakes per month 

3 rake& per· month 

I rake per month 

6 rakes per month 

3 rakes per month 

I 5 rakes per month 

But according· to the replies received from the various project 
authorities, the actual receipt of rakes fall far short of 
the programme, as will be observed from the following 
statement showing the position in regard to allotment and 
actual receipt of rakes for movement of coal to varioUSI 
Irrigation Projects for the period :March, 1981 to June, 
1982. . . " 

Position rc~arding allotment and actual receipt of r2 kcs fn1· mo,·c Ul( n; vf cool io Variout 
Irrigation ProJect! for the period from March,81 toJunc·, 19P:2. 

S. No. Name ofState 

J. Uttar Pradesh 

:a. Raja!th1n RCP-C:\D 

RCP 

3· Hlryana 

4-· Punjab 

5· Gulrrat 

-----~------ -----------

. fi; .. 3rakesp<'rmonth. 

Allot-
ment by 
Ministry 
nflrri-
gation . 

?I: .. 3 rakes per month. 

-do-

M:<rch to Jul~' 81. 
0 :i rakes per 

month. 

AugUJt•Sr t.ojune, 
rg82. 33 

®3 rakes per month. 

Allot- Actually 
men! bv recdved 
R:Jilwa}·s 

5 

go 

24 24 (Infor-
l.,~ lion 
u •. Jy uptc 
No.,8I). 

15 

@1 rake per month. t6 Nil Nil 

Nil <(lj2 rakes per month. 32 Nil 
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2.97 Asked about the measures taken to remedy the situation, 
the Secretary Planning Commismon stated in evidence: 

"In regard to every input, the exercise is something that is 
taken into account in the economy as a whole. Produc-
tion in the economy and production of various goods in the 
economy is by and large inter-linked-cement, steel, 
power and all the basic ingredients. The total 
projection of the Plan, the requirements of various inputs 
in the various sectors & the infrastructural requirements 
are calculated by the working groups set up by the 
Planning Commission in ~Consultation with the various 
Departments and a total exercise is made. It is this total 
exercise, if I may say so, that forms the basis for the 
production plans. In the production sector. after all, the 
projection for all the related inputs will have to be taken 
into account, namely the requirement of cement etc., in 
the various sectors including the irrigation sector. Apart 
from irrigation, there are several other sectors which use 
large quantity of cement. The production plan will have 
to take into account all these requirements. On this basis, 
the figures are arrived at and production plans are pre-
pared. The production in one &ector, in many cases, 
depends upon the behaviour or the performance of other 
sectors. . . 

Once the calculations are made, we cannot assume antomati· 
cally that the actual production in the vrious sectors, that 
the performance ;n the various infrastructural sectors 
which go to feed the sectors will be exactly as assumed. 
'There-fore, monitoring of each under the scheme by the 
persons responsible for the performance by these sectors 
is nece~sary, and ~alled for and is done. Obviously, this 
has to be done by several different people. What is 
required is coordination. 

. the ewe takes note of the requirements of various 
irngation projects and other projects under the Commis-
sion and it coordinates with the concerned authorities. 
But this is conditional upon the behaviour of the produc-
tion sector . 

. In case of cement, it is duty ot the Department of Industrial 
Development to monitor and distribute. It may be 
that for various reasons, in a year, the productir.n of 
cement falls short of the target. There may be a number 
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of reasons. There are other cases. In 1979-8(1, it was a 
disaster. Again 1980-81 was a bad year with regard to 
power production. A large number of product-ion utility 
pla.""ls in various sectors had to be curtailed very signi-
ficantly in the area of steel, fertilizer and so on. As a 
result of this, the production of cement was also affected. 

Then the question of management or coordination between 
the various sectors comes up. Here, you have to take into 
ac.count apart from the sectors to which distribution is 
directly monitored or looked after by the Department, the 
private sector. There is a sector which takes for its own 
use where there is no distribution. The needs of these 
things are to be taken into account. This is done by the 
Industrial Department." 

2.98 In reply to a further question, the Secretary, Ministry of 
Irrigation stated: 

" .. what really happens is that when a project is sanc-
tioned and aken up for implementation the detailed 
progress from year to year, the construction programmes 
and the programmes for procurement of materials in 
time are not being made and this is what we emphasised 
in the last Irrigation Ministers' Conference also. We 
passed a resolution that detailed plans will be prepared 
ani the programme for procur~ment of materials also 
wh' be laid down. For instance, steel is available, but 
the indents are not placed on time. If we place indents 
at the last moment, the material will come very late. We 
have to indent well in time and that material has to be 
included in the country's rolling programme or has to be 
re-rolled so that we get a particular category of steel. So, 
the whole question of preparing of detailed plans and 
estimates on time is necessary. 

Secondly fixing up of agencies in time. Thirdly preparing 
inventories of materials that are required from time to time 
and putting them out <?n time. This is where the real 
deficiencies occur and the State Governments have not 
been ab1~ to plan in all cases quite in time. That is the 
reason for delay. So far as the Central Government is 
concerned, whenever the State Government tells us that 
they require steel, then we definitely take up with the 
Stef!\ l Ministry." 
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2.99 The availability of essential inputs such. as cement, steel .... 
eoal, to match the Plan targets of output is the irrigation sector baa 
been in quite a large measure responsible for the delays in exe-
cution of various projects. Even when these commodities have 
been allocated, their movement has been seriously affected due to 
non-availability of the requisite number of wagons at the time re-
quired. With regard to cement, the Committee find that despite a 
Cabinet decision to give priority to irrigation and power projects, 
the quantities made available have not exceeded 60 to 65 per cent 
of the nllocatign. Likewise, the requirements of coal for burning 
bricks needed for lining the canals has been only to the extent of 60 
to 70 per cent of the requirements. The data given in para 2.90 
shows that during the period March 1981 to June 1982, the position 
has been even worse. The position with regard to demand and 
actual allocati<m of steel to major and medium irrigation projects 
has also bc.cn quite unsatisfactory. During the years 1980-81, 1981-
82 and 1982-83, the allocations on the main producers were only to 
the extent of 1.79 lakh metric tonnes, ·1.2 11 lakh metric tonnes and 
1.94 lakh metric tonncs as against the demand of 5.64, 6.41 and 3.65 
lakh metric tonnes in the respective years. 

2.100 The Committee consider that this situation needs to be 
remedie(l on an emergent basis. While it is necessary in the first 
instance for the project authorities/State Governments concerned 
to draw up detailed schedule of the construction programme and 
the procurement of materials, a high degree of coordination betweeu. 
the Central and the State agencies is necessary for ensuring that 
the flow of essential inputs is maintained to keep up the tempo of 
development Irrigation and power happen to be the priority 
areas for supply of scarce materials. The Committee can, therefore, 
see no reason why the Central agencies cannot ensure adequate and 
timely allocatio~ to these sectors. The Committee consider that 
the Central Water Commission which is entrusted with the res-
ponsibility of monitoring the progress of 66 major irrigation pro-
jects must at't as the nodal agency for coordinating the supplies and 
ensuring their smooth flow to the respective project areas. 

M. Prooirion jcrr cost escalation and cost control 

2.101 The Maegawvala Committee had observed that as aD. 
mstrument of planning, it would be unrealistic if no arrangement. 
are made to take notice of the crucial factor of inflation. It had, 
therefore, suggested that to cover the increase owing to eeonomlc 
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changes over the long period, an appropriate indicator of price rise 
,(i.e. an adjustment factor) should be constructed and the increase 
so obtained added to the estimate as a supplementary provision for 
adjustment cost estimate of plan projects. 

-
2.102 In a note of the subject, the Planning Commis~on have 

stated that this recommendation was not accepted for reasons de-
tailed below:-

"Since planning began, the estimate of resources as well as 
cost of programmes/projects has been worked out in 
tenns of basic prices and price stability is assumed 
throughout the planning period. The progress of the 
plan has to be monitored in terms of increase in real 
income and investment and therefore, there is no escape 
from making this assumption. Moreover, due to con-
ceptual and operational difficulties, it is not 6een possible 
to build cost escalation in the Plan estimates. Some of 
these are spelt out below. 

It is not possible to predict with any degree of precision the 
behaviour of prices from year to year and the Plan period 
as a whole. The past trend does not provide any usual 
guide in this matter. For example, the average whole-
sale price index (1970-71 as the base) was 174.9 in 1973-75, 
173.0 in 1975-76 176.6 in 1976-77 and remained constant at 
185.5 in the next two years. Similarly, the average All 
India Consumer Price Index (1960-100) was 317 in 1974.-
75, 313 in 1975-76 and 301 in 1P76-77 and moved up to 324 
in 1977-78 and 331 in 1978-79. During the Fifth Plan 
period, thus a fair measure of price stability was witnes-
sed. In the following two yean;, 1979-80 and 1980-81, 
however, there was sharp increase in the wholsale price 
index to 217.6 in 1979-80 and 257.3 in 1980-81. Since then 
there has· been deceleration in the growth rate of prices. 
The price behaviour has been different in different Plan 
periods 

It is not possible to forecast again with any fair degree of accu-
racy the behaviour of relative pric'es and movement of 
prices of various inputs. The Indian experience shows 
that sometime agricultural prices go up and industrial 
prices do not move to the same degree and sometimes a 
fall in agricultural prioes is offset by increase in price of 
manufactured goods. Thus, consistant trend in relative 
prices is not visible In our economy. 
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So far as Plan estimates are concerned, it .is not so much the 
chang~ in the wholesale price index or the consumer 
price index but the investment deflator which is more 
relevant. The past experien~e shows that there .is no con-
sistency in the trend of these three indices-wholesale 
price index, CPI index and price of investment goods 
(investment deflator). The investment deflator becomes 
available after a lage of about two years. In the circum· 
stances, it is not possible to anticipate the behaviour of 
the investment deflator in the going years at the time 
of formulation of the Five Year Plans. 

~e investment deflator is also not uniform for different pro-
jects and sectors. This varies from year to year, from 
sector to sector and from project to project depending 
upon the composition and character of Investment and 
changes in the prices of inputs. 

Every successive Five Year Plan has aimed at price stability 
from economic and social point of view. Building in the 
price rise in the Plan estimate is likely to generate the 
psychology of inflation and inflationary expectations. 
Even if there is no inflationary potential in the economy, 
this very policy may generate inflationary pressures. 
Under the circumstances, any guess in regard to the be-
haviour of prices and cost escalation would be a rislC 
venture. 

"'-1hile theoretically, conceptually and operationally it is not 
possible to build in price rise in Plan estimates, the fact 
is recognised that there is always a possibility of cost. 
escalation of projects. These are taken care of through · 
th€' ·instruments of annual plans which allows the adjust- .. 
ment in the phasing of outlays of various projects and 
programmes keeping in view the availabnity of resources 
and the cost escalation and change in cost estimates from 
year to year." 

2.103. Asked whether cost central cells had been set up for all 
major projects so as to help in controlling costs and keeping the 
-estim.ates up-to-date, (as recommended by the Naegamvala Com-
mittee) the Planning Commission have stated that State level Cost 
Engineering Cells/Cost Control Cells have been set up in a few States 
1nz. Knrnataka, Gujarat, Bihar, Punjab and Uttar Pradesh and ID 
Union Territory of Goa, Daman and Diu. Such celts have been set 
up at the project level in Kamataka, West Bengal, Haryana, Madhya 
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Pradesh, Gujarat and Tamil Nadu. The effort is to persuade the States 
. to set ~p such Cells in all major projects. This requires urgent atten-
tion by the State Governments particularly to keep the estimate~ 
up-to-date. 

2.104. Suggestions have been given from time to time regarding 
the need to provide for the anticipated escalation in the Plan so that 
the physical targets and construction programmes of the projects 
proposed in the Plan are achieved. These have not been found accep-
table inter.alia because it is not possible to predict with any degree of 
precision the behaviour of pl'ices from year to year. It is also ap-
prehended that building i'n the ]>rice rise in the Plan estimate is 
likely to generate the psychology of inflation and inflationary ex.-
PL~ctations and as such it would be "a risky venture". '\Vhile the 
Committec: would not like to go into the merits of this issue, they 
consider that the least that can be done in this regard is to update 
the estimates in time and make necessary provision therefor, from 
year to year. The Committee urge that at the time of Annual Plan 
discussions this aspect should be thoroughly gone into and it shouLd 
be ensured that the on·going projects receive necessary funds to 
maintain the tempo of development. 

2.105. The Committee find that in pursuance of t.he recommenda-
tions of the Naegamwala Committee, State level Cost Control Cellsj 
Cost Engineering Cells have been set up in a few States in order 
to help in controlling costs and keeping the esti~ates up·to-date. 
Similar cells haw• been set up at the project level also in certain 
States. The Committee trust that adequate care will be taken in 
staffing of such cells with qualified personnel. The Committee 
would urge that the States which have not so far set up such cells 
should be persuaded to do so in the interest of better project plann· 
ing and for incul<'ating cost consciousness at all levels. The Planning 
Commission should, therefore, take up this matter with the State 
Gov~ents coneerned in all earnestnese. 



CHAPTER Ill 
UTILISATION OF IRRIGATION POTENTIAL 

A. Targets and Achievement 
3.1 The Sixth Five Yea1· Plan gives the following data regarding 

benefits from major, mediu:n and minor irrigation schemes to end 
of 1979.8Q and the targets of additional benefits during the Sixth 
Plan:-

(ooo b.c. gH>S5.I ) 

Ult im;JI!' lrrjg;• ti 011 bn.dit\ t< 1 T:: r f' < 1 r.f :. c:d; 1 j( n·! 
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Plan 
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Fifth Plan (1974-78) Q4·3 fl7·3 

Annual Plan ( 1978-8o) Q6.6 30.0 

Sixth Plan {tg8o-81) !27-57 31 ·50 

rg8t-8a a8.6R 32.90 
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Use Statis· 
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Provision 
prepared bY 
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22.56 
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go.go 

35·48 

40·•8 

46·03 

50·39 

N.A. 

N.A. 

Xau: Irrigeltion jntential is the tht>0rf'tical gros~ area that can be irrigated by the infrastructure constructed and is, therefore, the cultivated 
area to be i rrig:1tcd m'~ltiplied bv the crnppin~ i nten~ity, Potential is counted as utilised when farmers actually convey water from the 
outlet an l apply it in their fi~ld~. 
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3.3 The Economic survey, 1982-83 (p. 9) states:-

"It is estimated that. about 22 per cent ( 4 million hectares) of 
the additional m:ajorfmedium irrigation, potential created 
during 1950--81 upto 1979-80 remain unutilised. In the 
subsequent years also-~ there has not been any major 
iJ:nprovement in this regard. This is a matter for concern, 
because the cost of creating additional irrigation potential 
has gone up substantially. For example, the capital cost 

. per hectare of :q1.ajorjrnedium irrigation schemes, at con-
stant (1970-71) prices, increased from Rs. 2,770 in the 
First Plan to Rs. 5,880 in 1979-80, and further to Rs. 6,969 
as per the Sixth Plan projections." 

3.4 Referring to the gap between potential created and its utlli-
sation, the Committee desired to know why the potential created 
has not been fully utilised for long periods. In a note on the 
subject, the Planning Comnlission have stated: 

"The potential created has not been fully utilised mainly· 
because of the difficulties faced by fanners in the levelling 
of their lands, construction of field channels and supply 
of other inputs for irrigated agriculture." 

3.5 Asked as to what steps have been taken to ensure optimum 
utilisation of the available potential in areas covered by various 
major and medh1m 'irrigation projects. The Commission stated: 

"Mainly with a view to overcoming the 'above difficulties, 
Government has started the command are development 
programme during the Fifth Five Year Plan. The command 
area programme envisages: 

(i) Modernisation and efficient operation of the irrigation 
system, as well as development of main drainage system. 

(ii) Construction of field channels. 

(iii) Construction of field drains. 

(iv) Land shaping and land levelling with consolidation of 
holdings. 

(v) Lining of field channelsfwater courses. 

(vi) Exploitation of ground water, installation of tubewells 
e~. ~~ 
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(vii) Adoption and enforcement of a suitable cropping 
pattern . 

. (viii) Enforcement of an irrigation rostering system. 

(ix) Preparation of a Plan of inputs like credit, seeds, ferti-
lisers, pesticides etc. 

(x) Making arrangements for timely and adequate supply of 
various inputs; and 

(xi) Strengthening of existing extension training. 

So far, command area development authorities have been 
set up in 71 projects and proposals are under consideration 
for setting up such authorities in a fe\V more projects. 
The Central Government is giving assistance to States on 
a matching basis for some of the items of work taken up 
by CADA. Institutional finance is also being made avail-
able to the farmers for works like land shapping, hmd 
levelling, exploitation of ground water etc. Assistance 
is also 'oe:ng g~ \·en for crop planning. water management 
and marketing of produce. These measures have helped 
in improving the utilisation but as the pace of develop-
ment of the potential has been increasing, the gap beh~'een 
the potential and the utilisation has remained large. 
States, have, therefore, been advised during the plan 
discuss1ons, and the regional conferences to improve and 
extend the command area activities both in the approved 
projects and also in other major and medium irrigation 
projects." 

3.6 The Committee pointed out that according to the Sixth Plan 
document, irrigation potential created upto the end of 1979-80 was 
for the order of 56.6 million hectares (gross), of which 30 million 
hectares was accounted for by minor irrigation and 26.6 million 
hectares by major and medium irrigation. The actual utilisation 
was 52.6 million hectares, i.e. 30 million hectares (cent percent) in 
case of minor irrigation and 22.6 million hectares under major and 
medium irrigation. The Committee desired to know the reasons 
for non-utilisation of full irrigational potential. The Secretary, 
Planning Commission stated: 

"When we !fay irrigati,on potential, it is in terms of ama 
il'rlgated in that year. Suppose the area hu been irrlgated 
twice ·a year, then it is called the groes area ...... For 
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example, if there is a project which is working with an 
120 per cent intensity of irigation, we increase it by 
20 per cent when one more hectare of land comes under 
the facility of irrigation. That is how, the figure is com-
parable. Potential is the total irrigable area." 

3.7 The Committee enquired if the Planning Commission and 
the Ministry of Irrigation had talren up with the State Governments 
the question of non-utilisation of the full irrigation potential. The 
Secretary," Ministry of Irrigation stated in evidence:-

" ...... In so far as the medium and major irrigation projects 
are concerned, we are also aware that in some States 
there is a lag in utilisation, and in some States there is 
a substantial log. We take up these things with the 
State Governments at the annual Plan discussions, and 
other times when we meet them for review of their 
performance, m.id-tenn review or the regional meetings. 
In the 4th Irrigation Ministers' Conference and earlier 
conferences we had brought this to the notice of the 
States and urged them to take steps to see that the utili-
sation improves. Some projects have some difficulties 
pertaining to non-availability of water in the year in 
question. We try to solve these difficulties to the extent 
possible. We have created Command Area Development 
authorities for 71 major and medium projects. We are 
also urging them to give greater attention to utilisation ,, 

3.8 In reply to a further question, the representative of the 
Planning Commission stated:-

"During 1979-80, in the command area for a number of major 
and medium irrigation projects and in the conunand area 
of minor irrigation projects, the land which had been 
irrigated earlier was not so irrigated. The same land 
which might have been irrigated for two crops was irri-
gated for one crop. Obviously, we go only by the actual 
area irrigated. So, there will be a difference between the 
actual area irrigated and the potential utilised in that 
year.'' 

3.9 The Adviser, Planning Commission further stated:-

'•Not only they are different in 1979-80 but historically also 
there is a difference. The differences between the two 
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estimates are understandable. The estimates of area 
irrigated released by the Ministry of Irrigation have been 
higher than those given by the Directorate of Economics 
and Statistics, Ministry of Agriculture. The Irrigation 
Ministry's estimates are based on the best performances of 
the preceeding three years' average and the estimates of 
the Directorate of Economics and Statistics are based on 
actual land records which 'give complete utilisation 
pattern of available irrigated land area. Statistically, 
the Agriculture Ministry picks up the actual utilisation 
figures whereas the Ministry of Irrigation takes the best 
performance. 

The Plan document clearly says that we have taken the 
Agriculture Ministry's estimates because this gives the 
actual realisation. Based on the land utilisation concept 
of the irrigated areas, the groSs irrigated area in 1979-80 
has been estimated at 50 million hectares and an addi-
tional potential of 15 million hectares is likely to be 
created over the Sixth Plan. The utilisation of incre· 
mental irrigation potential is estimated at 13.8 million 
hectares. If we take 1984-85- figures and minus 1979-80 
figures, the additional potential to be created both accord-
ing to the Agriculture Ministry's requirements and Irriga-
tion Ministry figures, are almost identical. The incre-
mental additional potential figure identical, the Plan 
estimates of investment figures will not create any 
problem. The estimates of Irrigation Ministry is higher 
as compared to that of Agriculture Ministry, because ot. 
the way the calculations are done-one is actual and the 
other is the best of the three preceding years." 

3.10 The Committee pointed out that the land use statistics 
furnished by the Ministry of Agriculture indicated that the gross 
ilTigated area actually utilised was 50.39 million hectares while the 
figure given in the Plan document was 52.6 million hectares. Asked 
to explain the reasons for discrepancy, the representative of the 
Ministr~ of Agriculture stated:-

"We are getting infonnation from the States Revenue autho-
rities who maintain records. In most of the cases they 
carry out field to field enumeration and thereafter they 
prepare the land record for each village, which is con-
solidated at the District level and finally at the State level 
and then it is supplied to us. These are coalled Land 
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Utilisation Statistics. According to these figures for 197f. 
80 net irrigated area for all India totalled 40.50 millio• 
heetares and gross irrigated area at 50.39 million hectare-. 
For 1980-81, complete information has not come, but 
tentatively it is likely to be 41.12 million hectares ne' 
irrigated area and 51.06 million hectares gross irrigated 
area. ·This information is supplied to the Ministry of 
Irrigation. They are continuously having our information 
in their records. They have their own concepts with 
regard to irrigation potential created, irrigation potential 
utilised. Even on utilisation, as far as we understand. 
the best utilisation in the last three or five years is taken 
as the level of utilisation because many times the utili-
sation itself differs from year to year according to the 
availability of water in the reservoirs and tanks etc.'' 

3.11 The Secretary, Ministry of Irrigation, however stated: 

"In so far as the figures available with the Irrigation Depart-
ment are concerned, we have figures of gross utilisation 
with us and upto the end of 1979-80 the total utilisation 

-was 52.645 million hectares, which will correspond to the 
figures of 50.39 in the hmd irrigateion statistics and thiJ 
corresponds with the statistics in the Agriculture Depart-
ment ...... '' 

''There we have two difficulties. For example, for year-wise 
utilisation whenever we try to get a utilisation figure we 
take the maximum irrigation in the last five years, 
bec~use that indicates the potential for that project For 
example, in a particular project if there l~ a good rainfall 
in the area, the people don't ask for irrigation. In that 
case in some States actual irrigation that has been done 
is reported. Particularly in Gujarat and Maharashtra 
States if there is a good rainfall, in theory, the irrigation 
figure reported becomes zero in a particular season. .That 
is why we have adopted a system by which we take the 
maximum area irrigated in the past five years as the 
utilisation.'' . 

3.12 The Committee enquired whether the discrepancy in the 
figures suppUed by the Ministry of Agriculture (Department of 



90 
Statistics) and those supplied by the Ministry of Irrigation had 
been reconciled by the Planning Commission. The Secretary 
Planning Commission stated:- · ' 

'
1The Planning Commission gaes by the statistics provided by 

the States in regard to the potential created and the 
potential utilised. They are furnished by the States to 
the Ministry of Irrigation. I do not deny there is a dis-
crepancy. But we must bear in mind that the figures 
given to the Ministry of Agriculture are the figures of 
areas actually irrigated from year to year on the basis of 
the land revenue data." 

3.13 The Committee called for a joint note by the Planning 
Commission and the Ministry of Irrigation explaining the difference 
in the figures of gross irrigated area as furnished by the Ministry of 
Agriculture on the one hand and the Ministry of Irrigation on the 
other. Tbe same is reproduced below:-

';A statement indicating the gross irrigated area, state-wise, 
for the years 1978-79 and 1979-80 is placed below. The 
statement indicates the figures as reported by the Minis-
try of IrrigationjPlanning Commission and by the 
Ministry of Agriculture (Land Utilisation Statistics). 
From this, it will be observed that the Land Utilisation 
Statistics are higher in some States than the figures of 
the Ministry of IrrigationJPlanning Commission based 
on progress reports and lower in 'a few other States. But 
there is an overall difference of 2.2 M. ha. in 1978-79 and 
2 M. ha in 1979-80. 

A study of these figures indicates that the States have not 
been following a uniform procedure in reporting the 
area irrigated by major and medium irrigation schemes 
and also the area irrigated by minor irrigation schemes. 
The discrepancy between the two sets of f\gures are due 
to a variety of reasons, some of which are detailed 
below:-

1. Even for a fully completed scheme utilisation vary from 
year to year. The utiisation reported may not be for 
the year for which it is reported but the maximum 
utilisation in any one year upto that date; 

2. The utiliso.tion may be the sum of the maximum attain-
ed in different seasons upto the period of reporting~ 
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3. Necessary deduction might not have been made for areas 
irrigated by ~nor irrigation schemes within the c:om-
mand of a project; 

4. Where there is conjunctive use of surface and ground 
water, the report may contain figures under both 
majorjmedium and minor; 

5. The norms adopted for assessing minor irrigation benefits 
may lequire a revieW and change; 

6. The depredation for works going out of use due to silti:Dcp -
reduction in capacity pf storage and vario~ _ other 
aasolfts might rtbt have been adequately reported. 

In view of the various factors mentioned above, it is difficult 
to reconcile the figures. The entire question needS tO & 
thoroughly examined state-wise by the concerned State 
Governments to arrive at a common acceptable basitl for 
reporting. 

Land use statistics are available after a lag of 3 to 4 years, 
whereas current estimates have to be made for planning 
purposes. While efforts should be made to reduce the dis-
crepancies, it might be difficult to eliminate difference 
altogether." 

GROSS IRRIGATED AREA 

--- --~·------··------- ! ______ _ 

.4.5 per M{lrrigationf As pn Ministry d 
Pli>nnin!l; Conunission A!n"i<-ulturr iL2nd 

Uti lis~ tion Stati~ti n) 

2 3 5 6 

I. STATES 1978-79 rg7g-8o 19';'R-79 1979-80 

1. Anclhra Pr:1dc·5h 4,3g0 4.-tfi2 4.6~l!:l 4,230 

~. As~;un ::~o-I 346 572 570 

3· Bihar :~.Hfo 4·055 3·707 3,3!)0 

4· Quj:uat 1,923 1·993 t,gg6 2,1.)0 

5· llaryana ::r,H:H! 2 ,88; 2,979 3,130 

6. Himachal Pr;tdt>sh 94 g6·s 15fi 160 

'7. Jammu & Kashmir 400 412 4°5 390 

8. Karnataka 1,993 2,o67 I ,718 r,6go 

444 LS-7 
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2 3 4 5 6 

g. Kerala 7!24 748 354 350 

to. Madhya Pradesh 2,.f.g6 2,66g 2,4 I 3 2,230 

11 ; · M'lharashtra !2,157 2,223 :z,so6 !Z,ggo• 

12. Manipur 25 34'3 75 70 

1 3· Megh~tlaya 21 23'7 50 50 

14. Nagaland 39 42 54 6o 

15. Orissa 1,985 2,092 1,586 1,65o 

i6. Punjab 5,147 5,218 s.so6 s.7oc• 

J 7. Rajasthan • . 3,100 3,146 .3.45 1 4,o8o 

18. Sikkim 8 9 JO JO 

rg. Tamil Nadu 3·030 g,052 3,819 3,9ll<' 

20. Tripura 36 38'4 29 30 

21. Uttar Pradesh 12,B56 13,78 I J0,575 1 I ,osc, 

22. West Bengal 2,745 2,828 I >541 2,goo•• 

23· Sub-Total: . jO,J64 52,228 47·940 50,2fl0 

States U.T's 103 I IO 150 140 

G. Total 50,267 52 ,:~:{B 4L.~•<.O !)0,40<' 

• TRS Estim·1tes •• Irrigation DC'ptt. figun·. 

Minor Irrigation .... 
3.14 The Committee enquired about the lag in utilisation of 

minor irrigation potential and the reasons therefor. The Secretary, 
Planning Commission stated:-

''Potential created gets utilised. Potential utilised is not 
reported on the basis of individual count. It is reported 
on the basis of sample survey, with the result that it is 
sometimes difficult to count every tubewell or dug well 
that is available. In minor irri'gation; utilisation is equal 
to the potential created. Capability of a particular tube-
well could be much larger than what i'S actually irrigat-
ed" 
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3.15. Asked how the area irrigated by tubewells was calculated, 
the representative of the Planning Commission stated:-

"There ar~ State tubewells in the Command (area). 
They have separate information insofar as irrigation done 
in respect of State tubewells (is concerned). In respect 
of private tubewells, there is a possibility of some dup-
lication." 

He added: 

" ... In respect of private tubewells on the basis of sample 
surveys done on them, the area irrigated is being report-
ed. That is the practice followed. Especially in res-
pect of private tubewells, there could be a supplemental 
irrigation,· if such tubewells are located in the Command 
Area and there is oa possibility of duplication.'' 

3.16. The Committee drew the attention of the witnesses to the 
Report of the C&AG for the year 1980-81 (Civil), Government of 
Uttoar Pradesh (p. 144) where it has been pointed out:-

''The departmental norms regarding the number of running 
hours and the area to be irrigated by each tubewell are 
3,000 hours ( that is, 34.2 per cent of the total number of 
hours) per year and 120 hectares respectively. 

However, during 1974-75 ~o 1980-81, the tubewells ran for 
only 17.8 per cent of the total number of hours due main-
ly to closui"e on account of hydel defects ( 41.6 per cent), 
other mechanicfll and civil defects (4.3 per cent) and 
no demand f,)r water 36.3 per cent). The total area irri-
gated during this period was 63.8 lakhs hectares (tha~ 

is, 53.2 per cent of the envisaged 119.98 lakh hectares). 
There was a declining trend after 1976-77 both in the 
annual average number of running hours per tubewell 
(from 2.297 in 1976-77 to 1,016 in 1980-81) and the area 
irrigated per tuhewell (from 77 hectares in 1976-77 to 
45.8 hectares (from hectares in 1980-81) mainlv due to 
increased in hydel defeets. The Depar,tment stated (in 
September 1981), that due to restricted supply of power, 
it had not been possible to utilise the full capacity of the 
tubewells." 

3.17. Asked whether any norms had been prescribed with re-
gard to area to be irrigated by a tubewell, the Secretary, Ministry 
of Irrigation stated:-

"The capacity of tubewell for irrigation could be calculated 



O'n the basis indicated, but when the potential is indi-
cated, normally these States ttibewells, due to power cut 
are probably able to run only for 1,000 to 2,000 hours. But 
with a eontinuous supply, the figure may 'be different. 
In respect of priva,t tubewells i.e. on the basis of sam-
ple surveys done, one tubewell irrigateS 3 or 4 hectares 
of area. Then that sample has been extrapelated and 
used to indicate the potential created by the private 
tubewell ... This is the yard stick multiplied by the num-
ber of private ttibewells." 

3.18. Asked whether the Ministry of Irrigation had any infor-
rnation about the number of tubewells remaining out of order in 
a particular year, a representative of the Ministry of replied: -

''We do not keep that information as to how many tubewells 
are working and liow many note. The power supply: is 
most uncertain." 

3.19. A..:;ked whether it was not necessary to ha~ 'an uniform 
pattern of reporting by the States insofar as minor irrigation faci-
lities were concerned, the Secretary Planning Commission state:-

" ... there should be unfform pattern of reporting by the 
States so that it enables us to react immedrntely." 

3.20. In a note subsequently furnished to the Committee on the 
subject, the Ministry of Irrigation hm·e stated: 

"The bulk of minor irrigation programm-e, comprises private 
·schemes like dugwell.s, borewells, tubewells, pumpiSets, 
small tanks in the hilly area. Since such schemes are 
large in number and dispersed throughout the country, 
it is not practicable to collect and compile scheme-wise 
detials for such schemes. Therefore, benefit in terms of 
area, is arrived at by multiplying the number of physical 
units completed by a standard yardstick or norm which 
represents the average G!rea benefitted per unit of work 
in the region concerned. In case of state works, how-
ever, the benefits in terms of area are worked O'Ut by 
taking into account the water availability from the 
schemes, intensity of irrigation and cropping pattern pro-
pos-ed and the standard duty fRctors applicable to the 
region concerned. Thus to have uniformity in reporting, 
only likely level of utilisation in respect of such works 
has been reported in the plan documents in the 
potential to be created. The figures reported are 
based on the statistics furnished by Stat-e Governments 
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~hrough quarterly progress .reports, arJ.fluai plan discus-
sions in the Planning ,Commission ar>d o~her meeting 
held from time to time. The figures wh.ch are compiled 
and reported by Planning Commission in consultation 
with Ministry of Irrigation, are also circula_ted to States 
in the all India level meetings for verification and recon-
u:ilation. In working out the lev€1 d utilisution the 
likely lag in utilisation is also taken into account. 

3.21 l"lJc I! 'll~omic survey for the year lFo 1-82 had. pointed out 
tha,t although substantial increase has been affected in irrigation 
potential during the last decade, for various reasons its full 
benefit is not reflected in the intensity and diversification of 
cropping, inactec;uate maintenan::c, seepage, lags in construction of 
fielci channels, dciiciencies in water distribution and water manage-
ment systems and delay in development of appropriate cropping pat-
terns are some of the important factors which have adversely affected 
the existing irrigation system and hence the intensity of cropping. In 
this context, the Committee desired to know the steps that have been 
taken by Government t0 remove these deficiencies and the measure 
of success achieved. 

In reply, the Planning Commission have stated: 

"State Government have been advised to provide at least Rs. 
75 per hectare (excluding establishment) for proper main-
tenance of irrigation projects. They have also been advised 
to post competent men for the running and maintenance of 
the .canal systems. As regards construction of field channels, 
State Governments have been authorised to construct field 
channels at project cost upto 5J8 hectare blocks. Beyond this 
upto the field level, they can take up construction of field 
channels under the command area progra:a;une with assis-
tance from the Centre. In some of the States like Andhra 
Pradesh and Karnataka, field .channels are being construc-
ted at project cost upto the last survey number. 

As regards water distributed and management, State Govern-
ments have been request to introduce the system of wara-
bandi or rotational supply for timely and assure~ quantity 
of water to the farmers in accordance with a predeter-
mined schedule. Under the command area programme, 
assistance and guidance is also being given to the farmers 
for devel6ping appropri'a~ cropping patterns. 
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Another major step for improving the performance of irriga-
tion systems is to modernise the existing systems for cons-
truction of barrages in the case of the Krishna and Godavri 
delta systems. A large modernisation programme has also 
been taken up in Punjab and Haryana. Similar proposals 
are being formulated for the Ganga Canal System in UP. 
Barrages are also being built for the Mahanadi Delta 
System in Orissa. Many other State Governments are for-
mulating modernisation proposals. The Central Water 
Commission has issued guidelines for formulation of 
those modernisation schemes and are trying to get State . 
Governments to submit such schemesjproposals soon. 

The steps taken are showing results but in a limited way. It 
is only when large scale modernisation and efficient water 
management is undertaken that better results can be 
expected." 

3.22. As per the Sixth Plan document, the irrigation potential 
created till the and of 1979-80 was 26.61 million hectares under 
major and medium irrigation and the actual utilization of the poten-
tial was 22.64 million hectares does the total shortfall in utilization 
was nearl~· 4 miHion hectares vis-a-vis the potential created. As 
regards the potential under minor irrigation it has been claimed 
that the potential of 30 million hectares has been fully utilised. 

3.23. The State-wise figure\ of creation and utilization of irriga-
tion potential furnished by the Ministries of Irrigation and Agri-
culture indicate wide variations in respect of all the States-the va-
riation beiny very pronounced in the case of Assam, Bihar, Himachal 
Pradesh. Karnataka, Kerala, Madhya Pradesh, Manipur, Meghalaya, 
:t;agaland, Orissa, Punjab, Rajasthan, Tamil Nadu and Uttar Pradesh. 
The representative of the Planning Commission clarified in evidence 
that the estimate of the Ministry of Irrigation. as accepted by the 
Planning Commissl.on, was higher compared to that gven by the 
Ministry of Agriculture because of the different methodology followed 
b~· the latter in c~l~ulating tht data. 'While the land use statistics reli· 
cd npon h~, the Directorate of Economics and Statistics. Ministry of 
Agriculture, indicate the pattern of utilization of available irrigated 
hmd area b.nsed on land records, the Ministry of Irrigation base their 
data on the hest perfonnance during the preceding three years. In 
a written note on the subject, the Planning Commission have stated 
tJ1at the land use utilisation statistics are higher in some States than 
the figures of the Ministry of lrrigation!Pianning Commission and 
lower i'n a few other States. This is on account of the fact that 
the Sta1tes had not been following a uniform proeedure in reporting 



the area irrigated by major medium irrigation schemes and also 
the area irrigated by minor irrication schemes. The Planning Com-
mission are of tht view that the entire question needs to be thorough-
ly examined State-wise by the concerned State Governments to 
anive at a common acceptable basis for reporti!ng. 

3.24. Whate,·er be the basis of compilation of statistics of utilisa-
tion of irrigation potential the Committee cannot accept the claim 
that there was cent percent utiliS&tion of the potential under minor 
irrigation. In fact, during the year 1979-80, to which these figure~ 
pertain, the ceuntry faced the worst drought of the century. It is 
indeed amazing that the Ministry of Irrigation!Planning Commis· 
sion should have claimed 100 per cent utilisaticm of the minor irri· 
gation potential during the year. The explanation given in evidence 
that best performance over the preceding three years is taken as 
the basis for indicating the utilisation of irrigation potential (includ-
ing minor irrigation) and the further revelation contained in a writ-
ten reply that "the utilisation reported may not be for the year for 
which it is reported but the maximum utilisation in any one 
year upto that date, totally confound the issue with the result that 
it is impossible to place any reliance on these figures. It was also 
admitted in eddence that in the Command Areas with the supple-
mential irrigation particularly through private tubewells, there was 
a possibility of duplication while calculating the area under irriga. 
tion. As the Command Area projects cover a total of 15 m. h. the 
inflation in the figures of utilisation of irrigation potential could 
be ''~r:v snb ... tantial. The Committee consider this situation to be 
high(y unsatisfactory as it gives a totally distorted picture of the 
a('fual statP of things 

3.25. Another aspect of the utilisation of the minor irrigatioD 
potential h. with regard to irrigation by tube-wells. It was admitted 
in evidence that no information was available as to the actual area 
irrigated by tube-wells, both by State tube-wells and by private 
tube-wells, bernuc:e of frequent power cufs and poor maintenance, 
Further, no data is availabiP as to how many tube-wells have been 
workin~ during a particular year, how many have not been 
working at all The Report of the C&AG for the year 1980-81, Gov-
emmel_lt of Uttar Prad~h, has pointed out that during the period 
1974-75. 'to 1980-81, the tube-wells ran for only 17.8 per cent of the 
total number of hours due to closure On account of hydel defects, 
other mechnnit'al and civil defects and also on account of no demand 
for water ... 



98 a.• The Committee recommend that the Planning Commission 
~d ~. 1lJ! a ~PI~ oJ ~prflt ... ~*~a~~ 
·~ ~)Q ~ flte ~poy oft ~~op, ~~f ttl Api~u.J,pil;p, 
tile l~U etc. tD st&~odY tbe ~~ q~ t~ f.-p~~ 'suiiab~ guiddM,fii 
so t~ thfo} methodoJ,.,gy of coU..ection of ~a lVith ~arcl to uti)J.za-
tion of irrigation potential is put on a uniform b~sjs. If necess4'Q', 
the representatives of some of the State Governments may also be 
associated with this study. The Committee would like this matter to 
be finalized as expeditiously as possible so that the projections for the 
Seventh Five Year Plan may be put on a realistic basis. 

3 27. So far as the under utilization of the potential under major! 
medium irrigation to the extent of 4 million hectares is concerned 
the Committee have been informed that it has not been possible 
to utilize fully the potential created because of the difficulties faced 
by farmers in the levelling of their land~ in construction of field 
channels and MJpply of other inputs for irrigated agriculture. The 
Committee wish to clarify that apart from the lag in the development 
of the command, the availability of water in storage reduced by 
siltation and lose; of water in transmission by seepdge also contri-
bute in no small measure to this phenomenon The Committee have 
dealt with these problems in some detail in the succeeding sections 
of this Report The situation calls for an integrated and interdisci-
plillary view of he irrigation Projects even at the initial project for-
mulation stage. Command Area Development should form an essen. 
tial part of this and maintenance of irrigation system should receive 
adequate attention. 

3.21 TJle PJallUiDg CwamissiQD is ~~*"d to have a.d.:vised the SW" 
~er.noapt, to Rf4W~ at ._ Bs. 75 per bedar.e (eu~~ng war 
'blisbment) for propq maintenance of irrig~ prpj~ts. !!Mate 
Governments have been farther authorisecl to construct field chan· 
nels at pfojed cost upto 518 hectare blocks Central assistance is abo 
-av~~!t~ in t~ <;otnlll8pd Area projects f~r construction of leld 
chann~ts. Stat(\ Gove~,qfs have also been re!{Ue,ted to intrMII.ee 
th~ ~ystell\ oJ. rotaijonat supplf q( w~ter (Wal',!bandi) for timet~ aa• 
ass~d. spp_p1f. of water to· the farmers a~cord:blg to a P.re-Ut«· 
m~ sc~etlple. 'fbae should ~ ens~. 

3.29. The ._._. ~y (.,.2-IJ) .. po~te4, Ollt tbt til' 
-capital eo&t JMI' Jwtaf• ot JWI~· ~1\ SliJl~ at 
oconstant (197t-.71) pnees iDe~.fr- lJ4. Z..71f i9 t¥ ~-P~ 
t. R~. 5,888 in 117t• qcl.fwtw,t4'-.. U. .e.t P~ i:M,S~~ 
prejed.ioas. 'Hle itlle eapit.el ~e t, ~"'e&l ~ 



" -~~~~~ial .. flte~f:fore worlp; out to_~ sta~rin" ~r:e of about Bs. 
~$P«t .f!rpf~.S at c;o~:;iapt -F~~~~. '11l~ C_4>1PP1itte~ CllJJJJAt therefOI'e 
emphasi.ze too strongly ~· ll~d~ fer en$ul"blg: ~pthnPm· ~t~lizati011 of 
irrigation potential created at enorm~us cost. The Committee CQil· 

11i(icr that a det~rmine.d ap.d su&tai.ued effort ne.eds to be put in for 
large scale modernization a11d W.. efficient :m~nage~ of water 
rc~ources, both by the Centre and the States. Moreover, in view of 
acute paucity of resources for undertaking new schemes, it is ex-
tremely necessary to e'nsure that maintenance of the existing 
assets receh'es highest priority. The Committee would therefore, 
urge that th~ consolidation of gains and removal of constraints in 
the optimum utilization of the irrigation potential must get over-
riding- priority. An integrated plan of action in this regard should 
thC'rdor<' be drawn up without delay in consultation with the State 
Governments. 

t 
B. Transmission losses 

3.30. The Supplementary Report of the C&AG for the year 197a .. 
76 had pointed out that the extent of loss of water during trans· 
mission and distribution was not measured in any projects, wh~ 
such data were available, the loss was found to be in excess of w.hal 
w~s envisaged in the project reports and that there was scoRe fQr. 
improving the standard of maintenance and repair of the ~ual 
systems. In this context the Committee enquired if any compre .. 
liensive assessment had been made with regard to the actual ex-
tent of lof;s of. water. d,Uf~ tr~~,mis$lon and d..i~tribution a.D4 i,t..ao,.. 
how it compared with the loss envisaged in the project reports. The 
Planning Commission have stated: 

''The. 1~.- in. ~n~l ~st~. d,~d. 'UpPll the- ty~. of canal 
w.Mther lined· or unlined. In the case Qf• unlined canals, 
losses are generally assumed in the designs at 2.44 cusecs 
million sq. m. (8 cusecs per million sq._ ft) whUe in the 
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case of lined canals, the figure is taken is 0.61 cuseesf 
million sq. m. (2 cusecs per million sq. ft.), based on the 
previous experience in the country. 

However, on some of the. projects where actual measure-
ments have been made, the losses have been more, as 
indicated in the table below:-

Canal Losses Cusecsf 
observed million 
cusecs sq. ft. 
million 
sq. m. 

Chambal Righ1 Main Canal 4·57 15 

Tawa 

Mahanadi a~nal System (M.P.) . 

NagarjWlasagar Left B:mk Canal. 

Nag;ujunasagar Right Rmk Canal 

Periyar Main Canal (Lined) 

Periyar Franch Canals (Lined) 

Periyar Branch C:mals (Linrd) 

Periyar Vaigai Distribute and;w:ltn count's (unlinnl) 

Girna/Jamda LBC 

Mula Right Bank G nrd 

Nira Right Bank Gmal 

Purna (Bamath Br.cnch) 

--- ------- ------------- -· 

G.gG 

12. 10 

6.46 

5·09 
1.07 

7·33 

o·gg 

0'82 

3'35 

7'3-7'6 

x·B 

4'6 

2' 7-s-B 

211.8 

39·7 

21.2 

xll.7 

3 5 

3·25 

3'2(i 

2'7 

I 1'0 

24-25 

6·o 

r,:) 

9-19 

3.31. In this connection, the following observations contained 
m· the Economic Survey for the year 1!}82-83 are pertinent: 

"Another aspect of better capacity utilisation relates to the 
gross availability of water in the system and the econo-
mic life span of a project. Conveyance losses in the 
canal systems are very high, and it was estimated in 1960 
that over 6 million hectares of additional land could be 
irrigated by lining the canal systems. The situation 
does not seem to have improved much since then. Siml-
larly, live storage capacity and withdrawal of water from 
the reservoirs could be optimised through control on silta-
tion which would also enhance the economic life-span or -
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the projects. It is necessary to strengthen the infrutruc-
ture to monitor the performance of each majorjmedium 
project in respect of important elements like annual in-
flow of water, rate and location of silt deposits, annual 
drawoff of water, conveyance losses etc." 

3.32. The Supplementary Report of the C&AG for the year 1975-
76 had drawn attention to the excessiv~ loss of water during trans-
mission and distribution. The data furnished by the Ministry in 
this regard indicates that in the case of the unlined can!lls l.Gissee 
al"e shown anti assumed in the design at 8 cusecs per million ·sq. ft. 
while in the case of lined canals the figure is taken as 2 cusecs per 
milion sq. ft. bHsed on the previous experience in the country. Actual 
measurements have, however, shown that the losses have been 
much more than estimated. For example, the losses observed in the 
Mahanadi Canal System have been as high as 39.7 cusecslmillion sq. 
ft., in the case of Mula Right Bank Canal these are of the order of 
24·25 cusecs 1million sq. ft. and in the case of Tawa Project 22~ 
cusecs'miJlion sq. ft. Losses in the case of 10 other projects, for 
which figures have been made available to the Committee, range 
beh~.;ecn 2.7 cusecs!million sq. ft. in the case of Periyar Vigai Dis-
tributories aml 21.2 cusecs 1million sq. ft. iin the case of Nagarjuna 
Sa~ar Left Bank Canal. The Economic Survey, 1982-83 has also 
pointed out that conveyance losses in the canal systems are very 
high. According to an estimate made in 1960, over 6 million hectares 
of additional and could be irrigated by lining the canal systems. 
The> colossal lo:!~ to the country involved in such large scale wastage 
of the precious water resources can be easily imagined. The Com-
mittee would like to express their deep sense of concern over this 
situation. The Committee desire that this aspect should be given ut-
most attention i~ the action plan suggested elsewhere fn this 
Report. 

C. Siltation of Reservoirs 

3.33. In his booklet entitled "Civilisation in a Hurry''. Shri Rama-
chandra Singh Den, Ex. IrriRation Minister, Government of Madhya 

. Pr::tclesh has stated:-

"Contrarv to laymen's beUef no large reservoir site can be 
artiflci:1lly created. They are Nature's gift and national 
assets and must be used with utmost care and planning. 
The life of a reservoir depends on the annual rate of 
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:d.eJ?O$t of. silt in. the b~ Th,us it follows tl:;lat greater 
tQe· aQJl\Ull' deposit of silt, the ~orter the life of a reser-
voir. Re.-voir sUting is a callosal p.roblem. What is 
astonishing is that while planning the development of our 
water resources at the current pace we have been ignoring 
the saddest limitation of our reservoirs in the matter of 
saltation of their basins. In the short range impact it may 
happen that the rate of silting may be so rapid and the 
service value of the reservoir is rendered so small. as to 

• amortise the cost of development. In the long run we 
will have lost 2a reservoir site for all times and with it 

' all the benefits enjoyed .... In India on a rough estimate 
we are loosing a staggering 2 MAF live storage capacity 
annually in t"Yllr major and medium dams, corresponding 
to a loss of seven lakh acres of irrigat:on potential every 
year. It costs about a minimum of Rs. 6,000/- to create a 
potential for irrigating one acre of land. Accordingly we 
are losing over Rs. 400 crores in the form of Capital assests 
annually." 

3.34. In reply to a question on the subject, the Planning Com-
nusslOn have furnished the following data with regard to the rate 
of sedimentation of reservoirs of major projects:-



Date of aedlmeiltatloa of Re8n•&'j 
--~--~---~-

Sl. Name of R,.servoir Year of Original Desifn• Y~of Annual rate of Life as• 
No. Impoun- capacity life O~rva- si~tion (ha.M/ assessed 

ding (m cu m); (Years) tionjsUl'- rooo sq. Krn.} now; 
m,a, ft. vey. ---- ------ (Y<i-ars) 

AsrumM Obsetved 
---~-- . -- -- --

I. Bhakra 1959 g868 403 1978·79 +·5t9 5·95 291 
-------

8.00 
!I TUJlgabhadra 1953 3758 311 •978 4·29 5·98 245 

~-----

3-os 
3 ~Iatatila H}j6( 19&.z g85 357 1971 1.33 4·33 lo3 

--------
o.8o 

4 Panchet 19.;6 1,581 216 •966 6.67 10.48 138 .... 
------ a 
1.28 

5 Maithe>n •gs6 I IgG 210 rgvg 9·05 12.j9 153 
- -------
o.g7 

6 Mayurakahi 1955 608 872 I970 3· 75 16.48 lgtl 
-----

0 ·49 
7 Shivajisagar 1g6r/rg66 2g87 5000 r!1JI 6.67 rs.~4 2.200 

2.42 
8 Hirakud 1957 Bros 386 rg,g t.e.52 6.6 147 

------- -
6.57 

9 Gandhi Sa«a r 1g60 7734 930 1976 3.61 g.64 3t8 
-- --~--

6.27 
•Life of reservoir refers to physical life ha:t d rn the rato of siltation assnned at the design stage andobeerved now. 
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3.35. The Planning Commission's note states inter-aila :-

"Recognising the fact that the sedimentation rates in the 
reservoirs were generally higher than assumed in the 
design, thus red'Ucing the useful life of reservoir, the 
Government of India in the Ministry of Irrigation set up 
a high powered "Reservoir Sedimentation Committee'' 
in 1978 to go into the question indepth, prepare a status 
report, suggest measures for improvement of sediment 
measuring techniques and recommend norms for plan .. 
ning of future projects.. . . . . After collecting lot of 
field data and deliberating over the last four years, the 
Committee has given its report to the Government of 
India recently. This report is under examination in the 
Ministry of Irrigation. While analysing the reasons for 
substantial difference between the estimated and act.ual 
rate of siltation in the reservoirs, this Committee has iden-
tified that apart from the fact changes taking place in 
the watersheds resulting in higher rate of soil erosion, 
the technique of measuring the bed load transported by 
the streams requires upgrading. The Committee had also 
highlighted the inadequacy of the number of sediment 
observation sites along the various streams. Out of more 
than 1150 guage and discharge sites functioning, only at 
about 460 sites, sediment observations are done. 

3.36. Some of the conclusions!recommendations made by the 
'Committee are:-

(i) Enactment of a law in the various States on soil and 
water conservatio11 for which a model Bill has been 
proposed. 

(ii) Frequent and systematic surveys of sedimentation in re-
servoirs at regular intervals to build Data Bank. 

(iii) Evolving bed load measurement techniques suited to lo-
cal conditions, instead of assuming bed load as on adhoc 
percentage of suspended silt load. 

(iv) Ploughing should not be allowed in the foreshore area 
of reservoir; Also not allowing more than 50 percent ot 
the foreshore area for agricultural use; reserving the 
remaining 50 per cent of the foreshore for green forestry". 
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3.37. The data called for by the Committee with re1ard to tlae 
·rate of sedimentation of major reservoirs eODfirms that the rate of 
-sedimentation has really been much more than anticipated in the 
project reports. For example, the life of Hirakud, Bhakra ani 
. Gandhisngar dams . which was originally assessed as 386, 403 and 
.930 years respectively is now assessed as 147, 291 and 348 years 
only. Similar is the case with many other major projects. Accord .. 
ing to a very knowledgable source the country is "loosing a stagger-
ing 2 MAF of live storage capacity annually in our major and 
medium dams corresponding to a loss of 7 lakhs acres of irrigation 
potential every year. We are loosing over Rs. 400 crores m the form 
of capital assets annually." 

3.38. Recognising the fact that the sedimentation rates in the res~r· 
voirs of major projects were generally higher than assumed, the 
Ministry of Irrigation appointed a Reservoir Sedimentation . Com-
mittee in 1978 to go into the question indepth. The Committee 
analysed the reasons for the substantial difference between the esH. 
mated and actual rate of siltation and has given.a number of sugges· 
tion. The Committee expect that considering 'the gravity of the pro-
blem, the recommendation of the Reservoir Sedimentation Committee 
would the examined expeditiously and indepth with a view to taking 
urgent remedial measures. 

D. National Water PoLicy 

3.39. The Working Group set up by the Planning Commission is 
May 1980 had S'Uggested that 'a national view may be taken by the 
States and optimisation attempted through a system approach. At 
present, no attempt has been made by them to prepare an irrigation 
plan in the best nationa] interest'. Asked whether any guidelines 
have since been issued by the Planning Commission MinJstry of 
Irrigation to the State Governments in this regard, the Planning 
Commission have stated: 

"In a few cases, inter-state disputes have arisen. In a few 
States, the optimum development of the water resources 
at a particular site or of the river system may not be tea-
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sible. It is because of this that a National Water Plan ,hal: 
beea proposed which envisages the optimum develop-
ment of the water 'resources in the best national interest. 

Ttri -Min1stty ot lt'rfiptto:n. tms already formtttated a Nattortal 
Witet Plan for the d'~lo"f>ffleltt df ·~ ~ rto'fr 
~· 'Sft'te ~e~ ha~ b~ teq~~ to ~k
Mr(! full c~dft ia t!!re d!'&il!lf itt~fftinn ~ • 
plan·. fn ~ ~ the tetoYltl%el'l'daftbh of • 
N~l ~6l'fDH!Wt Co"lilicll, a Na\'i6na! Wat!t ._ 
s~ 'C1YW1W ~· all& Wirtg set up ·Wfth 'M Pmtte •-
nister as Chairman and Chief ~s 'of States a~ cer-
tain Ministers as members to fbrmulate a national water 
policy and. advise State Governments on its implementa-
tion. 

3.40. The Committee drew the .attention of the Planning Com~ 
m1iislonJMinistry ot Irrrigation to the following observations c6n- -
tamed in the booklet ''Civilisation in a Hurry" by Shri Ramchandra 
Sbi~b Deo, Ex-Irrigation Minister, Government of Madhya · 
Pradesh:-

''In the matter of hydel power generation we must re-examine 
our present policies. Hydel power generation often leadS 
to wastage of water. Needs of cultivators for water and 
those of industries for power never match. With the best 
of intentions therefore hyde! power houses have to be 
operated to meet the call of the power grid in times of 
crisis. This results in release of precious water. Spillage 
.at the Kota Barrage on Chambal is an instance of how the 
Chambal Command often suffers when water had been 
released from storage . for power generation down the 
river. In a single year Chambal power house released 
water as much as one MAF (1\3rd of the normally store 
water), carrying with it an irrigation potential of 3 to 4: 
lakh acres. Many reservoirs like Riband are meant only 
for power generation and their releases often do not 
match with the irrigation needs downstream ..... . 
In hyde! projects we lose precious water that would 
otherwise have irrigated large areas of land. Power can 
be generated from other sources l:Yut there is no alterna-
tive for irrigation. Power g~neration must pl.y a · secon-
dary role. We are already short of water fer irrigatioa 
and transferring our water reserves for power ieneratlon 
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will prove extremely harmful to our economy. We may 
construct hydel projects only where water can be fully · 
used for irrigation." 

3.41 Commenting on the above observations, the Planning 
.Commission have stated as follows:-

''Shri Singh Deo has also referred to the question of coordina·· 
tion between power releases and irrigation requirement~ 
This is always ensured. In· exceptional cases, there migho. 
be some spillage. However, while planning constructJ,n 
of the reservoir systems, integrated benefits from both 
hydro power and irrigation are always kept in view.'' 

3.42. The Ministry of Irrigation have offered the following com-
ments:~ 

'•Optimal utilisation of all available scope for water resO"J.rces 
potential is necessary for the overall development of the 
country. Thvugh irrigation is accorded priority for use of 
available wc:ter, hydel power generation is equally impor-
tant to meet the peak load demand of power systems. A 
happy blendins of meeting the conflicting requirements 
of water for irrigation and power has to be evolved 
through system studies and the overall regulation plan 
so as to ultimately meet the needs of irrrigation without 
undue wastage. This is possible with intelligent opera-
tion of the multi-purpose projects.'' 

3.43. During evidenee, the Committee drew the attention of the 
representative of the Planning Commission to the following recom-
mendation made by the Second Irrigation Commission, 1972:-

"Domestic requirements should have highest priority for al-
location of water, followed by industry and then by irri-
gation. As between irrigation and power generation, prio-
rity should be given to irrigation." 

3.44. The Committee enquired whether Government had conside-
red the feasibility of l~ying down a clear cut policy for the agri-
culturelirrrigation sector just as there was an industrial policy 
importJexport policy etc. The Secretary, Ministry of Irrigation 
Stated:-

''Domestic water requirement will require a significantly 
small part of the total water resources of the country. 
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95 per cent of water would be •utilised for irrigation, fl 
per cent would be utilised for domestic requirements. I 
do admit that there should have been an enunciation of a 
policy." 

3.45. The Committee pointed out that in the statement showing 
action taken on the recommendations of the Second Irrigation 
Commission, it had been stated :-

''This policy is generally being adopted by the States who are 
incharge of operation and administration of the water 
resources system.'' 

3.46. The Committee enquired whether Government had taken 
a conscious decision in the matter for adoption by the States. Secre· 
tary, Ministry of Irrigation, replied:-

''No specific policy has been laid down but some specific cases 
are there. Take the case of Bombay City where the de-
mand of water supply has a priority over irrigation. That 
is actually happening." 

3.47. During evidence the ·Committee enquired whether any for-
mal decisions had been taken by Government on the recommenda-
tions of Irrigation Commission (1972). The Secretary, Ministry of 
Irrigation, replied:-

"My information is that there has been no formal order ac-
cepting recommendations, which could be quoted ..... . 
The report· of this Commission was circulated to the Sta-
tes. Their suggestions were invited." 

3.43. In reply to a pointed question whether the Committee 
could take it that for practically 10 years no formal decision was 
taken by the Ministry of Irrigation with regard to the recommenda-
tions contained in the Report, the Secretary, Ministry of Irrigation 
stated:-

''They have been circulated to the States for adoption. By 
implication the recommendations were accepted. But no 
such formal order has been passed." 

-
3.49. The St.~cond Irrigation Commission (1972) had expressed the 

view that while domestic requirements should have the hi~hest 
priority for allocation of water followed by industry and theu by 
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irrigation. The Commi~on, however, felt that as between irriga-
tion and power generation, p:.;iJ»rity s.hould be given to irrigation. 
It has been represented to the Committee that "hydel power genera-
tion often leads to wastage of water. Needs of tultivators for water 
and those of industries. for power never match. In a single year 
Chambal Power House released water as much as one MAF (1/3rd 
of the normally stored water), carrying with it an irrigation poten-
tial of :J to 4 lakh acres. Many reservoirs like Riband are meant only 
for power generation and their releases even do not ma~h wi!h the 
irrigation needs down stream. In hyde) projects we lose precious 
water that wouhl otherwise have irrigated large areas of land." The 
Committo.!e ha,·e been informed that though irrigation is accorded 
priority for usc of available water, hyde} power generation is equally 
important to meet the peak load demand of 11ower system. "A happy 
blending of meeting the conflicting requirC"ments of water for irri-
gation and power has to be evolved through system studies and the 
overall regulation plan so as to ultimately meet the needs of irriga-
tion without undue wastage." 

:1.50. \Vhilc agreeing with the above approach enunciated by the 
Ministry of Irrigation, the Committee consider it extremely essential 
that a well defined national water policy is enunciated so as to pro-
vide for a balanced development of the water resources and their 
utilization in the larger national interest. The Committee trust that 
the Naitonal Watt~r Resources Council proposed to be set up in pur-
suan'-·e of the recommendation of the National Development Council 
would address if,~relf to this task as a first priority. 

:1.51. The Committee arc amazed to find that Government have 
not so i'ar issued any formal orclers accepting or rejecting the recom-
mendations of the Irrigation Oimmission which was constituted by 
a Gov<'rnmeut J'esoJution in 19G~l and whose report became available 
in 1972. The Committl'c are tGtally dissatisfied with the reply that 
the Report was "circulated to the States for adoption. By implica-
tion the n•eommendations were accepted". The Committee consider 
that having appointed a high powered Commission to go into all 
aspects of ~he problem, Government should have followed up the 
recommendations contained in its Report seriously and taken specific 
deci!'>ions on each recommendaHons. All that appears to have emerg-
ed after 10 years in the decision to constitute a National Water 
Resources Council. · The Committee consider that in such matters of 
vital i:mportru1ce affecting the lives of millions. of poor famters, the 
Planning Commission and the Central Ministries concerned should 
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have delineated a- well thought out plan of action for consideration 
of the States. The Committee consider that it is even now not too 
late to examine the import of various recommendations In. depth and 
come to some 4efinite conclusions. The Committee have no doubt 
that the Report would be found very useful in the formulation of 
the National Water Policy referred to above. 



CHAPTER IV 

FINANCIAL AND ECONOMIC RETURN FROM IRRIGATION 
A. Economic Benefit-cost Ratio · 

4.1 In reply to a question, the Planning Commission have stated 
that the following criteria are adopted for determining the benefit-
cost ratio of irrigation projects:-

A. "Benefits-Primary (Direct): 

I (1) Value of total agricultural production before irriga• 
tion. 

(2) Cost of cultivation. 
a. Expenditure on seeds. 

b. Expenditure on manure. 
c. Expenditure on hired labour, human and bullock. 
d. Fodder expenses. 
e. Depreciation on implements. 
f. Share and cash rent. 
g. Land revenue. 

(3) Net production before irrigation (1)- (2). 

II (1) Value of agricultural production after irrigation. 
(2) Cost of cultivation. 
(3) Net production after irrigation. 

B. Annual Costs : 
(1) Interest on capital. 
(2) Depreciation. 
(3) Administrative expenses etc. 

C. Benefit-cost-ration-Net Benefits 
Annual costS. 

"The concept of minimum economic internal rate of return 
that is expected at present, the Planning Commission have rep-
lied:-

"The concept of m1mmum economic internal rate of return 
is not being applied.'' 

I I I 
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4.3 The irrigation Commission (1972) had recommended adop· 
tion of benefit-cost ratio criteria in addition to examine finapcial 
return in sanctioning the irrigation projects. The Commission had 
further stated that, in worltirig but th~ benefit-cost ratio, the in-
vesment. on ayacut development co~prising land-levelling and 
constructio.q of neld channels and field drairis shouid alSo be taken 
into account. Asked wlu!ther there recorrttrtendations had been ac· 
cepted, the Planning Commission have stated :-

''\Vhile assessirtg the berieftt-cost-ratio, the cost Of the ayacut 
development is not being taken into accO'LU\t. A cotn-
mittee to review the criteria adopted for determining the 
benefit-cost-ratio of irrigation projects was constituted 
by the Planning Corhtnis~ion i~ December, . 1981 follow-
ing discussions in the Fifth State Irrigation Ministers' 
Conference ( 1980) . , 

4.4 The Committee desired . to know the Planning Commission's 
assessment of the &ystem of computation of costs arid benefits ·both 
in financial and economic terms as part of prdjeet planning. The 
Commission have, in a note furnished to the Committee, stated-
as under:-

''Computation of costs and benefits in financial terms as a 
part of the project planning is available from the feasibi-
bility report prepared by the respective project authori· 
ties or their consultants. These estimates are based on in-
house data, firm quotations, extra-polation based on the 
recent completion cost of similar projects, local land pri-
ces, PWL unit rates etc. With regard to the operating 
costs, these are based on the norms of consumption of in-
puts valued at the prices prevailing at the time when 
the estimates are firmed up. The expected sales realisa-
tion of output of the project are valued at the prices pre-
vailing when the estimates are prepared. 

In the economic analysis, all internationally traded inputs) 
outputs are valued on the basis of their respective border 
prices. The impact of transfers S'Uch as duties, taxes and 
subsidies is also eliminated. The non-traded inputs are 
valued ~n the basis of their true resource cost. By and 
large the estimates pertain to a point of time. No provision 
is made for future escalations. Detailed engineering 
throws up changes in the cost estimates due to factors 
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IUch u thaD!es ill scope, import· contenti. chaRge of tech-
nol~IY no11withstandmg the price increase. Scope for re-
finements in ~echniques of estimation exists." 

4.5 The Committee enquired if the techniques of proje.ct ~pprai
sal were refined from time to time on the basis of feed back obtained 
on the projec~ cleared. The· Planning Commission have stated: 

":Based on the experience of the projeets Cleared; the prob-
lems ~eoUrit~ during itnpletnentation, details of time 
and coatS overruns etc. are tlken into acet>Wlt at the 
tiffi.e' of approval of the project so that M!Nkes once 
committed ate not repeated in future. The details of 
cost and time overruns also assist the Project Appriasal 
Division to carry out a more meaningful sensitivity 
analysis.'' 

4.6. Since the performance of projects, financial and physical, 
'Pis-a-vi§ project report anticipations, is by and large unsatisfactory 
and the financial returns have been particularly poor, the Com-
mittee desired to know what precautions should be built into the 
project planning and implementation in order to make the projects 
a success and whether there a regular system had been devised to 
assess actual .economic return from an irrigation project and com-
paring it with the project report anticipation. The Planning Com-
mission have, in a written reply, stated: 

" .... the performance of irrigation sector cO'uld not be consi-
dered unsatisfactory. However, there is always room for 
improvement. In the investigation stage sufficient funds 
should be made available and more personnel need to be 
employed. The States should give adequate time to the 
investigating authorities for framing the project propo-
sals and give appropriate incentives to the investigati!lg 
staff ........ The Geological Survey of India must be 
strengthened so that they complete the task allotted to 
them in time and the continuance of their services will 
be available for any additional work which may be neces-
sary as a result of analysis and studies. Similarly, the 
Central designs organisation of the State Govt. should 
be suitably strengthened and provided with expert staff. 

There should be freedom for the State Irrigation Department 
and the Project Authorities to train and deploy additio-
nal staff for 1he various management processes like in-
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ventory control, purchase management and construcUoD 
management, cost control management information sysw 
tern etc. 

There also appears to be justification for introduction of simw 
pler and more modern !llethods of accounting, audit, pay-
ment and other procedures. If we merely try to continue 
the earlier system and procedures it may not be possible 
to achieve the results even after strengthening the various 
units. It may perhaps be worthwhile for each irrigation 
project to be placed under a very senior offi.cer with 
full powers vested in him so that he can take appropriate 
necessary action. 

There is no regular system of assessing actual economic return 
of irrigation projects.'' 

4.7 The Committee enquired about the norms of intern~tional 
lending institutions in relation to assistance for irrigation projec-ts 
and how the actual economic benefits compared with the cost benefit 
ratio as envisaged in the project report. In a note, the Planning· 
Commission have stated: 

'' .... the cost benefit ratio is 1: 1.5 in the case of irrigation 
projects. This ratio is relaxed in certain categones of 
pro,iects ... I.D.A. is the principal international lending 
institution which is assisting the country in relation to ir-
rigation projects. It is understood that the economic rate 
of return is the principal criterion underlying the choice 
of prejects for S'Uch assistance. 

Project Appraisal Division carries out ex-ante appraisal of pro-
jects. No information on comparative picture of the actual 
and the estimated benefits is available in the Division. 
Post-facto evaluation of any irrigation project has not 
been carried o'Ut by the PAL." 

4.8. Asked how in the absence of a regular system of assessing 
actual economic return of irrigation projects, it was ensured that the 
project report anticipations actually materialised, the Planning Com-
mission replied :-

''It is necessary to periodically evaluate the actual economic 
returns from irrigation projects. This could be done by pe-
riodic economic evaluation of the project after the project 
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is completed. Such evaluation ma;y be done once OVG 
every years. After 2 or 3 Qf such evaluations have beeD' 
done, it may have to be examined whether further evalua· 
tions are necessary." 

4.9 As regard criteria for investment, unlike in the case of Pub-
lic Sector Industrial Projects, no minimum economic rate of returu 
is applied by the Planning Commission for clearance of Irrigation 
Project~. !laving regard to the need to ensure optimum use of 
~arce re!tources, the Committee recommend that suitable criteria 
for investment in Irrigation facilities should he evolved. 

· 4.10 At present there is no regular system of assessing the actual 
economic return of the irrigation projects, with the result that no 
information about the actual vis-a-vis the estimated benefits is 
available in the Project Appraisal Division of the Planning Com-
mission. 'l'he Committee consider that it should also be the func-
tion of the Project Appraisal Division of the Planning Commission 
to carry out post-facto evoluation of the irrigation projects at least 
at five yearly intervals with a view to finding out to what extent 
the cconnmic bE'nefit envisaged in the project report has been ac-
tually realized and what steps should be taken to ensure optimum 
Pconomic return. 

4.11 Tht' Committee understand that the cost of ayacut develop-
ment i<> not being taken into account for assessing the cost benefit 
ratio though a recommendation to this effect was made by the Irri-
gation Commission (1972). A Committee to review the criteria 
adopted for dt•tf'rmining the costs and benefits of Irrigation projects 
was constituted by the Plannin~ Commission in December 1981. The 
Committee would like to be apprised of the action taken in pur-
suance of the findings of this committee. The present practice of 
imputing the net increase in the yield in the Conm1and to irrigation 
alone is obvioush incorrect. It is necessary to take into account on 
the C'ost side all tht- inputs that go to increase the yield e.g. agri-
cultural resParch and extention, agncultural credit, ayacut deve-
lopment etr. Cost benefit analysis of projects should necessarily be 
preceded by socio-economic survey of the Command Area. 
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B. Productivity 
{a) Yit?ld1 per hectare 

4.12. The Sixth Plan document has poi1lted out:-

''In spite of the large irtvestment rnade in the irtigation sector 
and the phenomenal growth of irti gatlton dUring the 
past 30 years, the returns from the investment both ia 
terms of yield as well as finance are very disappointing 
Irrigated land should yield at least 4 to 5 tonnes of 
grains per hectare pet' year. However, at presettt it is 
hardly 1.7 tonnes on an average. Actual yield levels are 
lower than the levels of 4 to 5 tonnes achieved in N a-
tional Demonstrations and by experiments in water man-
agement projects where appropriate water management 
and other cuJtural practices were maintained at optimum 
levels. Intensive education programme for the farmers 
through demonstration and extension services is neces-
sary in Water management at farm level and other cultu-
ral practices.'" 

4.13. Appendix II gives the following data for the year 1977-78:-

(i) Average yield of paddy in National demonstrations under 
irrigated conditions (Statement 'A'). 

(ii) Average yield of wheat in National demonstrations under 
irrigated conditions (Statement 'B'). 

(iii) Estimates of all India average yield of irrigated rice; 
(Statement 'C'). 

(iv) Estimates of all India average yield of irrigated wheat 
(Statement 'D'). 

4.14. Asked to explain the reasons for low productivity in irriga-
ted areas, the Secretary, Ministry of Agriculture stated in evi-
dence:-

"I feel that, in this statement, there is a prima facie fallary, 
and the faliacy is that, whereas four to five tonncs per 
hectare have been taken to the production per year, the 
yield per hectare of irrigated area which has been indica-
ted as 1.7 tonnes is in relation to one crop. If in a parti-
cular irrigated area which has a double crop-and I pre-
sume that an irrigated area under demonstraHon will 
have a double crop-we are growing both wheat in the 
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rabi and rice .tn the kharif, then the total pmduction will 
be much more than 1. 7 tonnes it could be even more than 
thtee tontteS ~ ~are. Therefore, my i"~ling is that 
we are eoinparhig in this partictdar sUrtement two figures 
which ate not co:mparable. Where~s tour to i\Ve tonnes in~ 
dicate the total productton in the whole year which con-
sists of two crops, 1.7 tonnes indicate the average produc-
tion in the irrigated area for one crop. I have, in my own 
way, calcul.tlted the yield per hectare in case we have two 
crops, as has been assumed in the four to five tonnes per 
hectare, and I have found that, if we have in a particular 
irrigated area rice and ric~ rotation, rice followed by rice, 
then actually the national average would come to 3.5 ton-
nes per hectare and the highest yield would be Karnataka 
where they are producing 5.00 tonnes of paddy followed 
by paddy .... if we take two crops instead of ont", we 
would be very much near four to five tonnes per hectare 
which has been mentioned. This figure of four to five ton-
nes might have been taken from national demonstra Lion 
plots where controlled system of agriculture is bE:"ing fol-
lowed, where the area is irrigated, where there is double 
crop, where the farmer is being assisted by a large number 
of subject-matter specialists and also assisted financially 
and also by way of supply of high-yielding varieties, and 
so on. Therefore, my s:ubmission is that the figure four 
to five tonnes is for two crops whereas 1.7 is for one crop; 
secondly, the figure four-to-five has been derived from a 
controlled system of agriculture. If we take the national 
average, it is bound to be lower than that. but not as low 
as is indicated here." 

4.15. In reply to a question whether the figures given in the Plan 
document did not depict the correct posi~ion, the Secretary, Pl::tnning 
Commission stated:-. 

''These figures arc based on the statistic of 'Area', and Pro-
duction of Principal Crops in India 'put out by ~he Minjs-
try of Agriculture, Directorate of Economics and Statistics. 
. . . 4.5 is not a cumulative total of more than one crop. 
This is the point that I want to emphasize. All that I am 
saying is corn paring 1. 7 to 4.5 we are not comparing like 
with unlike. 4.5 is a figure based on the average yi<:'ld of 
paddy in national 'demonstration farms and average yinld 
of wheat in demonstration farm. Th;s has been compared 
with the average yield of irrigated paddy and it ri~ateri 
wheat. It is not as if 4.5 is a inflated figure.'" 
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4.16. The Secretary, Ministry of Irrigaffon added:-

" ... This figure of 4.5 is the figure that is obtained in the nH-
tional demonstration farm and conditions in the national 
demonstration farm are more akin to ideal conditions or 
optimum conditions while the conditions which prevail jn 
our country are somewhat different. There are irrigated 
areas, partially irrigated areas and irrigated does not mean 
that full requirements of water are provided. Even where 
one watering is provided, it is called 'irrigated' ......... . 

. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . Here I tl}ink this 4.5 
we should consider as an ideal figure which we have to 
reach ..... I am afraid the target was not 4.5 per hectare; 
otherwise our food production would not have been 1~0 
or 135 million tonnes; it would have been 200 mill:on tnn-
nes.r, 

4.17. In a note on the subject, the Planning Commission have 
opined:-

" ... The reference to 4 to 5 tonnes of yield is ..... clear}~,, 10 
the National Demonstration plots where crops are grown 
under optimum conditions of irrigation wi:h appropfiaie 
management practices under :ntense supervision and und~'r 
ideal exerimental conditions in water management pro-
jects. It may be appreciated tha~ at hrrn level there nre 
several constraints as compared to N;t~iui1:li Dc;~-JC.lJ-tra

tion Plots. Indeed the difference between National De-
monstration output and farm level output highlights the 
potential that exists and the need for removing the cons-
traints in respect of management practices. input use and 
credit etc. This is fully borne out b:v our performance in 
respect of wheat where the average yields. (quintah per 
hectare) under National Demonstration were 44.52 in 
Punjab, 47.50 in Haryana. 46.51 in Rajasthan and 17.46 
quintals per hectare was the averag-e \·ield for the irriga-
ted areas. 

In both single cropped. and multiple cropped irrigated areas, 
there is scope for imroving further the yield levels of grain 
crops through good management. In the command areas, 
the optimum yields can be obtained by following the re-
commended practices as under: 

(a) The water should be used as per the requirement of the 
crop plant; 
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(b) The quality seeds should be used for obta~ning desired 
yields; 

(c) Optimum levels of fertilisers on the basis of experiments 
conucted in the areas should be supplied for optimum 
expression of the yield; and· 

(d) Plant protection care as recommended on the basis of 
the local experiments should he taken." 

4.18. Referring to the observation that levels of yield per acre for 
many parts of the country are far below than what can be attained 
with known technology, the Committee enquired whether any in-
depth studies had been carried out to find out the optimum levels of 
productivity in areas where adequate irrigational facilities huve been 
provided and if so, hov: these compared with actual production per 
hectare and what steps are proposed to be taken to bridge the gap. 
Jn <1. note, the Planning Commission have stater~: 

''As far as we know, there has been no ·n depth study for 
finding out the productivity level in irrigated areas vis-a-
vis unirrigated areas. However, the Nafonal Demonstra-
tions conducted in 47 districts of the country provide some 
idea of the yield which can be obtained with respect to 
major crops in irrigated areas. The national averages of 
yield in national demonstrations in re~pect of some me~jor 
crops are compared below with the national average of 
yield levels actually obtained in irr: ga fed areas:-

- •'-1 

(0/hnt;ur) 

:'\v.tional /wnagt' 
demnr1~- of Stal c 
tratior1 yield~ 
(Qu:>.n- (Quan-
I<Lb) tals) 

~-----·---

::~:). ~l7 18.fig 

Ricr :-H.8'.! li.8'.! 

g<i.:).j 15·46 

:~:>. 2-l- 12 .:~3 -·-
Tfte government are taking a number of steps to increase the 
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productivity and production in irrigated areas. These measures 
include: 

(i) Increasing the area under h:gh yeldingiimproved varieties 
of different crops; 

(ii) Expansion of the commodity nurseries; 

(iii) Free distribution of seed minikits; 

(lv) Adequate and balanced use of fer~ilisers; 

(v) Adoption of plant protection m';!asures; 

(vi) Large scale demonstrations to acquaint farmers with the 
improved farm management prac:ices; national demonstra-
tions, operational research projects and lab to lan(l pro-
grammes by the scientists as a first l;ne demonstration; 

(vii) Transfer of technology through the newly organised ex-
tension system' of training and visits; 

(viii) _Training of extension 'Yorkers and farmers in the new 
production technology; 

(ix) Provision of financial assistanc~ by way of subsidy on 
different items under Central Sect<'r and Centr.1lly sp•m-
sored schemes; 

(x) Intensificat!on of research; 

(xi) Increased supply of institutional credit; and 

(xii) Fixation of support price for different crops- a., incentive 
to the adoption of improved methods of production.'' 

4.19. The Committee desired to know whe~her data rega:,ding 
yields per hectare in the Command areas were maintained to facili-
tate monitoring and evaluation. The Secretary, Ministry of Agricul· 
ture replied: 

"Regarding, the yield per acre collection, we, in the Depr-n t-
ment of Agriculture, I must say, are not collecting or h:J.v-
ing a separate collection exerc'se for Command Areas 
as such and, I am sorry to say, that not rne:·e}y for Com-
mand Areas but within the irriga~ed and unirrigated e1reas 
also, there is no conscious or deliberate attempt to have 
two separate yield figures and have two sets of exercises. 
According to the present system, abQ'ut 2~ lakh plots 
are selected every year and these plots are selected at 
random in each village. For each tyPe of crop two p!ots 
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are selected and in each plot, a small rectangular square-
of 5 metres area is selected and at the time of harvest; 
the expert staff goes to the field and after harvesting the 
crop, they weigh the crop and then relate it to the area 
and on the basis of compilation and statistical analysis, 
they derive the State-wise yeld figures.'' 

He further added: 

'There is no separate exercise, done at present for Command 
Areas nor, as I said, for irrigated areas a.; such, .. it is not 
a satisfactory state of affairs. It needs strengtheni11g of 
the field staff. I think, this is a step which should be taken 
for discriminating between irrigated yields and unirriga-
ted yields. As regards the Command Area as such, it 
should be left to the administrators o.f the Command Areas 
to do a special exercise w·thin •.he areas." 

4.20. The Committee enquired if detailed cropping patterns were 
being prescribed and whether it was ensured that the cropp:ng pat-
tern actually followed in the different Command Ar~a was the 
same as prescribed in the project report. In reply,. the Secretary, 
Ministry of Agriculture stated: 

"So far as the cropping pattern is concerned, no~ only i!l the 
irrigated areas but even in the dry land, we are thinking 
of wea~ing the farmer away from th<:> traditional crops, 
which are more drought-prone and vulnerab1e. in frivour 
of short duration crops and seeds, which will help 'hem 
to meet the situation of droughts and floods. In r~g:c~rd 

to command areas, when the command :-:rea project was 
with the Department of Agriculture. we suggested to ihe 
State Governments that some sor1 of technical cnrnmi • 'ee 
should be appointed, both 3t the State and the Command 
area level, where the Department of Ag~·iculturc, the 
Agricultural Universities and agricultural scientists of the 
!CAR who are regionally located should come together 
and even at the project preparation sic1ge should prepare 
some sort of micro cropping pattern to suit the require-
ments of the farmers, which should be in consonance wi•h 
the availability of water and the soil moisture conditions. 
On the basis of these. orig:nally pro.iects were prepared 
in the command areas. Continuous monitoring has to be 
done by the State Governments. Some incentives have 
to be given to the farmers in the form of extension serv:ces 
and economic incentives to take tliem away from the 
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crops which are prone to droughts, or highly consumptive 
of water to crops which are less consumpfve of water so 
that larger areas can be irrigated. It has been found that 
in most of the irrigated areas, those who are nearer the 
point where water is released, they generally by hook or 
crook, take away most of the water and grow crops like 
paddy. As a result, in some areas there is over-irrigation, 
salinity and water-logging and there is switch over from 
dry crops like maize, bajra, mi11e~s, oilseeds to paddy. In 
order to combat this situation some State Governments 

' have introduced the Localisation of Crops Act, under 
which a penalty is impo~ ed on the farmers who do no', 
grow crops, which ar<.: prescribed. but grow crops like 
paddy, which are highly consumpl.ive of water. This has 
figured in the report of the C&AG also. In some States 
the penalty which is imposed is generally vague. It should 
be made more~ effective. Further, farmers should be given 
demonstrations and they should Le supp"lied with high 
yielding varieties of seeds so that they :1re convinced that _ 
by r,rowing the~e other crops th'2y will be abJe ~o get 
better yield and that perhaps they will be less vulnerable 
to drought then whe:) 1 hey grow paddy. In this particular 
year. when we were told that perhaps the monsoon rna~' 
not be as good, I made a suggestion to the State Govern-
ments that they should prepare a contingency cropping 
pattern, which would take the farmers away from grow-
ing paddy in tb~ upland areas with erratic rainfall condi-
tions, where they can better grow maize. barley, arhar etc. 
I am glad to say that S~ate rke Bihar and Orissa have 
made a very successful attempt to grow puls~s and oilseeds 
and hybrid bajra in areas where farmers used to grow 
paddy. So far as the command area is concerned, this 
has to be 'done by the Command Area Administrator, in 
consultation with the scientists of the agricultural univer-
sities. There is also need for greater continuous monitor-
ing of the administration of cropping pattern, so far as 
command areas are concerned." 

4.21. In a further note on the subject. the Planning Commission 
have stated:-

"The cropping pattern proposed by the States are in consul-
tation with the State Agricultur.e Departments. At the 
Centre, these are also looked into by the Water Manage-
ment Wing of the :Ministry of Irrigation. The actual crop-
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ping p~ttern that gets evolved in the p~oject after its <.o• 
pletlon (whollyjpartially) is determined by a number of 
factors, an important one being ~he prod~ctivity of the 
crops t& the cuUivator. The C.AD. authorities can and do 
adopt a perssuaslve and educative approach in this regard. 
The State GovernmentjCommand Area Development Au-
lthorities maintain the record of areas grown to each crop. 
The yi~ld per acre is determined on the basis of crop cut-
ting experiments. The programme of crop cutting experi-
ments, as it exists today, is not specifically designed for 
ascertaining the yields in Co:q1mand areas. During discus-
sions with the State CAD authorities in variou-s forums, 
they have been advis'ed to take up such crop cutting expe-
riments for their command areas s~that information on 
productivity in the command areas is available!' 

~ 4.22. The Committee find that the levels of yield achieved in the 
national demonstration farms and by experiments in water manage .. 
men.t projects, have been of the order of 4 to 5 tonnes per hectare as 
against the national average of 1.7 tonnes. The Planning Commission 
have poi'ntcd out that the difference between national demonstra-
-tion output and farm level output highlights the potential that exists 
and the need for removing constraints in respect .of management 
·practices, input use and credit etc. 

4.23. There is thus tremendous scope of increasing the yield per 
hectare in irrigated areas considering the high levels of productivity 
-a~hieved in national demonstration farms. While it is true 'that the-
-high yields derived from a controlled system of agriculture where 
all the irtputs are a.~sured, cannot be replicated all over the coun~, 
·th_e Committt>e would like to stress' the imperative need for removing 
.the constrainhi economic and social in the way of higher production. 

4.24; In this context, the Committee note with concern that so far 
·no indepth study has been carried out with a view to finding out the 
-productivity level in irrigated areas vis-a-vis, unirrigated areas. This 
is uecessary atleast to know the extent to which production could 
be inucased by providing further irrigation facilities. 

As stated by the Planning Commission, an indeptb study 
-in this regard is necessary at the regional and State levels for 
different crops and for different agro-climatic conditions. In the view 
of the Planning Commission, such a study should be undertaken by 
·a multi-disciplinary group under the aegis of institutions like th• 
--444 LS-9 
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Indian Council of Agricultural Research and the agricultural univer- · 
sities. Since the Ministry of I.rrigation is also looking after the Com· 
mand Area Development ac'tivity, the Planning Commission consider 
that it will be appropriate that the study is coordinated by the Minis-
try of Irrigation. :, The Committee urge that the study should be initia-
ted forthwi'th. 

4.25 The Committee are surprised to learn that net increase in · 
yield in the command of an irrigation project is not assessed. in the 
absenc~ of such an assessment the committee wonder how actual 
benefit derived could be ascer'tained and compared with the project 
anticipation. Henceforth such data should be compiled regularly . .. 

4.26 The Committee further recommend that wherever in the past 
~ropping pattern has not been laid down in the project Reports, 
suitable cropping pattern should be devised to maximise the benefit 
and that wherever the cropping pattern has been laid down the posi-
tion should be maintained 1to ensure that this is adhered to. 

4.27. A package of policy meuures coveri&g also land reforms 
should also be evolved to enforce the cropping pattern. The Commit-
tee trust that the Planning Commission and the Ministry of Agricul-
ture would take action in this regard in concert with the States. 

(b) Scope for augmenting food production 

4.28 The Committee enquired whether the production of food-
grains had been commensurate wi~h the additional resources provi-
ded by way of irrigation facilities, supply of inputs, research and· 
extensionary agricultural credit and other facilities and whether the 
Planning Commission]!-.finistry of Irrigation!Ministry of A~riculture 
had made any assessment of the level of food production that could 
have been achieved had the entire irrigation potential targetted for 
been realised? In a note, the Planning Commission have stated: 

"Table I Provdes the actual and targetted foodgrain production, 
the actual and targetted irrigation arid the rainfall index. 
In relating the area under irrigation and the foodgrain pro-
duced we have the following difficulties : 

(1) Foodgrain production comes partly from irrigated and· 
partly from rainfed areas. (2) Irrigation is not the only 
factor to be taken into account in assessing foodgrain 
production and productivity trends. Other major inP"..tts: 
like fertilisers and seeds are also relevant. Besides, a. 
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large part of foodgrain production will be affected in• 
directly by rainfall as part of the irrigation is also sensi .. 
tive to rainfall conditions. Thereforet only a rough an<l 
ready model can be built to answer this specific ques-o 
tion. In this model it is assumed that irrigation and ferti• 
liser used are very highly correlated and, therefore, their 
separate affects will be difficult to identify ... AccordinS 
to these estimates, the total foodgrain product:on in the 
year 1978-79 would have been 24 million tonncs more if 
the full irrigation target had been realised. 

An alternative attempt has also been made to estimate the 
loss in the production of foodgrain arising because of 
shortfall of irrigation by using simple macro ra:thmatic 
relations. The reS'ults derived therefrom (table II) con-
firm the estimates given in the earlier paragraph based 
on the use of regression analysis. 

Although the estimates of yield per hectare of total cropped 
area are available, there are no estimates exclusively for 
the irrigated area at ''all India level". Therefore, the 

reliance has been on the yield estimates of irrig~ted land 
of a few states, mainly Punjab, for deriving the repre-
sentative estjmate for India. To be precise, 2 tonnes to 
2.3 tonnes per hectare is: assumed as yield for the irriga-
ted area c;.nd .5 to .7 tonnes per hectare for the rainfed 
area. On this basis. column 4 and 5 provide the estimate 
of a potential loss of foodgrains between 23 to 30 mil!ion 
tonnes over the five year plans. As has already been 
mentioned, this compares very well with the 24 million 
tonne:; estimated in the earlier paragraph. For the pur-
pose of this estimate. a rough land d:stribution of 37 mil-
lion hecta::-es of irrigated and 92 million hecbres of rain .. 
fed land, observed for the year 1978-79 have been used. 

However, all these calC'Ulations of potential loss in foodgraint 
producticm would suffer from a bias towards e.xaggera .. 
tion since they are. based on the assumption that cor~ 
ponding supply of fertiliser, seeds and credit in agricul--
ture and cement, steel and other major inputs in cons--
truction of the irrigation sector would have been fully; 
adequate. From a general review of the earHer plans, 
however, this would appear to be an unrealistic assump-
tion. Therefore, the figure of 23 to 30 million tonnes of 
potential unfulfilled foodgrain production is very much 
on the high side.'' 



'CABLE- f 
Foodgraln.s Ot1tput & /rrigatio11 

:Foodgra in~ Produc- Foodgrains Produc- Rainfall Irigated Achicvcm~nt (frriga-
rinn tinn undrr Index rAre a tion) 

(.:\lillioll tlliiiWS) Alu:ruatc A~sumptions Actual targets (Million Hectares) 
Plan .l-- --- --- --- --- -- 1970= IOU ------

.\ctual Targets Irrigation Irrigation Potential Utilisation 
targ·,ttt:d tarl{ct ted 
& rainfall & rainfall 
actual normal 
(~lill. ( ~Ii II. 
t.OilltCS) Tonnrs) 

------- ·-·~---~ 

2 3 4 5 6 7 8 9 
-------- ---~-~- -------- --- ------- -~ Pn·-Pian 1950-51 so.8 91.53 22.62 22.6o ~ . . . . . 
First Plan ( 1955- 56) 66.g 6•> --·;) .. . . 109·32 30·45 26.26· 25.25@ 

Second Plan (I 96o-6r) 82.0 76-20 .. . . 94--92 34· 10 29-09 27-90 

Third Plan (1965--66) . . . . . 72-35 101.61 9]..52 II.'j.OI 74-60 39·47 33-61 31.95@ 

Fourth Plan ( 1973-74) . . . . . mt-.67 12g.o 129·76 129 ·76 100.00 45· 10 44-20 43·00 

Fifth Plan (1978-~79) . . . . . . 131.911 125.0 155-82 lj5.82 100.00 55-20 54-·46 •)0.46@ 

----·· 
@E>timated. 



TABLE- II 

Estimated Shortfall in Food<:rain Production on Awmnt of Shortfall in A'hie!llment of l"igation Pote'ltial Tar~#ff 

Plan period<: 

Add:tional I1·rigation Pott"ntial 
(Mill. hect.) 

Targcttcd Achieved Shortfall 

- - - - ~ - ~ - ~ - - -- - - - - -- -- -~- -- -- --- --- --- - - -- -- - - -- - - --- - - ~ - - -· - - -- -. - - - -- --
0 2 3 

• 

First Plan (I95I-56) • . 7·85 3·66 4· I9 

Second Plan (I 956--6 I) . . 7·Rt- 2.83 s.oi 

Third Plan (196I-66) 10.38 4 52 5-.86 

Fourth Plan (1969-74) . . . 11·49 I0.59 o.go 

J'if'tla 'Plan {1974- 79) . . . . . II.OO I 0. 26 o. 74 

Resultant shortfall in 
Foodgrain 
Production (Mill. 
tonnes) 

t.Jpper 
limit 

4 

7·54 

g.02 

10·55 

r.62 

I. 33 

LC'wcr 
limit 

5 

5·74 

6.86 

8.02 

1.47 

I.OI 

-------
10.70 30.o6 2!2.88 

TJle p~rto~ of'tll~' tlj .. N! Annual Plaqs (tg66-69) bas beeq coqsi4ere4 ~~ 1\ pa.rt oft4e fo~~Flt rtan perioq for thlHalcttlatfoqt 

...... 
t.,) 
~ 



4.29 The Committ·ee enquired during evidence if any indepth 
studies have been carried out to find out the optimum levels of pra-. 
ductivity in areas where adequate irrigational facilities have been 
provided. The Planning Commission have replied as under: 

"As far as we know, there has been no indepth study for 
finding o·ut the productivity level in irrigated areas vis-a-
vis unirrigated areas." 

4.30 Asked whether such an indepth study was not called for, the 
Planning Commission hav-e stated:-

'"The indepth study to find out productivity level in irrigated 
areas is necessary at the regional and State levels for 
different crops and for different agro-climatic conditions. 
Such a studv would need to h2 undertaken bv a multidis-. . 
ciplinary group by institutions like ICAR and Agricultural 
universities. Presently the Ministry of Irrigation is also 
looking after the CAD activity, therefore, it will be appro-
priate that the study is co-ordinated by the Ministry of 
Irrigation.'' 

4.31 The Committee 1enquired as to what would have been the 
<:nticipated food production in the country if the targetted potential 
1, ~ irrig.::~tion under the Plans had ~en achieved. A representative 
of Planning Commission stated in evidence:-

"'\Ve hav~ mad2 a study of the food production targetted and 
achieved in the last five plans and similarly· the gross 
irrigated areas in order to ha'.·e an :estimate of their rela-
tionship. This relationship becomes vitiated and cannot 
be exact because nearly 70 per cent of the are·a under food-
grains comes from rain-fed lands and hence they are 
affected by the weather and not by irrigation. So we 
have to eliminate the whetl}er cycle eff·ect in order to get 
exact relationship between foodgrains production and 
irrigated area. We have also tried to isolat·.:: the fertilizer 
in order to study this effect. It is a statistical problem 
because irrigation and fertilizers are so closely related and 
it is very difficult to partially isolate, the partial multi-
collinear effect of irrigation and fertilizer separately. The 
analysis shows that if we eliminate the effect of rainfall 
over the period, the elasticity of foodgrains increase to the 
increase in the irrigated areas comes to a little less than 
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unity. That means, if 100 per cent is the increase in 
irrigated area, the increase in foodgratns production ts 
90 per cent. On that basis we have made an analysis of the 
total shortfall in additional irrigated area to be completed 
by the Sixth Plan. While it was targetted to be 45 million 
hactares, it came to 28.37 million hectares. Therefore, the 
shortfall for the whole period is 42 percent. Similarly, we 
find that the shortfall for food production from the target-
ted 1evel was 38 per cent. On this basis and assuming an 
elasticity of .9 and normal rainfall in 19,7&-79, the foodgrain 
p~:oduction would have been 155 million tonnes 'as against 
132 million achieved that year. Therefore, this is the short-
fall. The 132 million tonnes that we achieved in 1978-71J 
is because of very good weather. Therefore, the actual 
shortfall comes of 155 million tonnes minus 132 million 
tonnes (23 million tonnes) if the trend value for 1978-79 
is estimated ...... This short fall of foodgrain production 
is taken after due adjustment. ..... we eliminate weather 
f'actor ...... Therefore, the short-fall in foodgrans target is 
completely explained by the shortfall in the irrigated 
nrea only in a partial equilibrium sense." 

4.3:? In reply to a fi«rther question, the representative of the Plan-
n.ing Commission stated:-

''Over the last Five Plans, without breaking it up Plan-wise, 
the foodgrains production loss because of shorfall in realisa-
sation of irrigation targets seems to be in the region of 13 
million to 30 million tonnes." -

4.33. A study made by the Planning Commission with regard to 
·the shortfall in production of goodgrains consequent upon the non-
matf'rialization of the irrigation potential to the targetted levels, 
shows that the cumulative loss since the commencement of the First 
Plan is iu the region of 23 to 30 million tonnes. However, according 
to the PJaunini Commission, these calculations "suffer from a bia& 
townrds exaggeration since they are based on the assumption that 
corresponding sutlply of fertilizers, seeds and credit in agriculture 
and cement, steel and other major inputs in construction of the irriga-
tion sector would have lleen fully adequate. From a general view 
of the earlier }}lans, however, this would appear to be an unrealistic: 
;assumption." 
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C . .rinancial Losses 

4.35. The Supplementary Ret>ort of the C&AG for the year 1975-7tf. 
had pointed out that t..Ist before Independence i.e. 1945-46, the net. 
cain to the Exchequer form Irrigation schemes after meeting work-
ing expenses, interest charges and d·educting loss on unproductive 
works was Rs .. 7.92 crores i.e. a return of 5.3 per cent. on the invest-
ment of Rs. 149 crores. Just after Independenc-e, irrigation works in 
the country as a whole yielded a net annual profit of over Rs. 1 crore 
after meeting the cost of maintenance and interest charges. In the 
&Ubsequent periods, the irrigation and muWpurpose projects incurred 
losses. 

' 4.36 In this context, the Committee called for data 
losssesjgains, if any, from the Irrigation projects from 
1975-76 onwards. The same is reproduced below:-

lb. Crot'<'S 

rcgardtng 
:the year· 

Irrig::tinn (cnmmn- l\lulti -purposr- riyn Tc:t;•l 
cia!) valley proj('cts. 

I9i·.:J-jfi . (-) I 17· 8g (-) 36.62 ( ) 145· ~,8 

I 976-77 . ( --: 13=·· 43 (-) 44·GG (-) IEO. q 

1977•78 . (--) I 92 · 45 ( ) -18.55 (-) .24!.0(, 

1978-79 . (--) 253· OJ <-:-> li6.39 (-) 319·4 0 

1979-80 .(-) 266.21 ( -) ~·74 (-) 329·95 

1geo-8r ·(-) 339 19 ( ) 64.03 (-) 403.22 

!R<V iscd Estin~e.th) 

1981-82 
(B. E.) 

. (- ) (-) 356.14 (-) 6B·61 (-) 424· 7s 

--.. - ~---- -·--



131 

- 4.37 Asked about the reasons for t~ high incidence of losses the, 
Planning Commission have stated:- ' 

''The main reason for the losses in the irrigation projects is. 
that water rates are not being revised in lreeping with the 
increasing cost of irrigation. '!'he trend in irrigation losses 

· h'as been a matter of serious coneern for the Central Gov-
ernment. The causes of irrigation losses have been analys-
ed from time to time and the State Government~ have been_ 
requested to take effective measures to minimise these 
losses. Every Five ear Plan has gone into this matter and 
in view of heavy investment being made on irrigation pro-. 
jects, the successive Five Year Plans have stressed the 
need for adopting suitable measur-es for reducing progres-
siely the losses on irrigation works and ultimately elimina-
ting these altogether. These included delay in completion 
of sch-emes, utilisation of irrigation potential already 
created, constructions of field channels, ,water courses, 
land levelling ·and land shaping etc., inadequate supply 
of water to the farmer sdue to deficient canal system, un-
suitability of cropping pattern origimilly envisaged in some 
of the projects, creation of water logging and sa.nitary 
problems due to irrigation facilities in certain project areas, 
reluctance on the part of the farmers to adopt improved 
cropping practices and more importantly low irrigation 
rates. The successive Finance Commissions have also 
gone into the question of irrigation losses and have made 
several suggestions from time to time for impl·ement:ltion 
by States. The Irrigation Commission (1972) also examin-
ed this matter in detail and suggested number of steps to 
improve financial return on investment for irrigation pro-
jects. The Committee on Taxation of Agricultural ·wealth 
and Income (Raj Committee) also recommended that 
water supplied by public irrigation projects should be 
priced like a!ty other input so as to ~over the cost. The 
Sixth Plan document has also categorically recommended 
that the losses should be progresively eliminated through 
suitable revision of the existing rates and during the plan 
period at leust the working expenses should be covered. 

Some of the States hav·e revised the water rates but these are 
not adequate to cover losses. There is urgent need for th~ 
States to review this question thoroughly and revise the 
water rates. Planning Commission and Ministry of Irriga-
tion have been taking up this question with the State· 
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Government in many forms like National Development 
Coun~il 1\.feetings, annU'al plan discussion, State Ministers 
Conference, Regional Conferences, etc. 

Except two States namely, Orissa and Rajasthan, no:ne of the 
other States is likely to cover even the working expenses 
in 1982-83. This situation was brought to the notice of 
the National Development Council in its meeting held in 
March 1982. Specific attention was invited to the deterio-
l'alion in State finance on account of several factors in-
cluding the mounting of irrigation losses. The National 
Dev·clopment Council recognised the crucial role of the im-
proved functioning of public enteFprises in realising ob-
jectives of the Sixth Plan. The Council also recognised 
that the financial results of the major enterprises parti-
cularly State El·cctricity Boards, Road Transport Corpora-
tions and irrig·ation works needed urgent improV€ment for 
orderly implementation of the Sixth Plan. 

The above facts will show that the mounting irrigation losses 
for the last several years have been a matter of serious 
concern for the Central Government. Various Commis-
sions and Committees have gone into this matter and 
successive Five Year Plans have stressed on the State 
Governments to improve the financial viability of the 
irrigation projects. The factors under-lying these losses 
have been analysed carefully and corrective measures 
suggested to the State Governments. These attempts have 
not met with the satisfactory response from the States who 
find it difficult to adjust irrigation rates so as to cover even 
the \Vorking expenses. It is proposed to pursue this 
matter further in the forth-coming discussions with the 
States in connection with the Mid-Term assessment of 
the Sixth Five Year Plan including financial resources. 
The Eighth Finance Commission is also likely to go into 
this question and make its recommendations. Irrigation 
is n State subject and the Central Government and the 
Planning Commission have to operate within the exist-
ing constitutional framework" 

4.38 Asvecl 'vh.::thcr· the Five Year Plans envisaged any return 
from irrigation investment as part of raising the Plan resources. the 
Plannlng Commission have in a note, stated:-

" ........ the answer is in affirmative. The successive :fi\re-
year plans have pointedly emphasised the need for making 
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the working of the irrigation schemes economically viable 
particularly through adjustments ·and revisions in irriga-
tionfwater rates.· The position as indicated in successive 
five-year plans in this matter is set out below:-

First Five Year Plan 

As projects now under construction are considerably more 
costly than projects executed in the past and also the 
cost of maintenance and operation is higher than before, 
State Governments should re-examined the water rates, 
etc. which they recoV'er from cultivation for supplies of 
irrigation waters. 

(Chapter XXVI Irrigatiot;t and Power Page 357) 

.Second Five Year Plan . 

The Plan document while indicating the amountsjareas of 
additional resource mobilisation by. the States had made 
specific reference to irrigation rates and envisaged addi-
tional resources to be raised by States from this source 
at Rs. 11 crores in the Plan period. 

(Chapter IV Finance and Foreign Exchange Page 89). 

Third Five Year Plan 

\Vater rates should ordinarily cover working expenses and 
debt charges and outsid~ scarcity areas schemes should 
not involve loss to general revenues." 

(Chapter XXIV Irrigation and Power Page 388). 

Fourth Fit'e Year Plan 

The present rat·es s-eldom cover the operation and depreciation 
charges. State Governments should give serious consi-
deration to upward revision of the rate so that they 
cover at least the maintenance operation and depreciation 
charges and also yield some interest on capital. 

(Chapter 11, Irrigation and Flood Control Page 258). 

Fifth Five Year Plan (1974-79) 

The Plan document inter alia stated that in the case of States 
there is need as well as scope for raising further resources, 
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trom the agricultural sector since narge 'public lin vest-
ments have been made for the development of agriculture 
but there had been no commensurate increase in the 
contribution of agriculturists towards financing these 
investments. It further stated: 

There is also need for revision of irrigation. rates and elec-
tricity tariffs. The State Governments at~e incurring 
heavy losses on irrigation works .... In certain States~ 
receipts from irrigation are not sufficient even to cover 
working expenses, leave apart int•erest payments and 
depreciation provision. This, in effect, amounts to sub-
sidising of farmers who benefit from the irrigatiol'l 
facilities provided by Government. It is the more 
affluent farmers who benefit more from the subsidy. It is 
therefore, imperative to adopt suitable measures foe 
reducing progressively the losses on irrigation works 
and ultimately eliminating these altogether. 

At the time of adopting the Fifth Five Year Plan (19:74-75) 
the National Development Council had passed a Resolu-
tion on Power and Irrigation Schemes, some relevant 
extracts from which are as follows:-

Heavy investments have been made by the country in Irri-
gation and Power Systems and it is certain that these 
sectors will, in the foreseeable future. continue to 
absorb a large share of Plan resources. It is, ther2fore, 
a matter of prime importance that these s·ectors she>uld 
no longer be a burden on the State's finances but should 
contribute something to them. 

The National Development Council hereby resolve~ that 
irrigation systems should cover working expenses and 
yield, if possible, something more and that power systems 
·should cover working expenses and yield reas<Jnable 
returns on investment by taking steps expeditiously to: 

1. Make maximum use of the capacity already created in the 
power and irrigation systems. 

2. Reduce costs by cutting overheads and operating ex-
penses, minimising los'.ses and thefts and improving 
collection of dues. 

3. Complete Projects on schedule through efficient project 
manag~ment. 

4. Raise rates where necessary. 
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.Si:xih Five Year PZan (1980-85) 

The Sixth Five Year Plan (1980-85) has again emphasised 
the need for raising additional resources by covering up 
the losses on irrigation projects! The Plan document 
observes:-

The Stat·c Governments are incurring huge losses on irrigation 
works. ·This, in effect, amounts to a subsidy to the far-
mers who benefit from irrigation facilities created by the 
Government. It is necessary to reduce progressively, and 
over a period of time, eli~inate these losses through suit-
able revision of the existing rates. The minimum obJec-
tive ·should be to set rates at levels such as to cover the 
working expenses on the existing irrigation works during 
the Plan period. This would bring additional resources 
absorb a large share of Plan resources. It is, therefore, 
to the tune of Rs. 325 crores over the Plan period." 

4.39 In 1945-46, l.e. just before Independence, the return from 
inigation schemes was Rs. 7.92 crores on an investment of Rs. 149 
cron,s, i.e. 5.3 per cent. This came down to Rs. 1 crore in the follow-
hlg ~·cru· and thereafter the irrigation and multi-purpose projects have 
been con!"istcntly showing loss~s. These have mounted from nearly 
Rs. 151.6 rron•s in 1975-76 to Rs. 424.75 crores i~ 1981-82 (Budget 
etima~es), both in respect of irrigation (commercial) and multi-
purpose river Yuiley projects. In the successive Five Year Plans, 
the Plannin!,! Commission have heen emphasising the need for revi-
sion cf the rates with a view to cover at least the -maintenance, 
operation and depreciation charges and also yield some interest on 
the capital. ThP Committee find that the National Development 
Coundl haYe Hlso been exercised over the matter. However, the 
resolutions pas!"ed by the Council have remained only a pious wish 
and .the losses on the irrigation and multi-purpose river valley pro-
jects continue to mount. 

4.40. The Fifth Five Year Plan document had pointed out that 
in certain St:~ies, receipts from irrigation were not sufficient even 
to <'(Wer the working expenses and this is fact amounted to subsidiz-
ing of fanners-rather the relatively better oft farmers. It was 'there-
fore' emphasised that the irrigation system should no longer be a 
burden .-n the State's finances. Again, the Sixth Plan stipulate, thnt 
the minimum ol1jective should be to set rates at levels so as to cove1' 
the working expenses and bring additional resources to the, tune of 
Rs. 3Z5 crores over the Plan period. The Committee Rnd that the· 

• 
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cunlUlative losses were of the order of Rs. 2053 crores between 1975-~ 
76 and lS81-8:!. Obviously, this situation cannot and should not be 
allowed to continue in the development schemes in this vital area of 
our economy have to be pursued with the earnestness that is called 
for to make uv for the heavy shortfalls caused by paucity of 
resources. The Committee see no re~son why the big land owners 
who are the principal beneficiaries of the irrigation facilities, should 
continue to be subsidised any longer though it may be justified in 
the case of small and marginal farmers and share cr~ppcr~. Th('l 
Committee would therefore like this matter to he thrashed out at the 
next Conference of Chief Ministers so that the oft repeated l"xhoT-
tations of the planners are translated into action without fut'tber· 
loss of time. 



CHAPTER V 

MONITORING OF PROJECTS 

A, Monitoring Mechanism 

5.1. The Sixth Five Year Pla:n document states that adequate organisa--
tion and systems' at present do not exist for monitoring and evaluation of 
plan projects and programmes at different levels. At the cantval level, 
monitoring sytems have been established and are in operation in respect 
of major projects in certain key sectors only like chemicals and fertilisers, 
steel, petroleum, coal, power and irrigation.. 

5.2. The implementation of the Plan both by the State Governments 
as well as the Central Ministries, would need to be effectively monitored 
with a view to ensuring that for _each scheme various, targets relating to 
time a:nd cost, production of goods and services, social and economic 
benefits relating to the individual projects in the industrial, agricultural 
education, irrigation family planning, health or any other sector of the 
economy are achieved. 

5.3. The strategies of development in the irrigation sector durin!! Sixth 
Five Year Plan include aiding and strengthening of moni-toring orpni~a
tion at the State level. Asked about the steps taken in this rcg:n-d. the 
Planning Commission have in a written reply, stated as follows:-

"The- Centra] Government has set up a monitoring organisation in 
the Central Water Commission in which at present 3 Chief 
Engineers, 6 Superintending Engineers and 12 Deputy 
Directors with supporting staff are deployed. They arc 
monitoring 66 projects in 16 States. They visit the projects as 
frequently as possible. analyse the ·:;ituation and prepar.: status 
reports and indicate any bottlenecks e·ncountercd for appro-
priate action by the project and State authorities. 

The State Governments have been advised in the last six years 
continuously to establish monitoring organisations at the 
project level and State 'level. There are at present I 3 moniter-
ing organisations at the State level. In Karnataka and Jammu · 
and Kashmir units in the Planning Departments are carrying 
out the task. In Manipur, the monitoring has been r.tartecl 
very recntly. 55 project level units have been set up. Suitable · 
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proforma for reviewing progress of projects have been devised 
and furnished to the States. · Training courses have been 
conducted by the C.N.C. on the use of PERT and CPM 
techniques in monitoring." 

5.4. In reply to a question regarding the Planning Commission's as-
sessment of the efficacy of the present monitoring system at the Central 

<level Jnd the steps] that need to be taken in this regard, the Commission 
llavc stated: 

''The monitoring of progress of implementation of Plan projects/ 
programmes within the Planning Commission is undertaken by 
(i) monitoring Calls in the subject divisions; and (ii) the 
Monitoring and Jnformation Division. The Monitoring Cells 
undertake basic monitoring work in the concerneo sectors and 
relate them colsely to Plan formulation process. The Moni-
toring and Information Division coordinates the mot1itoring 
work in respect of selected projects/schemes covering 20 sec-
tors (including irrigation-major and medium). The Division 
compiles, every quarter, a review of production performance 
(physical) against target and progress of implementation of 
projects (with cost of Rs. 10 crores and above) against time 
and cost schedules. Thes~: activities and supported by a 
system of Performance Revie-w Meetings which are taken by 
Secretaries· of the concerned Ministries usually cv<::ry quarter. 
The Planning Commission is represented at these meetinga. 
The problems in production/achievements and slippages iD 
the projects under construction as well as the nature of 
corrective measures are discussed at these meetings. 

Further. at the time of formulation of the Annual Plan, the Planning 
Commission undertakes in consultation with the Central 
Ministries, State Governments and others concerned, a critical 
review of the performance in the implementation of the Plan 
programmes. projects and schemes in the preceding year so 
that the Plan for any year is prepared on as realistic a basis 
as possible. A process of Quar~erly Performance Review 
Meetings by Member and Sixth Monthly Review of Plan pro-
gres.; has also been initiated. Specific inter-"'.Cctoral and 
critical problems of implementation alongwith suggestions for 
remedial measure'3 and follow up action are dis-cussed in depth 
in the Performance Review Meetings. Member, Planning . 
Commission also takes meetings with the' State Governme'nts/ 
Electricity Boards on Power Platt implementation. 
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However, the responsibility for implementation and mooitoriq 

primarily rests with the Central Ministries and the State Gov-
ernments concemed. In sectors, such as industry, power and 
transport, project formulation techniques, as well as methods 
of appraisal, monitoring and evaluation are more advanced. 
At the Central level, monitoring systems have been established 
and are in operation in respect of major projects in certain key 

. sectors like Chemicals and Fertilizers, steel, petroleum, coal, 
and power. For other sectors, there is need to develop 

· organised monitoring arrangements." 

5.5. Questioned on the subject, the Secretary, Irrigation stated in 
evidance: 
• "Sir, during certain reviewSJ before 1976 it was found that there 

are a large number of implementation deficiencies in the irriga-
tion projects. Then it was decided that monitoring organisa-
tion at the Central level Should be created. A monitoring 
organisation was created in 1976 to monitor important 
project&. Today we are monitoring sixty-five projects. We 
also found that with the States there were deficiencies in 
monitoring and we have taken it up with the States. We found 
in some cases States have created monitoring cells but have 
given them additional. duties in addition to monitoring. We 
have been taking up these issues with the States. We are 
pursuing the States to have similar monitoring organisation at 
the State headquarters so that the total picture of the project 
comes to them in a concise form and they can take proper 
action." 

5.6. In reply to a question whether the Central Government was in 
a position to extend an:y financial assistance to the States for setting up/ 
strengthening the monetary organisations at the State level, the Secretary, 
Ministry of Irrigation, stated:-

"The monioring organisations at the project level and the State 
level are to be funded by the State Government. We bad put 
up a proposal to the planning Commission that there should 
be matching assistance of 50 per cent for this, but that bas not 
been agreed to . " 

Co11trol Boards 
5.7. The Second Irrigation Commission had in its Repon recommend-

ed as under:-
"We consider that all large inter-State projects: and any State pro-

ject costing Rs. 500 million or more should have a Control 

444 LS-10 
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Board. Even for projects costing !ess than lb. 500 million but 
which are of a complicated nature, a Control Board would be 
desirable. To be effective Control Boards should be dele.ga.-
ted the maximum powers and should in turn, be liberal in 
delegating powers to the Chief Engineers of projects in the 
interests of efficiency . 

In States where several projects are under construction, a single 
Control Board with standing committees for each project would 
suffice. This would help to promote the best use of manpower 
and equipment. 

Where a major project receives special financial assistance from the 
Union Government, the centre should be adequately represent-• ed on the Control Board." 

5.8. The above recommendation of the Irrigation Commission had also 
been endorsed by the Naegamwala Committee. The Committee, therefore, 
enquired whether the Control Boards had been set up as recommended 
by the Irrigation Commission. The Planning Commission }lave, in a note. 
stated:-

"The following Control Boards have been set up, for the pro_jects 
which are handled by the Ministry of Irrigation: 

1. Setwa River Board 

2. Bansagar Control Board 

3. Mahi Control Board 

The Government of India is represented on the following Control 
Boards set up by the State Government. 

1. Tehri Control Board 

2. Ramganga Control Board 

3. Rajasthan Canal Board 

4. Gandak Control Board 

~. Kosi Control Board 

6. Patteru Control Board 

7. Thoubal Ccntrol Board 

8. SalauJr Control Board 
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Tho following inter-state Control Boards have been 
bilaterally set up by tlhe States, and there.js no representative of 
Government of India on them: 

1 . Galludih Joint Control Board set up in August, 1981. between 
Bihar and Orissa for the Su~rnarakha Project. 

2. Damanganga Control Board between Oujarat anc.f Dadra and 
Nagar Haveli for the Damanganga Project. 

The Government of Madhya ~Pradesh bas set up a Control 
Board for all major projects in the State. 

In the case of other projects, the State Governments have 
not indicated to the Government of India the reasons why 

Control Boards have not been set up." 

5.9. Asked whether the expenditure on monitoring arrangements was 
treated as plan expenditure· and whether a part of th Central assistance 
..:ou1d be earmarked for this purpose. the Planning C0mmission have 
stated: 

"The expenditure on monitoring arrangements is treated as Plan 
expenditure. The Working Group for Major and Medium 
Irrigation for the Sixth Plan, in its Report (November, 1980) 
made a proposal for providing Central assistance on a 
matching basis but the policy was not to increase the number 
of, Centrally sponsored programmes." 

(b) Delegation of Powers 

5.10. The Third Irrigation Ministers' Conference held in November, 
1977 recommended t!hat a review of delegation of financial powers may 
be made with a view to increasing the delegation to lower levels of engi-
neering administration and suitable machinery should be created in the States 
for taking expeditious decisions relati•ng to implementation of projects. 
The Committee enquired if the matter had ben reviewed by the Plaru1ing 
Commission/Ministry of Irrigaion and if so, what action had been taken 
by the State Governments in pursuance of the above recommendation. 

The Planning Commission have stated: 

"The recommendations of the 3rd Irrigation Ministers' Conference 
in respect of review of delegation of financial powers were 
circulated to the States. 
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This was followed up, vide hem 3 of the. Agenda for the Fourth 
Conferenee of Irrigation Ministers which reads as under:-

" .... The delegation of pewers to the construction agencies at 
different levels should be made very effective. This delega-
tion of powers should cover all aspects of construction like 
sanctioning of works, sanctioning of investigations for 

taking up works from year to year, sanctioning of staff 
communication facilities, housing, purchase of vehicles, 
equipment, both transport and inspection, acceptance of 

tenders, adopting methods of construction, allotment of 
work on tenders work orders and K-2 forms, etc. 

This was further stressed by the Working Group constituted by the 
Planning Commission for drafting the programme of major and medium 
irrigation in the Sixth Plan which in its report in November 1980 stated 
~·a comprehensive review of irnplementational methods adopted including 
delegations of powers with a view to making them more effective is also 
called for." 

The question of increased delegation of powers to engineers was taken, 
up wi~b the States from time to time during formaljinformal meetings 
with the Officers of the State Irrigation Departments. The States review 
such delegations of powers from time to time in accordance with the 
needs of the situation." 

5.11 The first Conference of State Irrigation Ministers beld in 1975 
had recognised the importa'nce of monitoring and evaluation of Plan 
Projects. 11he Conference had recommended tbe setting up of an effec-
tive monitoring organisation at project, State and Central levels. Ac· 
cordingly, a Central Monitoring Cell was set up in the Central \Vater 
Commission in August 1975. Over the years, the Cell has been strengthened 
and at present it monitors 66 selected major inigation projects 
in tbe country. The Committee, however, find that the progress in seU.. 
iDg up tbe monitoring organisations at the project and State levels has 
been lagging behind i':'l certain States. Tile Sixth Five Year Plan docu-
ment has also pointed out that adequate orwtnisation and systems do not 
exist at present for monitoring and evaluation of Plan projects and pro-
gnrmmes at different levels. While certain States have created m01!1itor-
ing Cells, they have been given additional duties. In certain other States. 
like Karnataka and Jammu & Kashmir. the Plannin~ Departments are 
carrymg out the task of monitorin~ also. The Committee •mdersta.nd 
that a proposal for providing matching assi~1ance to the extent of 50 
per cent for setting up monitoring organisations at the State and project 
leveit was submitted to the Plannin~ Commissio.n but was not found 
acceptable as the policy is not to increase the number of cenb'aDy sponsored 
programmes. 
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~.ll 1be Committee need hardly stress the importance and tilt! 
DeCeSSit)' of setting up monitoring cells at the State and project levels for 
COD<;urrent evoluatiOA and monitoring of the proJ-ess of various projecfll 
taken up under the Five Year Plans to enable timely on course correc-
tioDB. The Committee therefore desire that the question of settfng ug 
such organisations should be pursued vigorously with tbe State Govem. 
ments concerned. 

5.13 The second Irrigation Commissio.n had rocommended the setUDa 
,up of a Control Boards for aB large inter-state projects and State projecUI 
eosting Rs. 50 crores or more, with a view to promote tbe best use ol 
laHIIpOwer and equipment. It was further reccmmended that t11e1e 
Boards should be delegated maximum powers and the Boards in tum 
tbould in liberal in delegating powers to the Chief Engineers of pro--
jects in the interest of e'.ffi.tiency. The Committee find that in plll'!fiJMee 
ef tbJs · recommendation, Control Boards have been set up for tbree pro-
jects handled by the Ministry of Irrigation viz. Betwa River Board, 
BaDa-Sagar Control Board and Mahi Control Board. Tbe Govemmeat 
Of India Is also represented on 8 other Boards set up by tbe State GoT• 
enunents. Two inter-State Control Boards have been set up bilateraiiJ 
by the States. 1be Government of Madhya Pradesh bas set up a Control 
Board for aU major proje<:ts .in the State. In respect of other projects, 
110 information is available with the Government of lmdfa as to tile 
reasons why the State Govemmeots have not found it necessary to set up 
IUCb Conb'ol Boards. 

5.14 Delays in decision-making at various level!! have been a com. 
mon feature in fhe executio.n of various projects. Adequate delegatloa 
of fioaDcial powers has been emphasised from time to tbne, viz. by tile 
Third Irrigation Ministers Conference held in 1977 and by the Worldnc 
Group constituted by the Planning Commission in May 1980. However, 
fhe progress im this regard does not appear to be very encooraglq. 
The Committee would like the matter to be pursued with the State GoT· 
emmoots concemed. So far as major brigation projects are concerned, 
tbe Commietee consider it imperative that Control Boards comprising rep-
resentaaves of the Central and State Govermnents and otber ageudes 
concerned are set up without l~s of time. The question of delegation of 
adequate powers to these Boards as well as to the Chief Engineers of the 
projects in the interest of their speedy execution should be pursued ...._ 
rously botb by the Planning Commission and the Ministry of Irrlptioll. 



CHAPTER VI 

CONCLUSION 

6.1 Out of a total irrigation potential of 113 miWoa hectares, tile 
IIChlevemeat io far Is 61.58 million hectares, that is to say, oo1y 55 per 
cent or the poteDtial has been tapped 80 far. 'The COI8IO'y had inbedte&l 
at the time of Independence a potential of 22.6 mUDoa hectarei!J aad 
MlOther 39 miDion hectares have been added during the last 32 yean .. 
pten.lng. 'The growth rate of a little over 1 million bectares per yMW 
Deeds to be &tepped upto 2.5 to 3· million hectares per year so as to 

·achieve the target of 113 millon hectares by the tum of the century. 
Coulderlag the pace of development since the First Five Year Piau, dlv 
falk Is IDdeed formidable. 

6.2 11Je sllare of in'igation io the total outlay of the successive Five 
Year PIIDs has been of tbe order of about 10 per cent only. 11lis would 
lleed considerable augmentation if the target of acldilll another 51.5 
miB.ion hectares during the ned 20 ~·ears is to he achieved. 

6.3 The Committee's exam.btation has revealed large scale cost eeJCaoe 
latioo and heavy time overruns in the execution of Plan Projects in till 
lrription sector. FJgbt of the major project5 have been lingergiag on 
.lor the t.t 15-20 years and some of them may not be completed even 
by tlae end of the current Plan. Consequently, aD antidpations of eost 
have goae haywire. As many as 32 major projects have slaowD colt 
ovenuas of 500 per cent and more. In fact, not a single project ..., 
been completed within the anticipated cost and time schedule. The coun-
try a already paid a heavy price for the inordinate delays in completion 
of the iniption projects. It is tbe Committee's considered view that fiMo 
on-going schemes must be completed on a priority basis and that work 
on new projects should be taken up only if finaDCial aDd ether resourcer; 
can be assured for their comp1etion within the anticipated time frame. 

6.4 There has been a shortfall of nearly 20 million hectafts in tiM': 
achievement of targets since the First Five Year Plan BDd the Annual 
PlaDs, 1978-80. The Economic Survey (1982-83) has brought out tlult 
the cost of providing irrigation ha~ increMed at constant (1970·71) price8 
from Rs. 2,770 per hectare in tbe First Plan to Rs. 5,880 In 1979.80 
and is expected to go up further to nearly Rs. 7,000 as per the Sixth 
Plan projectiOns. In addition to capital cost escalation the loss in food 
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production due to the failure to acbieve the taaets of cnat1oa of ...... r 
lion potential is estimated to be anywhere betweea 23 .S 30 .....,_ 
fo1utes over the last 32 yean. 

6.5 Accordiag to the data made available to tbe Committee the IIIII 
i• utilisation of poteatial under majoi/medium .lrriptloia Is to .the esteJd 
o1 4 million hectares. This, according to the Convniftee, is an under-
s~nt having regard to the reduction in storage OD .eount of falter 
siltation and greater loss ftf water in transmission 0.. llltidpafed. Far-
ftler the claim that there is 100 per cent utilisation of tile miDor b.-rlp-
tion potential of 30 miiUon hectares appears to be preposterous. Tile 
nperience of the common cultivator with regwd to operation of tube-
wells is altogether very sad. No estimate is available of tile extent of the 
los.t to the country on account of actual ander-udlisatloa ol the irrigation . 
pOtential created. There can. 'however, be no dobat a.t Chis is quikl 
~t.6Wauttial. 

6.6 Minor irrigation must get far grea~r attention and a larger share 
of the nation's resources in view of the short gestatioD period and the 
scope that exist~ for providing employment opportunities and aogmen1-
iag food production in areas so far bereft of irrlptlon facllities. 

6. 7 The losses on inigation have been continously mounting. The 
ftudget estimates for 1981-82 place this figure at Rs. 424.75 crores. It i.~ 
•o secret that the real benefit of irrigation schemes is bein~ derived by 
relatively well-to-do farmers. There is no reason why Chis section of the 
rural population should continue to be subsidized by the poor fax-payer. 
In an~· case, investments of the order required in this sector -ke it impe-
rative that the irrigation works are made to pay for the mainfenanct. 
operation and depreciation charges and also yield some blterest 011 the 
capital. 

6.8 At the macro level, there is urgent need fo rem the p~ 
to concentrate O.'!\ on~oin~ projects and consolidate the gaill8 by develop-
ing Command Areas. At the micro le-.el fhe project planning. impk-
mentation, monitoring and evaluation need to improve. 'l"'lere has to be 
an inter-disciplimtry· approach for an imte,-ated view to mab the proje<'t 
a success and to create conditions in which the benefits coalct be opdmi-
sed. 'l11ough Irrigation and A~culture are State subjeds the Centre h8s 
responsibility for overall planDIDg. fill&DC~ and monitoring a." wen 
clearance of individual plan projects ~des technical guidance and 
coordinating supply of inputs. 
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6.9 We •ve a centralised planntng in a federal set up. 1bere 1111 
thei'eJore ~ly to be ·a coordinated approaCh by the Centre and the 
~te . GovernmeQts to ensure that the National plans -arc translated iDto 
reality and the plan targets are adhered to. In this con;nection, the role 
of unitary aDd independent audit in our federal polity II"SUmes signifi-
cance. The Committee have in the Introductory chapter of this Report 
drawn attention to the supplementary report of the C&AG for tbe y~ 
1975-76, U.nion Government (Civil) which contains die findings of the 
studies undertaken by audit of 20 irrigation propects in different parts of 
the country of which 12 are large projects each with an irrigation potea· 
1i81 of not le8s than 50,000 hectares. Similar reports were s~ 
simultaneously to tbe Gm·emors of the States concerned. It is unfortg.. 
nate that they desen·ed, in the Planning Commission. The Committee 
expect that suitable ins6tutional arrangements would be made without 
delay to ensure t'hat the Reports of the C&AG containing sectoral re-
'riews of implementation of Plan Programmes and prese.nfled to Parfia.. 
JDent and Stale Legislatures are studied by the Planning Ccmmission for 
taking such steps as may be necessary to remove the deficicncie..~ in fhe 
wystr;m. 

6.10 Monitoring and appraisal plans are the integral parts of PlaB• 
1Dg Process. m future the Planning Commission should therefore u:nder-
take a detailed appraisal of implementation of plan inter-alia bringing out 
the physical and financial targets and achievements and reasons for fbe 
sbOrtfaU in achievements as weD as the deficiencies in implemeotafloa 
dmiDg the mid-term and after every five year plan to apply on course 
corrections aDd formulate the next plan in the light of these. 'I'be8e 
defailed appnmal reports should be made public. 

6.11 The Committee's labours would not have been in vaiD if tbe 
proble1118 outliued w this Report and the suggestions given are pDmled 
with the earnestness that the situation demands. 

New Delhi: 
April 8, 1983 
Chaitra 18, 2005 (S) 

SATISH AGARWAL 
Chairman 

Public Accounts Committee 



APPENDIX I 

(vide Para 2. 30) 

Statement showing Estimated Cost (Original and latest) of approved 
On-going and new major irrigation schemes of the Sixth Plan. 
ANDHRA PRA.DF.SH 

SJ.No. Name of the scherm~ 

-------··-· --- -- ~---- ---------- -------------------
A. ON-GO;NG MAJOR SCHEME 

1. Nagarjunasagar . 

2. Srirama~agar St;:gc: I 

3· Godavari Barrage 

4· Vam<~adhara Stage· I 

5· Tungabhadra H.J..C. Stage II 

ToTN-

B. NEJV ,\JA]OR SCHEMES OF SIXTH PLA."'. 

1. Sris2.ilam Right B<1nk Canal 

ToTAL-(A+B) 

(Rll. in cores) 

E.~tin4:tt"d cost 

As Origi- Latest 
ally;: ppro-
vcd 

91' I2 537'00 

40' 10 368·co 

26· 59 66·oo 

8· 776·! 37'5708 

I I' 9.'1 48·oo 

17'20 sg·86 

I 95' 7364 liJ6• 4308 

220'2::1 220'22 

-------------
1fSSAM 

(R.,. crores) 
--~---·--~--------- ----------.. ----- --------------

S.No. Nam!.' of th(' schnnc Estim<'.trd Ce~t 

as oric;ir.- l.:Hr;t 
ally ::pp-
f<)\'fd 

, .. ___ .. _ ---- --- --------·--- --- ~----~ ---- --- -·----- - -- -~---

A. ON-Gn :.,\fC SC EM£5 

1. Dk.usiri 

B. .VEW SCHEAJE OF SIXTH PL4X 

Gh;unpamati 

Tu"' (: ·.\i-ll\ 3I' 15 39'3 1 
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BIHAR 

SI.No. Name of the lch_c:me 

A. 011-Going Schem~s 

1. G1ndak . 

I 
3· B'lgmlti Irrigation 

6. Rajpur C'ln;tl 

B. Ihrnar Resen•oir 

~~- Up;>er Kiul Reservoir 

10. lbtt"swMast!J:1Jl Pump Ph. 1 

11. B lll~ag.u Dam 'Sh;;rt· Cos!' 

ToTAL .-\ . 

B. New Schem,,. 

ToTAL r.\ i B) 

(Rs. iu crorea) 

Estimated Coat 

As oqinally 
approved 

2• · 81 (lrrign) 

44'76 (I&P) 

8.o7 

Nil 

Latc1t 

75'51 

50'00 

"--· ..... 

20.4~ 

JOlU57 

----- ·-· ... ~ . 
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1~9 

CUJAIUT 

S.No. Name of the scheme 

A. On-Goinz Major Scheme 

Ukai 

• Kodana 

~ Sabannati 

• Pan am 

5 Damangangll 

6 Mahi Baja~ Sagar 
(Gujarat hare-) 

7 :rvtahi Stagt' I 

8 Kakrapar 

9 Sukhi 

10 Karjan 

II HC"ran 

1:.: Sipu 

TOTAL -A. 

B. New A1ajor Schemes of Si>.tlt Plar1 

(RJ. in crorea) 

Estimated Coat 

M originally 
approved 

47'07 (lrrign) 
s8·2r (I&P) 

16'27 

17' ,58• 

10'67• 

24'40@ 

24'61 

r8·6s 

23' II 

3i'20 

25'2fi 

t8·8o 

28r· 23 

1\'il 

281.23 

Latest 

132.07 

95'02 

6t'32 

41' s6 

to6·84 

-41' 22 

21' 76 

32'49 

8g·6o 

50' 53 

25"54 

742'29 

(i!)Includea cost for Dadra &. Na~ar H:\vdi and Goa, Daman & Diu fnr irrigati('ll, 
water 111pply and powt'r Stt·tort:. 

•Includt'l cost for w-.ttt'r •upply alto. 



HARrAN.4 

Sl. No. N"tmf" of the 1cheme 

A. On-Goint .Major Schemes 
I. Multi Purpou Projtct.s 

1. Beas Unit I (Share cost) 

lOt. Beas Unit II Do. 

3· Beas Unit I (Ext.) Do. 

4· Beas Unit II (Ext.) Do. 

11. l"igtdiOfl Projtcts 

Major Projtcts 

ToTAL-1 

1, Jawahar Lal Nehru Lift Irrigation Schtm('s . 

2, Lobaru Lift Irrig~tion Schtm(' 

3· WOC Remodelling Project . 

4· Gurgaon Canal Project 

T 0'1' AL-II 

1. Modernisation of existit,g ch2nnds in Haryal'Ja 
(Phase I) 

TOTAL-III 

ToTAL. A (I+II+III) 

B. New Major Schnnts of Fijtl1 Plan 

:Modernisativn of cxistir,g cluumels tn Hayran;, 
(Phase II) 

ToTAL (A+B) 

'--~ ·-----------

(Rs. in crorea) 

E!!timated Coat 

,A, Originally 
approved 

1' 97 

20'63 

0'72 

3'93 ----
27'45 ----

40'00 

4' 13 
(Stage I only) 

5'57 

5'27 ----
56'97 ----

77 I' 11 
----

77' II ----
lh I. 33 

----

251' II 

Latest 

7'63 

32'{.19 

o·Bs 

4'32 -----
45'27 

115'00 

go·o~ 
(Stages I & II) 

12' 49 

13'00 
----

172'49 

771' I I 

----
77' II ----

2~:::,· 3'1 ----



JAMMU & KA3HMJR 

S. No. Name ofgcheme 

(R.i. in crores) 

Eatimated Cost 

As originally 
approved 

La teat 

------------------------------------
A On·Goint Major Scheme 

I, Tawi Lift Complex 

2. Ravi Canal 

H. Ntw Major S,;hlmer q{Sixth Plan 

TOTAL : (A 1·8) 

K'ARNATAKA 

- -------- ·----
S.No. Name of scht"mC' 

A. On-Going Major Schtmr 

1. Tungabhadra Ldt Bank Canal and Right Bank 
Canal 

" Tungabhadra High Lnrl Galla! Stlltr II 

~.. Bhadra l~roject 

• 4. Chataprahha Stagt· Ill 

;,. Malaprabha 

ToTAL - .\ 

fl: ]\'ell' .Major 8chttnt of Sixth Plarl 

ToTAL : (A D) 

5' 17 7' 12 

29'84 52'70 ---- ----
35'01 sg·B~ ---

Nil 

----- ----
35'01 59'82 

(R~. in crores) 

Estimated Cost 

As orginally 
approved 

• 23'00 
(lst Plan) 

2'61 

7'67 
(Ist Plan) 

90'54 

201'03 

" 
201' 93 

Late !It 

tio·oo 

w·Bo 

125'00 

192'00 

Ni\ 



EEIULA 

S.No. :"{ame or Scheme 

A. On-Going Major Sc"Nrrus 
Periyar Valley 

2 Pamba 
:;. Kallada 
4 Kuttiadi 
5 Chitturpuzha 
ti Kan hirapuzh.a 
7 Pazhassi 

ToTAL-A 

B. ,Vtu· Major Schm~es of Sixth l'laTI 

ToTAL : (A+B) 

1H.4DH1".1 PR.-4-DESH 

-------------
. S.No. .'\arne n f the scht"nH· 

A. On-Going Schtmts 
Chambal Stage I 

Stage II 
2 Rajghat-Unit I. (Sh?.IT cost) 
3 Banag-ar-Unit I Do. 
4 ?\1ahanadi Reservoir Ph. I . 
5 Hasdeo Bango 
fi Tawa 

7 Barna 
8 Sukta 
9 Bairiarpur L.B.C. 

10 Rangwan H.L.C. • 
l 1 Hasdeo R.B.C. 
12 Upper Wainganga 
13 Sindh Ph. I 
14- Pairi 
15 Kodar 
16 Jonlt 

ToTAL : ' 
B. New &lwmes tV Si~eth Plan 

Arpa 

ToTAL (A+B) 

(Ra. in cror cs) 

Estimated Colt 

A~ orginally 
approved 

3'48' 
3'83 
13'28 
4'9° 
n·gq 
:~·6;-, 

4'42 

"!\ i I 

E~timatnl C(l~t 

As originalh· 
apprond 

21'94 

·l' 70 
ti I ' t.i I 
·15' 6fl 
15'34 

; 15' ]0 
20'24 (Irrgn \ 
;.!.7'50 (I&P) 
~~· sG 
4'93 

1R·4o 
I' 86 
4·97 

50'6o 
4'95 
4'97 
2'94 
4' 1.4: 

latest 

:~g· 71 
43'00 
176·oo 
39' 70 
12'80 

32'00 

4:.2' ()() 

r ,:llol 

--. f":() 
I I ,) 

9' 10 

(j I· li l 

!i-rHo 
tig·oo 

:l52' u1• 
q6· ol: 

10' jO 

; ll· 4(J 
4' 40 • 

14·:n 
jo·66 
Ifi ,00 

':r tlfl 
14'00 

11'30 

102'44 



MMIAIUSHTJU. 

S.No. Name of scht·me 

A. On~Going Major Sclu11UJs 

UppC'r Godavari 

'I Upper Pati 

3 Kha(lakwa~la 

·I: \Varna 

::. Krishua 

f_i Jayakwadi Stage I 

7 Kukadi 

" Hhima u 

~) Kal 

10 Tulshi 

1 1 Bagh 

12 Itaidoh 

13 Surya 

14 Waglnn· 

l" .) Upper 1\·nganga 

r6 l\Ianjra 

r7 Mula 

18 Upper Wardha 

19 Pcuch lrrig-atiou Proj< t 1 

.tO Jayakwadi Projt·ct Stage II 

~ 1 Upper Pan·ara 

:.12 Kali!lnrar 

:.!3 Chaskaman 

24 Nandur Madhumeshwar 

ToTAL- J\. 

B. N•w Major Schtmts of Sixth Pltut 

TOTAL : (A+B) 
------·-

(Rs. in ororei) 
---- -· --------

Estimated Coat 

As originally 
approved 

Ia teat 

1.1.'20 

13' II 

27' titi 

17'90 

l2' ss 
2'31 

2'00 

:.· 7!.1 

7'34 

20' 19 

I ;j · 0 I 

3~)'88 

40'69 

88•go 

:.l2'48 

72'66 

G48·:z6 

Nil 

,, 38· s8 
(Include• lining 
work S!JI.ge II) 

73'63 

I 14' 96 

1 3 . 97 

g·6G 

.p·Hg 

21' 29 

:..!2(1' 92 

i::.!J'OO 

iO. CO 

~) ·o6 

.p·o8 

72•66 

::.?063'93 



MANIPUR 

.. 
S.No. Nam~ ofach~me 

A. On-Going Scltews 

Singda Dam 

2 Thoubal 

3 L>ktak lift lrrigatio11 

ToTAL : A 

B. Ntw Schnnu of Sixth Plan 

ToTAL (A.+B) 

ORISSA 

154 

-------

(Rs. iu crorcs) 

Estimated cost 

AJ originally 
approved 

55'62 

Nil 

9' 12 

62'70 

r6·86 

78·68 

( Rs. in crorcs) 
--------------------------------------
S.!'\o. !'\arne (Jf schcrnr-

A. On-Going Scl~Lmrl 

I Rcngali-Dam 
-lrrign. 

2 Upper Kolab -Dmn 
-Irrgn. 

3 Upper lBdra\·ati-Darn 
I rrign. 

4 Mahanadi De.: Ita. 

f., S'llandi 

() Anandpw 

7 ~hhanadi Biurpa Jhrrage 

ToTAL :A. 

B. Nfw .5clumrs oJ Sixth Plan 

ToTAL : (A+B) 

E~tim1.ted cost 

As originally 
approved 

w·66 
233'64 

7'58 
16·46 

77·Go 

14' 92 (by Stalc) 

'V C.C. 

21. 94-

42' on -----
430'94 

Nil 

430·94 

Latest 

24' 7:; 
320'0<.1 

22'95 
67'74 

64· 12 
sB·« 
(;g· 50 

1G·3u 

g·Gr ,l 

92'65 

75:1'08 

752·98 



tM 
PUNJAB 

SI.No Name of Scheme 

A. On-GfJing Maj6t 9ckhnes 

I. Multi Purpost Schnnes 

J Beas Unit I (Share cost) 

2 &as Unit 11 Do. 

3 Bcas Unit I Extn. Do. 

4 Beas Unit II Extn. Do. 

5 Diversion weir of Shahaadhar Canal 

6 Dholbaha Dam 

Sub-ToTAL I 

11. Major Schemes 

III. Motkmisalion Schemes 

I Extn. & Improvement of Shahanahar Canal 

2 Lining of channels (World Bank assisted) 
(Phase I) 

ToTAL' Ill 

TOTAL A. 

B. NntJ Mdjor Se/rnnes tJj Sixth PIMa 
Thein Dam Multipurpose Scheme 

TOTAL : (A+B) 

(RJ. in crores) 

Ettimat ed Coat 

AJ originally 
approved 

2'g6 

30'95 

1'09 

5'89 

11' 59 

3't9 

55'97 

26g•r6 
(I&.P} 

t8•"79 

Latest 

II' 71 

49'49 

1·68 

8·13 

34.45 

6·so 

llJ•g6 

32·55 
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lUJASTHAJV 

SI.No .. Name of Schnne 

A. On-Going Major Schemes 

Jlfulti-purpose Projtels 

t Beas Unit I (Share cost) 

2 Beas Unit U Do. 

3 Bl·as Unit I Extn. Do. 

4 Pong Dam Ex'n. Do. 

5 Chambal (Stage) I 

a) IDA assistl'"d works 

b) Teachnical Committee anc Left over works . 

c) Renapratapsagar Left over works 

6 Mahi Bajaj Sagar 

a) Unit q .J 1 

b) Unit IIJ 
~ Sub-ToTAL A. (I) 
I 

II. Major Pr-_jects 

1 • Rajasthan Canal Stage I 
2. Rajasthan Canal StaJe II 
3· Hakbanm 

4 GurgaC>n Canal 

Sub ToTAL II 

TOTAL -A. 

B. New Major Schemes of Sixth Plan 

ToTAL-(A+B) -

(Rs. in Crores) 

Estimatl'"d Cost 

As originally 
approvl'"d 

3 

72"73 

o· 32 

12" 54 

4"70 

13"70 

66.47 
89,12 

2"33 

2'38 

100.80 

279'50 

Nil 

279'50 

Latc·st 

4 

3"44 

0"49 

19" 10 

22" 13 

5"20 

9" Io 

228.20 
286.00 

31 ·84 

9'48 ----
535·52 

773' 63 --
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'T.AMIL NADU 

(Rs. in erores) 
~------------·-----------------

Sl.No. Name of Scheme 

A. On-Coin& Major Sclunw 
1 Parambikulam A\iyar Project 

Q Chittar Pattanamkal 
3 Modernising Vaigai Channels 
4 M1d~rnisation of Periyar Vaigai System 

TOTAL-A. 

B. )lew Major Schlm~s of Sixth Plan 

TOTAL {A+B) 

UT.T AR PRADESH 

S!.No. Name of Scheme 

2 

A. On-Goi11g Sch6m1 

I. Multi-purposl Projtcts 

1 Ramganga 

2 Tchri Dam (Irrign.) 

3 L'lkhawar Vyasi {Irrgn} 

11. Majgr Projtct 

1 Gandak Canal 

.a Sarda Slhayak 

3 Kosi Irrigation 

4 Adwa Dam 

ToTAL-A 

5 East Baigul ReserVoir 

6 s·rcng<hening of Slrd:~, S'lgar 

7 D.)hrighat S1hayak 

8 I/C of Narainpur Pump Canal • 

Estimated Cost 

A~ originally 
approved 

24-. 87 (Irrgn) 

37·73 (I&P) 
6.67 
"·63 

14·55 ____ ,_-
4a. 72 

Nil 
48.72 

66.711 
7·67 

u.3u 
. 44·5° 
(Stage I) -----

130.!Z.') 

130.25 

E5timated Cost 

A~ Originally 
approved 

3 

Latest 

4 

3853 (lrrgn.) 98.93 
39. B3 (l&P} 133· oo 

(I&P) 
40.00 (Irrgn.) 346.oo(Irrgn.> 
197·92 (I&P} Blz7·3• 

(I&P) 
91.59 (Irrgn) 
140.97 (I&P} 

IGg.g2 

15·4-7 

64·8+ 

lt-93 

3-00 

Q.83 . 
4· 70 

3·73 
g.g6 

91 . 39(Irrgn) 
~42-00 

(I&P) 

ss.58 
378.oo 

ra.f>+ 

7·49 

7·67 

6.49 

9·87 
1.').00 



158 
UTTA.R PRADESH 

(l.•· ~ ~. I . ' 

--------------------------------------------------------------2 

9 P.&rallcl I • .wer Ga~ Canal 
10 S:>ne P11mp C'lnal 

1 1 Rajghat Dam 

1111 Shahzad Dam 

13 Jamral Dam 

14 Madhya Ganga Canal Stage I • 

15 Left Bank Ghaghara Canal (being re\ised as 
Sarju Nahar Pariyojana) 

16 Okhla Barrage 

I 7 Bans agar Dam 

I 8 U rmil Dam 

19 Suh~li trrigation 

(i} Dam- C.P. Share 

rzo Eastern Ganga Canal 

fU Remodelling Bhimgoda Head Work 

!Z2 Increasing capacity of Deokali Pump Canal 

Sub-ToTAL-- II 

TOTAL-A (I~H) 

B. Aiu· Maj~~r S&,_,ts •f Sitrth Plan 
ToTAL-· (A-1-B) 

• WEST BE.NGA.L 

Sl.No. Xame of Sc:Mme 

A. OR..GIIUrf S&M11US 

1 !\layur~i Reservoir 
I 

• Kangsabat i ReserVoir 

3 Barrage & Irrgn. Sy.tem- D.V.C. 

lt- • 
. 5·67 49·4$ 

0 
5·64 '3· 

6r.6t 6r.6r 
A.<¥.1 I5 .f:(.• 

6!. 11.5 81.85 

66.01 '35·01 

78.68 299·2o 

25-37 Q5.37 

22.82 3I·9o 

s.a6 s.s6 
6.40 6.40 

+8·46 of.S. 46 

1Z2.45 17·4$ 

14·tl9 14-29 
------ - -·- __ _, ---

562.69 1309·67 
---- ~- ·- .~---

732-61 1845·99 

Nil 
732.61 IB.J-5·99 

(Rs. in crore~) 
-------·. 
Estimated Cos t 

IU origirally Latest 
approved 

7. !Z3 (by State 
GOvt.) 

as.a6 

. Q2.86 

ao.46 

!10.00 
(First Plan Scheme) 

4 Teesta Barrage Project ut Sub-tta~ of Ist Stage 
of Phase I(B) . 

TOTAL :A. 

B. N1w Mp Sch11111s of Sixth Pia 

TOTAL : (A+B) 



., 

Statem~nt 'A' 

AfplaAI U 
{Vidl para 4· 13) 

Average yield of Paddy in National D~m'lmtrations und-:r irrigatc4 
conditions 1977-78 

State Average yield ( qtnntal per hectare) 

West Bengal go. 56 
(18) 

Orissa 41·51 
(61) 

Punjab 73·46 
(45} 

Himachal Pradesh :n.as 
(ai; 

Maharasht ra 45·15 
(79) 

Raja.'lthan 40.00 
(e) 

Tamil Nadu 53.65 
(39) 

Kerala 48.03 
(!Zg) 

A 'Is am 46·73 
(!Z3) 

Andhra Pradesh 57·17 
(78) 

Bihar 54·81 
(54) 

Gujarat n.oo 
(g! 

Madhya Pradesh • 45· 77 
(46) 

NOT!!.; The fi~ures in parenthesis are the number of demonstrations conductt-d. 

159 
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Slatnncnt 'B'" 

Average- vic-ld of wheat in Kational Dcmonsh:!.ti< 1 ~ t'J c~c 1 i11 ! : :c d 
' conditions 1977-78 

State 

Guj:uat 

Punjab 

Hary:ma 

w~st Bengal 

Himachal Pradc·:.h 

:Madhya Praclt·sh 

Maharashtra 

Uttar Pradesh 

Rajasthan 

Bihar 

Average yield (quintt~.l~ Ja·r 
hectare) 

34'98 
( J6) 

47'50 
(48) 

29'92 
(43) 

40'00 
(45) 

1'\on: The fi!nlre~ in pacn·hois rre 1l.c rt ntto c f drmc r ~" i • 1 ~ cc 1 « l 1 • 1. 
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&tim'ltes of all·lndia average yield of irrigatt d rice 1977·78 

------·-·'· 
Yield Kg/ha Weighted Area Production Avtrage 

State average irrigated 'ooo yield 
yield for 'ooo ha tonnes (weithed 
State average) 

kgfha. 

A. Adnhra Pradesh 
Kh •.rif 1488 (72%) 1619 3454 5592 
Rahi 1957 (28%) 

2 .Ass;!.m 
Au•umn q.o 1 (24%) 1362 532 725 
\Vintrr 1344 (74%) 
Sununer 1583 (2%) 

3 Bihar 
Autumn I 10 I (II%) 
Winter IO.JI (88%) to,Jfi 1984 2095 
Summr-r 1022 (t%) 

4· Guj:trat 2052 2052 165 339 
5· H!m tcln 1 Pr;Jdesh 1537 1537 51 78 
(,. Karn;tl:•.ka 

Klto.rif !879 (87%) 
S,mlm,.r 1754 (13%) t863 68G 1278 

i· K1·r.J.1 
Antumn 1843 (44%) 
Wiuter 1557 (43%) 168o 255 428 
Sununcr 1535 (13%) 

8. 1\1>dhva Prad<·sh 1357 1357 765 1038 

g. Punjab 2949 204-9 8q 2-l09 

10. :\hharashtra 

Autumn 1305 (g8~~) 

Summer 158-t (2%) I :J I I 381 499 

11. Orissa 

Autumn 917 (21~~) 

Winter 1104 (75%) 107f} rr6s 125. 

Summer 1383 (4%) 

12. Tamil Nadu. 2067 2o67 2581 5335 

•3· Uttar Pradesh 
Autumn 1550 (64%) 

Winter t489 (36%) •528 1093 1670 

ToTAL 13929 .stlZ740 1633 

Non: Fiq-ures in brackets in Cot. 2 indicates the pera-ntage of an·a irrigated 
iY the di~rent se~sons. 



S~•nt'D' 

Eeatimatca of aU-India average yield ofirriptecl wheat 1977-78 

Name of State 

I, Asaam 

'2. Bihar 

3· Gqjarat 

4· Haryana 

5· Madhya Pradesh. 

6. Maharaahtra 

7· Punjab 

8. Rajaathan 

9· Uttar Pradesh 

--
TOTAL 

Average 
}'ir!ld 
Kg.Jha 

szo,.a 

1025 

2199 

2209 

13011 

lo85 

2618 

1547 

!587 

lyOO 

Area 
irrigated 
'oooha 

1318 

ggR 

1208 

903 

517 

2379 

1319 

5364 

23413 

Total Average 
prodUftion yit-ld 
of irrap- ( wigh~d 
ted crop average 

'ooo tonnes qfha. 

1351 

875 

!2668 

J 176 

s6• 

6228 

2041 

8513 

174li 



APPENDIX Iii 

STATEMENT OF CONCLUSIONS AND RECOMlvlENDATidNS 

Sl. No. Para No. Ministry /Deptt. Concerned Recommendation and Observations 
-·· . -- - _, -. 

I 2 3 4 -- ~~- ....... 
. 1 2.45-2.47 Planning Commission, Min. 

of IrrigatiOn 
At the commencement of the First Plan, the country bad a tcKal 

irrigation potential of 22.67 million hectares (9. 7 m.h. under major 
medium irrigation and 12.9 m.h. under minor irrigation). During 1he 
period 1951--82 Rs. 16,047 crores have been invested on developmllltof 
major, medium and minor irrigation facilitie~Rs. 10,096 crores on major 
and medium irrigation and Rs. 5,951 crores (including institutional out-
lays of Rs. 2,840 crores) on minor irrigation. The cumulative target ror 
creation of irrigation potential during this period was 59.57 in.h. (29 .10 
m.b. under major and medium irrigation and 30.47 m.h. under minor· 
irrigation) whereas the potential created was only 38.98 m.h. (18. 98 m.h. 
under major!medium irrigation and 20 m.h. under minor irrigation). 
This represents a shortfall of nearly 33 per cent. 

In reply to Unstarred Question No. 2419 given to the · Lok Sa.bba on 
8 March 1982 the Minister of Irrigation had confirmed that the target of 
providing irrigation to 5 million J!ectares during the period 1975-76 to 
1978-79 had been fulfilled. From the statement appended to the replJ -- -· ·--·--------------- ------~----------_....----~· 

~s 



I 2 3 4 
-------------------------------

the Committee find that the additional potential created during this 
period from major and medium irrigation schemes was 4.78 million hec-
tares from continuing schemes and .302 million hectares, from new 
schemes, making a total of 5. 082 million hectares. The Secretary, 
Ministry of Irrigation however informed the Committee during evidence 
that the potential achieved in tho 4 years, 1975-76 to 1978-79 was 4.356 
million hectares. He admitted that "there might have been some error 
in the reply given to Lok Sabha". In a further note on tho subject the 
Ministry of Irrigation have stated: 

"The error in the reply to the above unstarred question answered 
in the Lok Sabha on 8 ~arch, 1982 came to notice during 
tho oral evidence before the Public Accounts Committee. 

On verification it has been found that while giving the reply 
to the above question the figures of targets potential for the 
period 1975-76 to 1978-79 had been furnished instead of 
the actual achiovcmcnts. A correction statement is als~ 
being sent to the Lok Sabha Secretariat in this regard. On 

the baScis of information available prima-facie it is an error 
throu1!h ovcrsi1!ht hv the Officers who dealt with the reply 

.... ~ ·" 
of the Parliament Question.'' 

Tho Committee view with serious concern that wrong information 
was supplied to the Prime Minister and the same was given in a written 
reply to a question in Lok Sabha by the Minister of Irrigation~ n,~ 

' . -

.... 
~ 
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2.48 

2 49-
2 51 

Committee would like the responsibility to be fixed for. this serious mis-
take which w~:mld have gone unnoticed but for the cross-examination of 
the officials by the Committee. The Committee would liko to be apprised 
of the action taken in the matter as early as possible. 

Planning Commission The Committee have been given to understand that the ultimate 
- - Min. of Jrrig~tiO-n- potential is 113 million hectares. A rough assessment indicates that 

the cost at 1 979-80 price level for developing the balance irrigation 
potential of 51.42 m.h. would be of the order of Rs. 50,000 acres. This 
works out to nearly Rs. 7.000 per hectare. As the total shortfall during 
the 31 years of planning was of the orde·r of 20.59 m.h. the financial 
resources needed to bridge this gap alone would be a colossal sum of 
Rs. 14,000 crores. This is bound to escalate with further delays. This 
is the price the poor tax payer has to pay for tho failure to realise the 
plan targets. In view of such heavy shortfalls entailing severe penalty in 
terms of cost escalation and denial of timely benefit to the economy in 
a vital scdor, our planning process and implementation and monitoring 
mechanism cannot be regarded as sound. The Committee have dealt: 
with these aspects in the succeeding· sections of this Report. 

Do. The Committee observe that out of _a total of 205 major irrigation 
projects taken up since Independence only 29 had been completed till 
the end of 1979-80. ln regard to medium irrigation, the number of pro-
jects fnken up was 916, of which only 469 could be completed during 
thi~ period. Even after makinJ! allowance for the normal gestation 
period of 10-12 years for major projects, the Committee find that at 
tne commencement of the Si'1tth Five Year Plan, thero were as many as 

~-------.- --·- - .,.._ .. ______ ,. ___ .. ------- ---- __ .. - --- ~-- -------. 

.... m 
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• 

2 

2 52 
& 

2 53 

3 

_ Planning Commission 
Min. of Irri~ation 

. . . '. ' ~ . - ---- . -----
4 

S8 projects started before 1969 that remained to be completed. Of these, 
11 projects wore carried over from the First Plan (1951-56), 13 from 
the Second Plan (1 956-61), 24 from the Th.ird Plan (1961-66) and 
1 0 projects from the Annual Plans ( 1966--69). The Committee have 
been informed that out of 172 on-going major schemes, 88 arc likely to 
be completed during tho Sixth Plan while the rest 84 will spill over into 
the Seventeenth Plan. 

Admittedly sot a singie project in the irrigation, power or flood con-
trol sectors has been completed within the time sdledule and within the 
estimates. From the details of cost of on-going major inigation scllemes . 
of the Sixth Plan (Appendix I), the Committee find that the latest cost ! 
estimate is of the order of Rs-. 1 I ,680 crores i.e. an increase of 290 per 
ceot over the original estimate of Rs. 4,025 crores, 32 .of these projeeta 
have sboWB cost overruns of 500 per cent or more .. 

The Committee consider this situation to be highly uusatislactory. 
The Committee urge that topmost priority should be given during the 
Sixth Plan for scbernes undertaken during the first three plans and it 
should be ensured that these are completed without delay and without 
further· cost escalation. 

As many as 8 major projects, viz. Nagarjuna Sagar (Aodhra ft'a-
dc~h). Gandak (Bihar), Kosi fBihar), Malaprabha (Karnataka), 
Kallada (Kerala), Tawa (Madhya Prades•h), Rajastftan Konal P(Oject 
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& 

2 5s 

~·~~----~~~-.~ 

Do. 

Stage-f. Stage-II (Rajasthan) and Kangasabati (West Bengal>, sanctioned 
during the First and Second Plan periods, have been lingering on for 
15-20 years. As against the originally approved estimate of cost of these 
projects amounting to Rs. 386.07 crores, the latest cost anticipation ii 
Rs. 2144.75 crores. Till the end of 1979-80, the total expenditure 011 
these projects amounted to Rs. 1221.45 crores and. the opill-over cost 
as per latest indications would be Rs. 923.30 crores. 

The Committee observe that while full spill-over expenditure has 
been provided in the. Sixth Plan for Nagarjuna Sagar, Gandak:, Kosi, 
Tawa, Kangas.abati and Rajasthan Canal, Stage-1, the other projects viz. 
Malaprabha,. Kallada and Rajasthan Canal, Stage-II will still have to be 
carried over to the Seventh Plan. Since work on these projects was com-
mence-d in 1960, 1 961 and 1972 respectively and these have shown heavy 
cost over-runs, the Committee strongly urge that necessary financial and 
other re~urces muGt be fund for their completion within the current -· ... , Plan. ' • 

During the Sixth Five Year Plan a total provision of Rs. 10,202.66 
crores has been made-Rs. 8,391.36 crores for major and medium irri-
gation and Rs. l,R11.30 crores for minor irrigation schemes. In addi-
tion, in~titutional investment of Rs. t, 700 crores is envisaged for minor 
irrigation schem~. The phy~ical target of t 3.7 million hectares (5.7 
m.h. for major and medium irrigation and 8 m.h. for minor irrigation) 
i-. stated to have since been raised to 14 million hectares. The Com-
mittee understand that taking into account the cost escalation and increa~e 
in the potential target on additional out1ay of Rs. 12,600 crores would be 
required as per assessmont made by the Ministry of Irrigation. 

.. 

to-· :s 
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---------- ---------~- --- ~-- ----------

Planning Commission 

Min. of liTigation 

Since the on-going schemes have necessarily to be the first charge on 
the Plan provision, the Committee cannot too strongly emphasize the 
need for exercising utmost restraint in starting work on new major and 
medium irrigation schemes unless it is ensured that necessary ·funds 
the-refor can be provided. 

. It has been stated that there is substantial scope for raising the irriga-
tion potential through minor irrigation schemes in areas outside the 
Punjab-Haryana belt in the Nonh and Tamil Nadu in the South. The 
Committee consider that both from the point of view of the low cost and 
the short time lag in the flow of benefits, it is extremely necessary that 
high priority is accorded to such schemes. The Committee would also 
like to point out that minor irrigation not only offors greater employment 
opportunities to the rural population but also promotes the involvement 
of the farmers in the execution. operation and maintenance of the sche-
mes. The Committee are constrained to note in this connection that the 
States have not so far agreed to the proposal to group small number of 
minor irrigation projects so that they could be brought under a Com-
mand Area Development Authority to facilitate integrated de-velopment. 
The Committee have no doubt that the Command Area Development 
approach adopted for major and medium irrigation projects if extended 
to minor irrigation projects. would be very beneficial. The Committee, 
therefore. suggest that the matter may he pursued with the State Gov-
ernments at high level. The Committee further recommend that a shelf of 

·i 
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Do. 

- ....... 
~---...- ... -----··---- -----·- ·----

tcasibio projects of all tyt>es assignhig· priorities havlnc repid to thelr 
benefits, should be drawn up on an emergent basis under the Centrally 
sponsored programmes such as the Integrated Rural Development Pro-
&ramme, the Drought Prone Area Programme, the Desert Development 
Programme and the National Rural Employment Programme for pro-
viding the much needed thrust to minor irrigation schemes. The Com-
mittee expect that constraint of resources would not be pe-rmitted to 
hamper the execution of these schemes and that the target of 8 million 
hectares laid down in the Sixth Plan would be fully achieved. 

The reasons for large scale delays and huge cost escalation in various 
irrigation projects as identified by the Nalgamwala Committee (1973) 
and more recently by the Working Group constituted by the Planning 
Commission in May, 1980 for fotmulation of the proposals for the Sixth 
Five Year Plan arc stated to be as follows: 

(i) proliferation of projects resulting in thin spreading of financial, 
managerial' and technical resources; 

(ii) large scale rise in cost of labour, materials, equipment, spares, 
land etc. leading to escalati011 in. costs; 

(iii) lack of thorough investigations before starting work on the 
projects; 

(iv) delays in taking decisiol1fi; 

(v) difficulties in land acquisition; _____ ..._ .... .--.. -..- ... -- _ .... ---·-------·· --·-----.. 
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(ri) non-availability of esseatial inputs like steel, cement, explosiv· 

cs etc.; 

(vii) change in scope of projects during implementation due to in· 
adequate planning; . 

(viii) lack of construction plamting and monitoring organizations in 
the States; 

(ix) lack of detailed plans and estimate6 for the distribution systems 
and structures thereon; and 

.... 
(x) faitue to update the estima'tes and keep the State Governments cJ 

informed of the rise in c~st of projects. 

So far as the question of proliferation or projects is cmreemed, the 
Committee find that until 1969 major projecfl were added to a steady 
rate, averaging 4-5 projects per year. However, since then there has been 
a spurt in the number of new projects. As many as tt9 major projectS 
and 479 medium projects have been taken up si~;~Ce the commencement 
of th~ Fourth Plan (1969-74) till the end Qf 1979-80. Of tbeSe, as 
many as 73 major schemes and 375 medium schemes were taken up in 
the Fifth Plan period. The Committee have been given to underitand 
that .. with the severe drought5 in the ]ate sixties and early seventies there 
were immense and persistent demands for undertaking new projects. . It. 
~!~P ~carne a ~ational policy to ~~ploit our w~ter re~o~rces and pr<:>vid9 
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the basic infrastructu-re of irrigation as early as possible"' .. The CoD1m.ittee 
need hardly point out that long gestation projects need very thorough and 
detailed investigation8. In any case, drought conditions call for quick 
result yielding schemes which is possible only through development of 
minor irrigation facilities. The Comlpittee, therefore, consider it to be a 
negation of planning for the Planning Commission to sanction a large 
number of major schemes without making sure the availability of funds, 
the technical personnel and eSGential inputs like cement, steel, coal etc. 
to enable completion of the projects witbin the time schedule laid down and 
within the approved estimates. 

The Committee find that in several cases the approval by Planning 
Conunission/Ministry of Irrigation was accorded 3-5 years after com-
mencement of work. Irrigation being a State subject and Central assis-
tance not being tied to any individual project or sector, the States are 
reported to commerce work on some irrigation projects on their own. How-
ever, plan allocation of funds for any such unapproved projects is on the 
stipulation that the projcq would be got cleared from the Pl:.mnin$ Com· 
mission. The tendency to take up too many projects without getting prior 
clearance of the Planning Commission/Ministry of Irrigation amounts to 
pre-empting such clearance. It was conceded in evidence that "there 
should be a certain discipline and proper procedure in regard to these 
things". The Committee consider that any ad-hocism in project selection 
could be a self-defeating exercise. The Committee are, therefore, strongly 
of the view that the Planning Commission should be in a position to en-

~ 
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sure that the Plan schemes and projects are so selected, that returns, 
financial, economic and social on utilisation of our scarce resources, are 
maximised, consistent with the objectives of the plans: 

The Committee are further uf the view that no ad hoc lump sum or 
token provision should be allowed in the appr<tved Five Y car Plan. Specific 
provi~.;ion should be made for each new project to be taken up during the 
Plan. H()Wevcr in the course of finalisation of Annual Plan such changes 
as may be necessary could be made.· While competing demands of differ-
ent regions within the States are a reality, it will be necessary for the 
Stat~:s to indicate the inter-se priorities of the projects so that it is possible 
to choose the right ones within the constraints of resources. 

So far as the planning machinery at the State level is concerned, the 
Committee note with regret that the recommendation of the Planning 
Commission to appoint Planning Boards with an a93urance of 2/3rd 
a."'sistance has met with 1ittle response. At present there is no timely and 
rtdcquatc feed-back to the Planning Commission. The Commission consider 
this to be a very serious lacurna in the planning process. The Committee 
desire that this matter should be pur<;ued vigorously with the State Govern-
ments at the highest level. 

So far as big proje(;ts 3rc concerned, the Nalgamwala Committee had 
recommended thnt detailed investigation and preparation of projects r~ 
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porl'\ on projects costing over Rs. 30 crores should be given a more 
strict treatment and that the outlay thereon could be as much as 5 per 
c~nt of the anticipated total cost of the project to set up a well-manned· 
organisation at the project site for carrying out thorough investigations 
and preparing detailed estimates. The Committee would like this sugges-
tion to b~ pursued viglmmsly with the State Governments. In this con-
fl{;Ction, the Commi .tc~? note with regret that the State Governments, 
h~ve not r~<.ponded favourahly to the suggestion to as5ociate the 
Central Water Cornmi"sion in major project•3 costing more than Rs. 30 
crorc~ richt from the state of nreliminarv investigation. site selection and 

._ I ., ._ 

preparation of fc:rsihility report, even though this was· accepted at the 
first Conference of State Ministers for Irrigation held in July 1975. The 
Committee would urge the Plmming Commission to take up this matter 
once again with the State Governments at the highest Jevel. The Com-
mittee have no doubt that thio' will go a long way in strengthening the 
invec;tigation ma('hincrv at the State lcvd. 

Delays in land acquisition impede the speedy execution of irrigation 
proj~cts. A number of recommendations had been made by the Land 
Acquisitilln Review Committee appointed by the Government of India 
to examine the provisions of the Land Acquisiton A,ct 1894. These re-. ' 
commendations obviously have not been taken seriously and delays on 
account of difficulties in land acquisition are a common feature. The 
Committee undcmtand that a proposal to further amend the Land Acqui-
sition Act i-; under consideration of the Government of India. The 
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Committee urge that the matter should be reviewed in depth in consulta-
tion with the State GovernmenlG with a view to obviating costly delays in 
finalising the land acquisition proceedings. 

One of the strategies/priorities of the Sixth Five Year Plan in the 
irrigation sector is preparation of State-wise Master Plans and comple-
tion of all investigations by 1989-90. Not a single State has, however, 
been able to prepare such a plan pending completion of investigations 
needed therefor. The Committee tru6t that the State Governments 
would realise the desirability and the urgency of preparing such plans in 
the interest of on.J.~rly and phased development of the precious water 
resources. The expert assistance of the Central Water Commission should 
he nude available to the States in this task in an· increasing measure. 

The Committee understand that in pursuance of the recommendation 
made at the Fifth Conference of State Irrigation Ministers, a National 
Water D·?vclopmC'Ilt Agency haG ·been set up as a registered society with 
the Union Minister for Irrigation as its president and the Chief Ministen/ 
Ministers incharge of Irrigation of the concerned State Governments as 
members of the agency. The agency is expected to facilitate the work of 
surveys ami investigations with regard to the national plan for inter-basin 
transf~r of waier according to a time-bound Gchedule. The Committee 
expect that this agency would be provided with the necessary powers and 
finandal/technical back-up nreded to facilitate the task of preparation 

....... 
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of Master Plans for the States as well as a national plan for the country 
as a whole. 

A stuJy of 36 projects cleared by the Central Water Commissson dur-
ing 1978-81 shows that the ave•·age time tuken by the Central Water Com-
mission was 42 months in 1978-79. 34 months in 1979-80 and 28 months 
in I 980-81. Lack of adeyu.ttl: fkld investigations and <.lata, lack of 
detailed analysis of rates "<H.ll'p!d for cs~imatcs, lack of hydrological studies 
required for realistic cstim:.tks of water yield and flood, ecological and 
environmental a ;pects not having bc~n adequately dealt wifh and inade-
quate Jetails regarding norms for rehabilitation are stated to be the main 
tcasons for delay in d<.-ering the projects by the Central Water Commission. 
AJthough the guidelines are stated to have been issued by the Ministry of 
Irrigation so as to help the States in this rcg1rd. the position does not 
appear to have improved in any mc:l~ure. On the other hand with the 
incrcJsing volume of work con~cyu~nt upon th~? starting of large number 
of projects hy the Staics and the complcx.i~y of the task. the investigating 
machinery at the State level does not appear to have been strengthened to 
the extent the situation demand..;. The C{1mmitt~-:: desire that steps should 
be taken to impmvr the pos;!i('n so that the projcct5 could be cle-ared within 
a period of one year by the Central Water Commission in future. 

There has heco general criticism that persons entrusted with responsi-
bility for planning, investigating and dcsig.ning of projects are not most 
competent. The Committl't' would stre-ss that career prospects and other 
matL-rial inrcnti v'C.'s should he <.:uch as wouW attract talent in this area. 
They dc~ire that thr Ministry of Irrigation should evolve a model personnel 
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policy in this regard in consultation with the Department of Personnel and 
Adminis:rative Reform.., ·~ul(j commend to the States for adoption so ~hat 
this significant lacunas in the planning process could be removed. 

ll1e Committee find that the actual expenditure on irrigation in the 
First Plan amounted to IY.2 per cent of the total public Gcctor outlay (at 
current price~). J n the sub:-.c4 ucnt pkm pcrioJs this has varied between 
I 0.6 anJ II .2 per cent. c·l~ntral a:,sistancc is being given from 1 Y69-70 
(lnWards in UlG form of block loans :1nd grants covering, among others, 
irrigation projects aho. However, 1hcrc has been a system of eannarking 
of Plan outlays for srccif1eu projec,s '<lnd schemes including certain !rriga-
tion projects, an~ a shortfall in appro-.cd Plan outlays attracts a propor-
tionate cut in the entitlement of Ccntrnl a"si:-.tancc. Further 10 per cent 
of total available central assist~ncc wa-; made over to the States specifically 
for major continuing irrigation and power projects upto the Fifth Plan. 
Apart fr0m the normal ccntrat assistance for the Plan, State;; have been 
given since 1975-76 additional central assistance for externally aided pro-
jects in the liTigation and Command Area Development (CAD) sectors 
;1mounting to Rs. Jl9.53 crores, bulk of which (Rs. 214.09 crorcs) was 
given during 19i-\U-::l and Jl)f;}-g2. 

Having regard h) the need to avoid thin spreading of resources and the 
~crious delays in implementation of rrrctjor projects the Committee recom-
mend that a portion of central plan assistance should continue to be 
tarmarkcd for 1.:ontinuing major. irrigation and power projects. 

--1 
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Among the several strategies of development of irrigation in the Sixth 
elan is the strengthening of Comnl\mJ Area Development Organization-a 
Centrally sponsored scheme covering at present 76 major/medium irriga-
tion projects with a total of 15 million hectares of cultivable Command 
Area spread o-.er 16 States and the Union Territory of Goa. Central 
assistance in the shape of grants and loans is given for various activities 
undertaken by the Comm<tnd Area Development authorities. Between 
1961-62 when the scheme was launched and 1981-82 the Central Govern-
ment released a total amount of Rs. 97.96 crores for development of Com-
mand Areas anJ ~oil conservation in the c'iltchment areas of projects. Of 
thjs, an amount of Rs. 57.47 crores was by way of grant and the balance 
Rs. 40.4() crorcs as loans. The Committee observe that a number of defi-
ciencies such as slow. pace of programme implementation, lack of adequate 
financial and organisational support for maintcwnce of the works, 
motivational problems, lack of extension support, inadequate system for 
~:ollccting collateral duta and storing the Sr<tme and inadequate multi-dis-
ciplinary cap<Jhility of organisatsons for plmming, implementing and moni-
toring the integrated plan have come to notcc during the course of execu-
tion of these programmes. 

The Committee nccJ hardly point out that the Command Area pro-
jects have to provide the lead in the matter of proper husbanding of the. 
land and water rcsoun.:cs and be u model of development in this sector. 
It is, therefore, necessary that a ~omprehensive re-appraisallevaluation of 
working of the programme is carried out so as to ascertain to what extent 
the deficiencies referred to above have hampered realisatson of the objec-

------------------· . ----- ---·----·-

...... 
-J 
-J 



t 

:.n 

---------------
2 :) 

1. -911 Dcptt. of Industrial D('vclop-
& ment/Min. of Stn~l ami 

2 . 1 oo Mines 

4 
------------------------------------------

tiws behind this programme and what remedial steps need to be taken. 
The Commitkc suggest that thi\ ta"k may be entrusted to a prominent 
institute of management for an objective study. 

The aV':lilability of essential inpuls such as cement, steel and coal, to 
match the Plan targets of output in the irrigation sector has been in quite 
a large mc:Jsurc rc-;ponsiblc fnr the delays in execution of various pro-
j~ds_ Ewn when these commodities have been aiJocated, their movement 
h:1s hcen seriously affected due to non-availability of the requisite number 
of wagons at the time required. With regard to cement, the Committee 
find that despite a Cabinet decision to give priority to irrigation and power ~ 
projects, the quantities made available have not exceeded 60 to 65 per CXl 

cent of the tlllocation. Likewise, the requirements of coal for burning 
bricks nc(..xlc,l for lining the C;tnals has been only to the extent of 60 to 70 
per cent of thl' requirements. The data giwn in para 2.90 shows that dur· 
ing the period Mt~rch, 19R I to Junt". 19R2, the position has been even 
worse. The position with regard to demand and actual allocation of steel 
to rnojor and medium irrigcttinn project~ hJs also been quite unsatisfactory. 
During the years 1Q80-R~. 19Rt-R2 and 19R2-83, the allocations on the 
main producers were only to the extent of 1.79 Jakh metric tonnes, 4.24 
lakh metric tonncr, and 1.94 lakh metric tonncs as against the demand of 
5.64,6.41 and 3.65 lakh met;·ic tonnes in the respective years. 

The Committee cono;;iJcr that this situation needs to be remedied on an 
emer!!ent basis \Vhilc it i..; tli..'Cess:nv in the first instance for the project 
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authorities/State Governments concerned to draw up detailed schedule of 
the construction programme and the procurement of materials, a l1igh 
degree of coordination bdwecn the Central and the State agencies is neces-
sary for ensuring that the flow of essential inputs is maintained to keep up 
the tempo of Jtvdnpmcnt. Irrigation and power happen to be the pri-
ority areas for supply of scarce materials. The Committee can, therefore 
see no reason why the Central ag.?ncies cannot ensure adequate and timely 
allocations to these sectors. The Committee consider that the Central 
Water CommiSGion which is entrusted with the responsibility of monitoring 
the progress of 66 mu_jor irrigation projects must act as the local agency 
for coordinating the supplies and ensuring. their smooth flow to the respec· 
tivc project areas. 

Suggestions have been gi\'rn frl1m time to time regarding the need to 
provide for the a11ticipated escalation in the Plan so that the physical tar-
gets and construction programmes of the projects proposed in the Plan are 
achieved. These have not been found acceptable imer-alia because it is 
not possible to predict with any degree of precision the behaviour of prices 
from year to year. It is abo apprehended that building in the price rise in 
tile Plan estimate is likely to generate the psychology of inflation and infla-
tionary expectations :md as such it would be ''a risky venture•·. While the 
Committee would not like to go into the merits of this issue. they consider 
that the Jcast that can he done in this regard is to update the estimates in 
time and make ncccs<;ary provision thl'rcfor, from year to year. The Com-
mittee urge that ot the time of Annual Plan discussions this aspect should 
be thoroughly gone into and it should he ensured that the on-going projects 
receive necessary fund-. tn maintain the tempo of development. 

--------~--
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The Committee find that in pursuance of the recommendations of the 
Nacgamwala Committee. State kvcl Cost Control Ce11s!Cost Engineering 
Cells have been set up in a few States in order to help in controlling costs 
nnd keeping the estimates up-to-date. Similar cells have been set up at the 
project level also in certain Siatcs. The Committee trust that adequate 
care will he taken in stafling: of such cells with qualified personnel. The 
Committee would urge that the States which have not so far set up such 
cells should be pl#rsuaded to do t>O iil the interest of better project planning 
and for incuk"':tting cost mn~ciomncs., at all kvels. The Planning Com-
mission should. Lhcrcforc, take up this matter with the State Governments 
cnnccrn ... 'd in all earnestness. 

As per the Sixth Pla-n document, the irrigation potential created till 
the end of Hl79-XO was 26.(! J million hectares under major and medium 
irrigation and the actual utilization of the potential was 22.64 million 
hectares. Thus the total shortfnll in utilisation was nearly 4 million 
hectare-;. vis-a-l·is the potential created. As regards the potential under 
minor irrigation it hao;; hccn clnimed that the potential of 30 milJion hec-
tares has been fully utilised. The State-wise figures of creation and utiliza-
tion of irrigation porential furnished by the Ministrie:; of Irrigation and 
Agriculture indicate wide variations in respect of all the States - the 
variation ocing vcrv prO'llounccJ in the case of Assam, Bihar, Himachal 
Pradesh. Karnataka. Kerala, Madhya Pradesh. Manipur, Meghalaya, 
Nagaland. Orissa. Punjab. Rajasthan. Tamil Nadu and Uttar Pradesh. 

..... 
t):) 
0 



.. 
The rcprcsenrativc of the Planning Commission clarified in evidence that 
the estimate of the Mini•..;try of Jrrigatian, as accepted by the Planning 
Commission. was higher compared io that given by the Ministry of 
Agricultun.: bccal>sc ot the dttferent methodology followed by the latter 
in calculating the data. While the land usc statistics relied upon by the 
Direduratc of Economics and Statistics, Ministry of Agriculture, indicate 
the pattern ot utilization of available irrigated land area based on land 
records, the Ministry of Irrigation base their data on the best performance 
during the preceding three years. In a written note on the subject, the 
Planning Commission haw stat~?d that the land usc utilisation statistics 
are higher in some States than the figures of the Ministry of Irrigation/ 
Planning Commis~;i(l!l and lower in a few other States. This is on account 
of the fact that the Statt.~s had not heen following a uniform procedure 
in reporting the area irrigated by major and medium irrigation schemes 
and also the area irrigated hy minor irrigation schemes. The Planning 
Commission are of the view that the entire question needs to be thoroughly 
examined State-wise by the concerned State Governments to arrive at a 
common acceptable ba-:;is for reporting. 

Whatever be the basis for compilation of statistics of utilisation of 
irrigation potL'11tial the Committee c:mnot accept the claim that there was 
cent percent utilisation of the potential under minor irrigation. In fact, 
during the year 1979-80, to which these figures pert:tin, the country faced 
the worst drought of the century. It is indeed amazing that the Ministry 
of lrrig-alion/Planning Commi~;ion should have claimed 100 per cent 
utilisation of the minor irrigation potential durin~ the year. The e:xp)ana-
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t1on given in evidence that best performan~ over the preceding three 
years is taken as the basis for indicating the utilisation of irrigation 
potential (inclt!oding minor irrigation) anJ the further rcve1aton contained 
in a written reply that "the utilisation reported may not be for the year 
for which it is reported but the maximum utilisation in any one year upto 
that date, totnlly confound the issue with the result that it is impoS'.iible 
tn place nny reliance on these figures. It was also admitted in evidence 
t1lat in the Commands Ar~as wit.h the supplementnl irrigation particularly 
through private tuobcwell<>, there was a possibility of duplication while 
calculating tf1e area under irrig:-~tion. /\s the Command Area projects 
cover a total of 15 m. h. the inflation in the figure-; of utilisation of irri-
gation potential could be very substantial. The Committee consider this 
situation to be highly unsatisfac!t)ry as it ~ivco; a totatly distorted picture 
of the actual state of things. 

Anoth~.?r aspcd of the utili..;ation of th~ minor irrigation potential is 
with regard tu irrigatiPn hy tube-wells. It was admitted in evidence that 
no information waG available as to the actual area irrigated by tOOe-wells, 
both by State tubc-wdls and by private tube-wells. because of frequent 
power outs and p<1or maintenance. Further, no data is availale as to 
hov• many tube-well<> h:-t\'1..' hcl.'n v,;orking during a particular year, how 
many have been partially \VPrking and how many have not been working 
at all. The Report of the C&AG for the year 1980-81. Government of 
Uttar Pradesh, has pointed oUtt that during the period 197 4-75 to 1980-81 
the tuhc-wdl" r~m for nnlv 17 .R per cent pf the total number of hours due 
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to dosure on account of hydcl defJ,!cts other mechanical and civil defects 
' a11J nlso on account of no demand for water. 

·1 he Committee r&:omm~nd that the Planning Commission should set 
up a group of experts in agricultural economic and Statatics drawn from 
the Mint.ltry of Irrigation, Ministry of Agriculture, the ICAR etc. to study 
the qiJ\!'ilion and to frame suitable guidelines so that the methodology of 
collection of data with reg:-trd to utilization of irrigation poential is put on 
a uniform has is. If necessary, the representatives of some of the State 
Governments may also be associated with this Gtudy. The Committee 
would like this matter to be finalized as expeditiously as possible so that 
the projections for the Seventh Five Year Plan may be put on a realistic 
has is. 

So far as the under utilization of the potential under major/medium 
irrigation to the extent of 4 million hectares is concerned, the Committee 
have been informed that it has not been possible to utilize fully the poten-
tial created because of the ditftculties faced by farmern in the levelling of 
thl'ir lands, in construction of field channels and supply of other inputs 
for irrignted agriculture. The Committee wish to clarify that apart from 
the lag in the development of the command. the availability of water in 
storage reduced hy siltation and Joss of water in transmission by seepage 
also contribute in no small measure to this phenomenon. The Committee 
have dealt with these problem" in some detail in the succeeding sections 
of this Report. TI1e situation cans for an integrated and inter di$ciplinary 
view of the irrigation Projects even at the initial proje<:t formulation stage. 
Command Area Development should form an essential part of this and 
maintenance of irrigation system should receive adequate attention. 

~ 
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The Planning Commission is stated to have advised the State Govern-
ments to provide at least Rs. 75 per hectare (excluding establishment) for 
propa maintenance of irrigation projects. State Governments have been 
further authorised to construct field channels at project cost up to 5/8 
hectares blocks. Central a•ssistance is also available in the Command 
Area projects for construction of field channels. State Governments have 
also been re4uested to introdoce the system of rotational supply of water 
(Warahandi) for timely and assured supply of water to the farmers accord-
ing to a prr-uctermined schcuulc. These should be en~mred. 

The l:.:.Conomic Survey ( l 482-83) has pointed out that the capital cost 
per hectare of ma_ior /medium irrigation schemes at constant (1970-71) 
prices increased from Rs. 2.770 in the First Plan to Rs. 5,880 in 1979-80 
and further to Rs. 6.969 as per the Sixth Plan projections. The idle 
capital attrihutahle to l)nutilized irrigation potential therefore works out 
to a staggering figure of about Rr,. 2,800 crores at constant prices. The 
Committee cannot therefore emphasize too strongly the need for ensuring 
optimum utilization of irrigation potential created at enormous cost. The 
Committee consider that a determined and sustained effort needs to be 
put in for large scale modernization and for efficient management of 
water re!'oun:cs. hoth by the Ccntr~ and the States. Moreover, in view 
of acute paucity of resources for undertaking new schemes, it i~ extremely 
necessary to en~ure that maintenance of the existing assets receives high-
est priority. The Cnmrnitfl'e wnuld therefore. urge that the consolidation 
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of a gains and removal of constraints in the optimum utilization of the 
irrigation potential must get overriding priority. An integrated plan of 
action in this regard should therefore be drawn up without delay in ~nsul
tation with the State Governments. 

The Supplementary Report of the C&AG for the year 1975-76 had 
drawn attention to the excessive loss of water during transmission and 
distribution. The data furnished by the Ministry in this regard indicates 
that in the case of the unlined canals losses are shown and assumed in 
the designs at 8 cusccs per million sq . .ft. while in the case of lined canals 
the figure is taken as 2 cusccs per• million sq. ft. based on the previous 
experience in the country. Actual .measurements have, however, shown 
that the losses have been much more than estimated. For example, the 
losses observed in the Mahanandi Canal System have been as high as 
39.7 cusecs/miiLion Gq. ft. and in the case of Mula Right Bank Canal these 
are of the order of 24-25 cusccsimillion sq~ ft. and in the ;case of Tawa Pro-
iect 22.R cusecs/million sq.ft. I(}sses in the case of 10 other projects for which 
figures have been made available to the Committee, range between 2.7 
cusecs /million Gq. ft. in the case of Pcriyar Vaigai Distributories and 21.2 
cusecs/million sq. ft. in the case of Na1!arjuna Sagar Left Bank Canal. The 
'Economic Survey. 19R2-R3 ha.; also pointed out that conveyance losses in · 
the canal svo;;tems arc verv high. According to an estimate made in . - ~ 

1960. over 6 millinn hectares of additiO'Oal land could be irrigated by 
linin!! the canal sy~tcms. The colossal loss to the country involved in 
such large scale was~age o~ th·? p~ecious water resources can be 1easily 
1magined. The Committee w0uld like to express their deep sense of con-
c~rn over this situation. The Committ;.::c desire that this aspect should be 
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given utmost attention is the action plan suggested elsewhere in this 
report. 

The data called for by the Committee with regard to the rate of 
sedimentation of major reservoirs confirms that the rate of sedi-
mcntati<ln has really been much more than anticipated in the project 
reports. For example, the life of Hirakud, Bhakra and Gandisagar 
dams which was originally assessed ~s 386, 403 and 930 years respec-t 
tively is now assessed as 14 7, 291 and 348 years only. Similar is the 
case with many other major projects. According to a very knowledg-
able secure the country is "looGing a staggering a MAF of live storage 
capacity annmtlly in our major and medium dams corresponding to a loss 
of 7 lakh acres of irrigation potential every year .... We are losing 
over Rs. 400 crores in the form of capital assets annually." 

Recognising the fact that the sedimentation rates in the reservoirs of 
major projects were generally higher than assumed, the Ministry of Irri-
gation appointed a Reservoir Sedimentation Committee in 1978 to go 
into the question indepth. The Committee analysed the reasons for the 
substantial difference between the estimated and actual rate of siltation 
and has given a number of suggestions. The Committee expect that con-
sidering the gravity of the problem, the recommendations of the Reser-
voir Sedimentation Committee would be examined expeditiously and in-
depth with a view to taking urgent remedial measures. 

The Second Irrigation Commission (1972) had expressed the view 
that while domestic requirements should have the highest priority for 
allocation of water followed by industry oand then by irrigation. The 
Commission, however, felt that between irrigation and power generation, 
priority should be given to irri!!ation. It has been represented to the 
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Committee the "hyde! power generation often leads to wastage of water. 
Needs of cultivators for water and those of industries for power never 
match. . . . In a single year Chambal Power Hou.se released water as 
much as one MAF (l/3rd of the normally stored water), carrying with 
it an irrigation potential of 3 to 4 lakh acres. Many reservoirs like 
Rihand are meant only for power generation and their releases even do 
not match with the irrigation needs down stream. . . . In hydel projects 
we lose precious water that would otherwise have irrigated large areas of 
land." The Committee have been informed that though irrigation is ac-
corded priority for use of available water, hydel power generation is 
equally important to meet the peak load demand of power system. "A 
happy blending of meeting the conflicting requirements of water for irri-
gation and power has to be evolved through system studies and the over-
aJI regulation pl'an so as to ultimately meet the need~ Of irrigation with-
out undue wastage.'' 

While agreeing with the above approach enunciated by the Ministry 
of Irrigation, the Committee consider it cxtremdy essential that a well 
defined national water policy is r:nunciatcd su ~~s to provide foe a balan. 
ced developmcnr of the water resources aml .heir utilization in the larger 
national interest. TI1e Committee trust that th' National Water Resour-
ces Council proposed to lx' set up in purs11 !11 ·e of the recommendation 
of the Narional Development Council would :1ddress itself to this task as 
a first priority. 

The Committee arc :lmnzed to find that Government have not so far 
issued any formal orders accepting or rejecting the recommendations of 
the Irigation Commission which was constituted by a Government rcsolu-
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tion in 1969 and WHO report became available in 1972. The Committee 
are totally dissatisfied with the reply that the Report was "circulated to 
the States for adoption. By implication the recommendations were ac-
cepted. The Committee consider that having appointed a high powered 
Commission to go into all aspects of the problem, Government should 
have followed up the recommendations contained in its Report seriously 
and taken specific decisions on each recommendation. All that appears 
to have emerged after I 0 years is the decision to constitute a National 
Water Resources Council. The Committee consider th-Jt in such matters 
of vital importance affecting the lives of mHlions of poor farmers, the 
Planning Commission and the Central Ministries concerned should have 
delineated a well thought out plan of action for consideration of the States. 
The Committee consider that it is even now not too late to examine the 
import of various recommendations in depth and come to Gome definite 
conclusions. The Committee have no doubt that the Report would be 
found very useful in tke formulation of the National Water Policy refer-
red to have. 

As regard ~riteria for investment, unlike in the case of Public Sector 
Industrial Projects, no minimum economic rate o[ return is applied by 
the Planning Commission for clearance of Irrigation Project. Having re-
gard to the need to ensure optimum use . of scaJX:e resources. the Commit-
tee recommend that suitable criteria for investment in Irrigation facilities 
should be evolved. 
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At present there is no regular system of assessing the actual economic 
retWll of the irrigation projects, with the result that no informat~on about 
the actual vis-a-vis the estimated benefits is available in the Project App-
raisal Division of the Planning Commission. The Committee consider 
that it should also be the function of the Project Appraisal Division of 
the Planning Commission to carry out postfacto evaluation of the irriga-
tion projects at least at five yearly intervals with a view to finding out to 
what extent the economic benefit envisaged in the project report has been 
actually realized and what steps should be taken to ensure optimum eco-
nomic return. 

The Committee understand that the cost of ayacut development is 
not being taken into account for assessing the cost benefit ratio though a 
recommendaion to this effect was made by the Irrigation Commission 
(1972). A Committee to review the criteria adopted for determining the. 
costs and benefit of irrigation projects was constituted by the Planning 
Commission in December i981. The Committee would like to be 
apprised of the action taken in pursuanceof the findings of this committee. 
The present practice of imputing the net increase in the yield in the 
Command to irrigation alone is obviously incorrect. It is necessary. to 
take into account on the cost side all the inputs that go to increase the 
yield e.g. agricultural research and extension, agricultural credit, ayacut 
development etc. Cost benefit analysis of projects should necessarily be 
preceded by socio-economic survey of the Command Area. 

4 · 2 2 Planning Commissionfl\linistry The Committee find that the levels of yield achieved in the national 
& of }rrigationfMinistry of demonstration farms and by experiments in water management projects, 

4 '2 3 Agriculture have been of the order of 4 to S tonnes per hectare as against the national 
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average of 1. 7 tonnes. The Planning Commission have pointed out that 
the difference between national demonstration output and form level out-
put highlights the potential that exists and the need for removing con&-
traints in respect of management practices, input use and credit etc. 

There is thus ti"emendous scope of increasing the yield per hectare in 
irrigated areas considering the high levels of productivity achieved in 
national demonstration farms. While it is true that the high yields derived 
from a controlled system of agriculture where all the inputs are assured, 
cannot be replicated all ov~r the country, the Committee would like to 
stress the imperative need for removing the constraints tconomic and 
social in the way of higher production. 

In this context, the Committee note with concern that so far no in-
depth study has been carried out with a view to finding out the producti-
vity level in irrigated areas, vis-a-vis, unirrigated areas. This is necessary 

at least to know the extent to which production could be increased by 
providing further irrigation facilities. 

As stated by the Planning Commission, an indepth study in this regard 
is necessary at the regional and State levels for different crops and for 
different agro-climatic conditicms. In the view of the Planning Commis-
sion. such a study should be undertaken by a multi-disciplinary group 
under the aegis of imtitutions like the Jndiara Council of Agricultural Re-
~;earch and the agricultural universities. ~ince the ~ir,istry of Jrrigatigg 
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is also looking after the Command A,rea Development activity, the Plari-
ning Commission consider that it will be appropriate that the study is 
coordinated by the Ministry of Irrigation. The Committee urge that the 
study should be initiated forthwith. 

The Committee are surprised to learn· that the net increase in. yield 
in the command of an irrigation project is not assessed. In the absence 
of such an assessment the committee wonder how actual .benefit derived 
could be ascertained and compar~d with the project anticipation. Hence-
forth such data should be compiled regularly. 

The Committee further recommend that wherever in the past cropping 
pattern has not been laid down in the project reports, suitable cropping 
pattern should be devised to maximise the benefit and that wherever the 
cropping pattern has been laid down the position should be maintained 
to ensure that this is adhered to. 

A package of policy measures covering also land reforms should also 
be evolved to enforce the cropping pattern. The Committee trust that 
the Planning Commission and the Ministry of Agriculture would take 
action in this regard in conc.:rt with the States. 

A study made by the Planning Commission with regard to the short-
fall in production of foodgrains consequent upon the non-materialization 
of the irrigation potential to the targetted levels, shows that the cumula-
tive loss since the commencement of the First Plan is in the region of 23 
to 30 million tonnes. However. according ;o the Planning Commission, 
these calculations "suffer from a bias towards exaggeration since they are 
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based on the assumption that corresponding supply of fertilizers, seeds and 
credit in agriculture and cement, steel and other major inputs in cons-
truction of the irrigation sector ·would have been fully adequate. From a 
general view of the earlier plans, however, this would appear to be an 
unrealistic assumption. 

The fact cannot be disputed that the loss to the countr:y both on 
account of non-materia1isation of targets of creation of irrigation potential 
as well as non-utilis.f}tion of the irrigation potential already created, is 
bound to be colossal. The Committee, therefore, urge that the ongoing 
old projects should be completed without further delay and the scope for ..... 
augmenting producti<fn in the irrigated areas and devising measures to ~ 
facilitate optimum utilisation of the available irrigation potential should 
be identified early and action initiated as part of our planned endeavour. 

In 1945-46. i.e. just before Independence, the return from irrigation 
schemes was Rs. 7.92 crores on an investment of Rs. 149 crores, i.e. ·5.3 
per cent. This came down to Rs. 1 crore i11 the following year and thereafter 
the irrigation and multi-purpose projects have been consistently sbowing 
losses. These have mounted from nearly Rs. 154.6 crores in 1975-76 to 
Rs. 424.75 crores in 19R1-R2 (Budget Estimates). both in respect of 
irrigation <commercial) and multi-purpose river vaHey projects. In the 
successive Five Year Plans, the Plannning Commission have been 
emphasising the need for reviScion of the rates with a view to cover at least 
th~ maintenance, operatic£! aml depreci~tion charges and also yield some 



interest on the capital. The Committee find that the National Develop-
ment Council have also been exercised over the matter. However, the 
resolution passed by the Council have remained only a pious wish and the 
losses on the irrigation and multi-purpose river valley projects continue 
to mount. 

The Fifth Five Year Plan documen. s had pvinted out that in .;ertain 
States, receipts from irrigation were not sufficient even to cover the working 
expenses and this in fact amounted <o subsidizing of farmers-rather the 
relatively better off farmers. It was thcrefQre emphasised that the irriga-
tion system should no longer be a burden on the State's finances. Again. 
the Sixth Plan stipulates that the minimum objective should be to set rates 
at levels so as to CO\'Cr the working expenses and bring additional resour- · 
c~s to the tunc of Rs. 325 cror~..·s over the Plan period. The Committee ~ 
find that the cumulative losses were of <he order of Rs. 2053 crores b~t
wce·n JtJ75-76 and 1981-82. Obviously. this situation cannot and should 
not be allowed to continue in the dcvclopml'nt schemes in this vital area of 
our economy have to he pursued with the earnestness .hat is cnlled for'to 
make up for the heavy shortf:.1Us caused hy paucity of resources:. The 
Committee sec no reason why the big land owners who arc the principal 
beneficiaries of the irrigation facilities, should continue to be subsidised 
any lonr-er thou!!h it may he justified in ~he cas;? of small and marginal 
f:mners and share-croppers. Thl' Committee would therefore like this 
mater to be thrashed 0 ut at the next Conference of Chief Minister". so 
that the oft rcpca:cd exhortations of the planners are traml:ltcd into action 
without further Joss of time. 
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Planning Commission/~tinistry The first Conference of State Irrigation Ministers held in 1975 had 
of Irrigation recognised the importance ol munitoring and evaluation of Plan Projects. 

The Conference had recomm~"·ndcd the setting up of an eflcctive monitoring 
organisation at project, State and Central levels. Accordingly, a Central 
Monitoring Cell was set up in the Central W,t:cr Commission in August 
1975. Over the years. rhc Cell has been str•_·ngth·.~ncd and at present it 
monitors 66 selected major irrigation 1~rojec:s in the country. The Com-
mittee, however. find that the pro:;rcss in sctli ng up the monitoring orga-
nisations at the project and State levels h:1s been lagging behind in certain 
States. The Sixth Five Y car Plan document ha'> also pointed out that 
adequate organisation and systems do not exist at r-rcscnt for monitoring 
and evaluation of Plan projects and programmes ;:tt different levels. While 
certain States have treated monitoring Cells, they have been given additional 
duties. In certain other States, like Karnataka and Jammu and Kashmir, 
the Planning Dcpar(ments arc carrying out the task of monitoring also. 
The Committee understand that a proposal for providing matching assis-
tance to the extent of 50 per cent for setting up monitoring organisations 
at the State and project levels was submitted to the Planning Commission 
but was not found <tCCeptablc as the policy is not to increase the number 
of centrally sponsored programme<;. 

The Committee need hardly ~u cs~ th·.: importance and the necessity of 
~ctting up moniioring cells at the State and project levels for concurrent 
evaluation and monitoring of the progress of various projects taken up 
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under the Five Year Plan to enable timely on course corrections. The-
Committee therefore desire that the question of setting up such organisa-
tions should b~ pursued vigorously with the $tate Governmen!S con-
cerned. 

The second Irrigation Commission had recommended the setting up of 
a Control Boards for all large inter-state projects and State projects costing 
Rs. 50 crores or more, with a view to promote the best use of man power 
anti equipment. It was further recommended that these boards should be 
delegated maximum powers and the Boards in turn should be liberal in 
delegating powers to the Chief Engineers of projects in the interest of 
efficiency. The Committee find that in pur&uance of the recommendation 
Control Boards have been set up for three projects handled by the Ministry 
of Irrigation viz., Betwa River Board. Bana-sagar Control Board and Mahi 
Control Board. The Government of India is also represented on 8 other 
Boards set up by the State Governments. Two inter-State Control Boards 
have been set up bilateraUy by the Sta es. The Government of Madhya 
Pradesh has set up a Control Board for al1 major rrojects in the State. 
in respect 0 f other projects. no information is available with the 
Government of India as to the reasons why the State Governments have 
not found it necessary to set up such Control Boards. 

Delays in decision-making at various levels have been a common 
feature in the execution of various projects. Adequate delegation of 
financial powers has been emphasised from time to time. viz., by the Third 
Irrigation Ministers Conference held in 1977 and by the Working Group 
conSititutcd by the Planning Commission in May 1980. However, the pro-
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gress. in this regard does not appear to be very encouraging. The Com· 
mittee would like the matter to be pursued with the State Governments 
concerned . So far as major irrigation projects arc concerned, the Com-
mittee consider it imperative that Control Boards comprising representa-
tives of the Central and State Governments and other agencies concerned 
arc set up without loss of time. The question of de1egation of adequate 
powers to these Boards as weiJ as to the Chief Engineers of the projects in 
the interest of their speedy execution should be' pursued vigorously both 
by the Planning Commission and the Mi·nistry of Irrigation. 

Out of a total irrigation potential of 113 million hectares, the achieve-
ment so far is 61 . SR mi.llion hectard. that is to say, only 55 per cent 
of the potential oos been tapped so far. The country had inherited at the 
time of Independence a potential of 22.6 million hectares and another 39 
million hectares have been added during the last 32 years of planning 
The growth rate of a little over l million hectares per year needs to be 
stepped upto 2.5 to 3 million hectares per year so as to achieve the target 
nf 113 million hectare" by the turn of the century. Considering the pace 
of development since t_he First Five Year Plan, the task is indeed 
formidable. 

The share of irrigation in the total outlay of the successive Five Year 
Plans hr~s been of the ordr.r of about 10 per cent only. This would need 
consider:1hle augmcnt·ation if the target of adding another 51.5 million hec-
tares during the next 20 years is to be achieved. 
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The Committee's examination has revealed large scale cost escalation 
and heavy time overruns in the execution of Plan Projects in the irrigation 
sector. Eight of the major projects have b~n lingering on for the last 
15-20 years and some of them may not be completed even by the end of 
the current Plan. Consequently, all anficipations of cost have gone hay-
were. As many as 32 major projects have shown cost overruns of 500 
per cent and more. In fact, not a single project has been completed within 
the anticipated cost and time schedule. The country has already paid a 
heavy price for the inordi_nate delays in completion of the irrigation pro-
jects. It is thl' Committee's considered view that the on-going schemes 
must be completed on a priority basss and that work on new projects should 
be taken up only if financial and other resources can be assured for their 
completion within the anticipated time fmme. 

Thecrc has been a shortfa)] of nearly 20 million hectares in the achieve-
ment of targets since the First Five Year Plan and the Annuat Plans, 
1978-80. The Economic Survey ( 1982-83) has brought out that the cost 
of providing irrigation boas increased at constant ( 1970) prices from 
Rs. 2,770 per hectare in the First Plan to Rs. 5.880 in 1979-80 and it 
expected to. go up further to nearly Rs. 7,000 as per the Sixth Plan pro-
jections. In addition to capital cost escalation the loss in food. production 
due to the failure to achieve the target~ of creation of irrigation potential 
is estimated to he anywhere between 23 and 30 million tonnes over the last 
32 years. 

According to the data made available to the Committee the lag in 
utilisation of potential under major /medium irrigation is to the extent of 4 
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million hectares. This, according to the Committee, is an understatement 
having regard to the reduction in storage on account of faster siltation and 
greater loss of water in transmission than anticipated. Further the daim 
that there is I 00 per cent utili~ation of the minor irrigution potential of 
30 million hectares appears to be preposterous. The cxpersence of the 
common cultivator with regard to operation of tube-wells is altogether very 
s•.1d. No estimate is available of the extent of the loss to the country on 
account of actual under-utilisatson of the irrigation potential created. There 
can, howcwr, be no doubt that this is quite substantial. 

Minor irrigation must get far greater attention and a larger share of the 
nation's resources in view of the short gestation period and the scope that 
exists for providing employment opportunities and augmenting food pro-
duction. In areas so far bereft of irrigation facilities. 

The losses on irrig-ation have been continuously mounting. The Budget 
estimates for 1981-82 place this figure at Rs. 424.75 crores. It is no secret 
that the real benefit of irrigation schemes is being derived by relatively 
welJ-to-do farmers. There is no reason why this section of the rural popu--
lation should continue to be subsidized by the poor taxpayer. In any case, 
invcstm~nts of the order required in th;s' sector make it imperative that the 
irrigation works arc made to pay for the maintenance, operation and depre-
ciation charges and also yield some interest on the capital. 

At the more level, there is urgent need to revise the priorities to con-
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centrale on ongoing projects and consolidate the gains by developing Com-
mand Areas. At the micro level the project planning, implementation, 
monitoring and evaluation need to improve. There has to be an inter-disci-
plinary approach for an integrated view to make the woject a 
success and to create conditions in which the benefits could be optimised. 
Though Irrigation and Agriculture are State subjects the Centre has res-
ponsibility for overall planning, financing and monitoring as well clearance 
of individual plan projects besides technical guidance and coordinating sup-
ply of inputs. 

We have a centralised planning in a federal set up. There has there-
fore necessarily to be a coordinated approach by the Centre and the 
State Governments to ensure that the National plans are translated into 
reality and the plan tarpets are adhered to. In this connection, the role 
of unitary and independent audit in our federal polity assumes signi-
ficance. The Committee have in the Introductory chapter of ttlis Report 
drawn attention to the supplementary report of the C&AG for the year 
1975-76. Union Government (Civil) which contains the finding•:; of the 
studies undertaken by audit of 20 irrigation projects in different parts of 
the country of which 12 nre lar!!e projects each with an irri.!wtion potential 
of not Jess than 50.000 hectares. Similar reports were submitted sim\M-
taneously to the Governors of rtle States concerned. It is unfortunate 
that these reports were not given the attention that they deserved. in the 
Planning Commis~ion. The Committee expect that suitable institutional 
arrangements would be m:1de without delay to ensure that the Reports 
of the C&AG containing sectoral reviews of implementation of Plan Pro-
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grammes and presented to Parliament and State Legislatures are studied by 
the Planning Commission for taking such steps as may be necessary to 
remove the deficiencies in the system. 

Monitoring and appraisal plans are the integral parts of Planning 
Process. In future the Planning Commi:lsion should therefore undertake 
a detailed appraisal of implementation of plan inter-alia bringing out the 
physical and financial targets and achievement and reasons for the short· 
fall in achievements as well as the deficiencies in implementation during 
the mid-term and after every five year plan to apply on course corrections 
and formulate the next plan in the light of these. These detailed apJ."taisal 
reports should be made public. 

The Committee's labours would not have been in vain if the problems 
outlined in this Report and the suggestions given are pursued with the 
earnestness that the situation demands. 
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